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LOK SABHA
Saturday, 8th September, ros5é

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair
ORAL ANSWERS TO QUESTIONS

Community Development and N.E.S.
Blocks under Second Plan

*1904. Shri Ram Krishan 1 Will the
Minister of Planning be pleased to
state:

(a) whether the  programme of
National Extension Service and Com-
munity Development Blocks during
Second Five Year Plan has been finalised;

(b) if so, the total number of National
Extension Service and Community Blocks
to be taken up during the Second Five
Year Plan State-wise; and

(c) the names of places where these
blocks are to be located ?

The Deputy Minister of Planning
(Shri 8. pr.ﬁjlhl'l) t (@) Yes, Sir.

(b) 3,800 National Extension Service
Blocks out of which 1,120 will be converted
into Community Development Blocks.
The precise number required to cover
individual States is being worked out by
the State Governments and is not available
at present. *

(c) Selection of areas for location of
the blocks will be made by the State
Governments as and when actual allot-
ments are made by the Central Govern-
ment.

Shri Ram Krishan : May I know
the basis and the principles on which
the arcas and the population of a block
will be decided ?

Shri S. N, Mishra : I do not quite under-
stand what the hon. Member means by basis
and principlesin regard to population and all
that. We have given all this information in

465 LSD—1

————
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thebooks that we have been issuing in re-
gard to the Community Development pro-
gramme, The basis is that we have to cover
the entire country during the Second Five
Year Plan by the National Extension
Service, and to the extent of 40 per cent
by the Community Development spro-
gramme. The basic detsils of these
schemes have already been given, 66.000
people would be covered by one National
Extension Service Block.

Shri Thimmaiah : May I know on
what basis does the Government decide
that a particular number of Extension
Service Blocks will be allotted to a parti-
cular State and may I also know on what
basis would the National Extension
Service schemes te converied into Commu-
nity Block areas?

Sbri 8. N. Mishra : We have got
a programme to cover the entire
country, and on that basis we have got
8 phased programme also. Then we
take steps to see that there is the
requisitc number of personnel to carry
out the programmes. It is on that basis
that we make allotment to States from year
1o year. So far as the convertion of the
National Extension Blocks into Commu-
nity Development Blocks is concerned,
that is done on the basis of adequate
response from the people in the National
Extension Service arcas and on the other
achievements made.

Shri Jangde t What are the definite
proposals of the Government for fostering
of cottage industrics, co-operative farming
and basic education in the NES areas and
in the Community Development Blocks ?

Shri 8. N. Mishra : There are a
large number of programmes in regard to
them, particularly in regard to the develo
ment of cottage industries and I
scale industries. The hon. Member is
positively aware that we have started 27
pilot projects, and on the basis of expetience
guained in these pilot projects. we want
to do more intensive work in this regard.

Shri S. C. Deb : May | know whether
the Community Project areas sre going
to be converted into Community Develop-
ment Blocks during the Second Five
Year Plan?
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Shri 8. N. Mishra : No, Sir. Ths
National Bxtension Service Blocks will be
converted into Community Devclopmsnt
Blocks. But the Community Project areas
would ultimately have the set-uli; of
National Servic» and there would be a
provision of Rs. 30,000 for local works and
social education programme.

Shri B, 8. Murthy : May I know
the names of States where, during the
first Pive Year Plan, the work of NES
Blocks and Community Project areas
was lagging behind and, if so, the reasons
therefor ?

Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : I do not know whether it would
be desirable to make invidious compari-
sons between the States, What happened
is, if I might give a particular instance, the
Andhra State was till recently rather
behind, but it has caught up so fast since
then, that it is among th: top-ranking
States now.

Shri B. S. Murthy : Thank you, Sir.

Shri B. D. Pande : May I know
whether it is the criterion that the
under-developed areas will be given the
first preference in opening these Blocks?

Shri Jawaharial Nebhru : No, Sir;
a very definite no. Of course, they will
get their chance, But, when we start
a big movement of this kind, and if we
choose the worst possible areas for it,
that is a bad way to start it. It does nor
succeed there; the people do not respond
properly. You have to create an atmos-
here before they can respond. There-
ore, those areas are chosen where the
response is likely to be the best. It is
unfortunate, but that is the only way to
proceed. Otherwise, we can never get
on. Therefore, normally, one has to
balance two or three things, Of course,
equal regional development is a very
important  thing, and therefore, we
spread them out in various States, relatively
evenly in the States. The choice is made
naturally in consultation with the State
Gov:rnments. It is the chief function
of the State Governments to run these
things. Bur we want to encourage those
who are going to do the thing themselves,
Suppose we started 8 project in an area
where the people themselves were rather
passive and ‘reluctant to do anything and
we spent all our time in trying to push
them, the results are not adequate, to
begin with. So, if we start it in
arca which is more promising, the rzsult
of success in that area affects the first
area where the thing was not promising,
and so we can then go there and' start it
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Sherpas

*1909. Shri B. D. Pande: Will the
Prime Minister be pleased to state if
any compensation is paid to the familics
of Sherpas who go with the mountaineering
Expeditions of this country and outside to
the Himalayas and occasionally perish
in the Avalanches .?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Khan) : Compensation would
be paid in such cases by the employer i.e.
the mountafneering expedition, Written
undertakings to this cffect are signed by
them in some areas. No such case has
however arisen so far in India.

Shri B. D. Pande : What happens if
a sherpa, for instance, loses eye-sight cr
is disabled in any other way ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) t The point is this. One of the
conditions of service in these expeditions
is  that the expedition ) le
undertake to pay full compensation for
injuries and, presumably, for death,
even more so, If the sherpas unfortuna-
tely suffer frost-bite or from loss of eye-
sight, they are paid compensation by the
smploying agency of the expedition.

Shri B. D. Pande : If the agencies
for these expeditions fail to pay compensa-
tion, do Government interfere in the
matter ?

Shri Jawaharlal Nehru : We have
«aid that we have had no such occasion.
Perhaps the House knows that a Moun-
taineering Institute has been started in co-
operation with the Central Government,
West Bengal Government and, to some
extent, with the other Governments,
with headquarters at Darjeeling. It is
being run, and Shri Tensing is associated
with it. As an adjunct to this, they are
organising the sherpas to do this work
in an organised way.

Shri Mohiuddin : Is it proposed to
make a condition, for granting permission
to expeditions, that the sherpas should
insure with insurance companics against
loss of life, loss of eye-sight and various
other contingencies ?

Shri Jawaharlal Nehru : As I have
said, no such casc has arisen yet. It is
2 regular contract. It is not in the form
of moral lubiligi\: that they have to pay
compensation, They have to pay compen-
sation,
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Tanning Institutes

Dr. Rama Rao:
*1910. {Bllrl Mohana Rao:

Will the Minister of Commerce and
Go:t::mer Industries be pleased to
state:

(a) whether Government  propose
to ecstablish Tanning Institutes in the
country;

(b) if o, how many and where;
and

(c) the estimated expenditure and
capacity ?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) There is no
such proposal at present by the Central
Government.

(b) and (c). Do not arise.

Dr. Rama Rao: In view of our large

s of hides, skins and some leather,

why should mot the Government start

a tn{m:lng institute to encourage this indus-
try

Shrl Kanungo: There is a leather
research institute in Madras which con-
ducts rescarch on various aspects of the
leather industry including tanning. There
are also other institutes run by the State
Governments, but the Central Government
as such has no intention at present to open
any such institute.

Dr. Rama Rao: The Central Govern-
ment has got a huge programme for cottage
industries. In arcas like Andhra and
Hyderabad where la amounts of hides
and skins are cx?ort and where there is
a large amount of uncmployment of workers
in this industry particularly, why should not
the cottage industries depsrtment take
this up?  What prevents them from
taking this up?

Shri Kanungo: There arc various
programmes of organising the production
and sale of tanned goods in various States
and such programmes are also helped by
the Central Government. The question
of starting institutcs as such is not necessary,
because several State Governments have
done it and the other State Governments
can also do it.

S8hri B. S. Murthy: May | know
whether the Central Government is thinke
ing of ta over all the industrial training
institutes, formerly run by the Labour
Dcpartment, under its supcrvision so as
to give a fillip to the cotiage industries?

Shri Kanungo: No, Sir.

Shri N. R, Muniswamy: May I
know whether Government propose to
:llve subsidy to any of the private insti-

tions, in casc they start such un institute ?
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. Shri Kanunge: There are enough
institutes which will serve the purpose.
If any State Governments want to start
an institute, they can do it and the capital

iture to a certain extent is shared
by the Central Government.

Dr. Rama Rao: While the manufac-
ture of goods can be carried on as a cottage
industry, high quality tanned lcather is
not available ro the small producer. So,
is it not the duty of the Government to
provide high quality tanned leather?

Shri Kanungo: High lity leather
is available. It may n:t hqeu‘w:!irlable in
s particular area toa particular
but that is a problem of marketing and distri-
bution, w has to be looked after by
the various schemes sponsored by the State
Government.

Oil from Cashewnut Shells

*1911. Shri Mohana Rao: Will
the Minister of Heavy Industries be
pleased to state:

(a) whether Government have received
any representations from the Travancore
Cochin State for setting up ap industry
for the manufacture of oil from Cashewnut
shells; and

(b) if so,- the decision taken
in the matter?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) No, Sir.

(b) Does not arise.

Shri Mohana Rao: What is the
potential capacity and how much is being
produced at present ?

Shri Kanungo: The estimated
capacity is something like 5,000 and odd
tons and the production in 1955 is esti-
mated at 4455 tons or a little more or less.
The basic fact is that the total requirements
of cashew is not met from indigenous
sources; bulk of it is imported.

Shri Mohana Rao: In view of the
rcat uncmployment in the State, may I
Ennw the reason for not developing this
industry ?

Shri Kanungo: The unemploymecnt
is due to nom-availability of raw maicrial
from indigenous sources.

Shri B. S. Murthy: May I koow
whether the Andhra State have made a
st for a ]t)lmpoul for establishing an
ustry like this in Andhra, the second
largest arca in cashew?

Shri Kanungo : No.
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Handloom Industry

*1912. Shri Jhulan Sinha: Will the
Ministcr of Commerce and Consumer
Industries be pleased to state:

(a) whether it is a fact that the funds
placed at the disposal of the State Govern-
ments for the development of handloom
industry has not been fully utilised by

em;
(b) if so, the reason therefor; and

(c) whether there has been any im-
provement in the cconomic condition of
the hindlcem weavers s a result of
the steps taken by Government?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) and (b). Funds
placed at the disposal of the Stale Govern-
ments for the development of Handloom

ndustry were utilised upto more than
B89, on 31-3-1956. There werc some
schemes which were  framed later in the
financial year and could nor be implemented
in full before the end of the year.

(c) Yes, Sir.

Shri Jhulan Sinha: May 1 enquire
if these 8 arc placed at the disposal
of the State Government on the basis of
the Schemes submiited by them or on an
ad hoc or othsr basis?

Shri Kanungo: The funds are placed
according to the schemes submitted by the
State Government.

_Shri Shree Narayan Das: The hon.
Minister answered in the affirmative to
art (c) of the question. I would like to
w whether any assessment or any survey
has been made and if so, what is the extent
of the improvement in the economic
condition the handloom weavers?

Shri Kanungo: A scientific survey
has not been made 8o far, though certain
proposals arc under discussion between
the University of Madras and the Uniwversity
of Kamatak to that eficct. Inference is
drawn from the increase in the total pro-
d;cu'ﬂ: of handlooms and also the total
offtake.

Shrimati Sushama Sem: May I
know if Guv:rnment are awarc that large
stocks of handloom cloth are lying undis-
posed? What 3teps arc the Govern-
ment taking (0o encourage this industry?

Shri Kanungo: As I have said, the
undisposed stock is considerably less than
it used to be before.

Shri Balakrishnan: May [ know
what has been the offiake in oadras?

Shri Kanungo: I have not got the
gurcs Stmiewise at the moment.
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Shrimati Sushama Sen: What steps
arc Government taking to encourage this

- industry ?

Shri Kanungo: There are various
steps which have been mentioned in the
House off and on. If the hon. Member
puts specific questions, I will answer them.

Iliteracy in N.E.S. and Com munity
Projects

*1914. Shri Madiah Gowda: Will
the Minister of Planning be p.cased to
state:

(a) whether there is any scteme for
complete  liquidation of illiteracy of
all men and women aimed at, in the
National Extension Service ard com-
munity development programime, o
least for those that come under any
pm(-i:icular age group (say 1I4 to 45);
an

(b) whether any, and if so, what
Sltepii? are being taken in that direc-
tion

The Deputy Minister of Planaing
(Shri S. N. Mishra): (a) No, Sir.

(b) Steps taken towards; adult literacy

(1) Starting centres for adult education
as part of Social Education,

(2) Follow-up literature is supplied in
form of:

(a) Easy story books.
(4) Pamphlets,

(¢) Periodicals printed in large
type and dealing with topics of
rural reconstruction.

(3) Organising student campaigns in
some areas to teach adults during
vacations.

(4) Starting ‘Each one teach one'
movements,

Shri Madiah Gowda: By the schemes
they have now in hand, will they be able
to say by what percentage men and women
can be made literate in these community
development blocks ?

Shri S. N. Mishra:No, as I said
sometime back, possibly in reply to the
hon. Member, we do not get detailed in-
formation with regard to that.

Shri Madiah Gowda: At least de
they consider that, by the schemes they
have got in hand now, a sufficiently large
number of people will be made literate im
the community development blocks ?
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Shri 8. N. Mishra: I would like to
submit that this forms a part of the social
education programme, For social edu-
cation in the community development
programme, we have got only Rs. 70,000
and in the National Extension Service
blocks only Rs. 20,000. So, we cannot
expect much so far as this aspect of social
education is concerned.

ot garo wo faw : Y IEW FEAT
A3 qma T &

Shri Thimmaish: May I know the
exact difficulty that confronts the Govern-
ment in introducing compulsory education
in the country? Will the Government
provide compulsory education at least in

the community project and National Ex-
tension Service areas?

Mr. Speaker: He wants to know
whether therc is any prepesa! to bFove
compulsion introduced for elementary
education in those areas,

Shri S. N. Mishra: No, Sir. Thatis
not covered under our scheme.

Shri Bhagwat Jha Azad: Why?

Shri Kamath: From the hon. Minis-
ter's answer is the House to understand
that even in those States where these
national extension service and community
project programmes have gathered mo-
mentum, as it has in the Andhra State—
the Prime Minister has just referred to it—
the percentage of illiteracy has not
decreased ? -

Shri S. N. Mishra: To give a quanti-
tative figure in this respect would be some-
what difficult for me at the moment. But
when we consider the progress this neces-
sarily forms a part of it.

Nagarjuna Sagar Project

*1916, Shri Ramachandra Reddi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Kanupur
and Karoli Canals are included in the
Magarjuna Sagar Project; and
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(b) if 80,Twhen theirfexecution will
commence ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The first hase of the Nagarjura Sagar
Project, which alonc has been included
in the First Five Year Plan, envisages
the completion of the Right Bank Canal
up to mile 135. The Kanupur and Kaveli
Canals take off from the Sangam Anicut
on the Pennar. In view of the fact that
the first phasc does not envisage tailing
off the Right Bank Canal into the Pennar,
the :1uea!:on of serving the Kanupur &
Kaveli Canals from the first phase of the
Nagarjuna Sagar Project does not arise.

Shri Ramachandra Reddi: May I
know whether the project estimates
for the Kanupur and Kaveli Canals have
been received ?

Shri Hathi: Yes, Sir.

Shri Ramachandra Reddi: May I
know whether the Nagarjuna Sagar Project
Control Board recently recommended the
commencement of the construction on
these two carals in the first phase itself
and, if so, what is the conclusion or the
decision of the Government ?

Shri Hathi: They have made that
proposal. But, as I said, these two canals
can be taken up only when the Right
Bank Canal is completed. Before that it
is not possible to make it form part of the

oject. But indcpendently of that,
rom the Pennar monsoor water could be
taken. What the Board bas proposec is
not actually a part of the main project.
Itis anindependent one for the utilisation
of the water from the Pennar and not from
the Right Bank Canal of the Nagarjuna
Sagar Project. It would not be a part of
the Project at present, It will be inde-
pendent,

Shri B. S. Murthy: May I know
what are the main. difficulties before the
Government for not including these two
canals, Kanupur and Kaveli, inthe first
phase of the project ?

Shri Hathl: As I said, the first phase
of the project is the completion of the
canal up to 135 miles while these two
canals are at the end and we have not yet
included that part in the first phase of the
project. It is only after the bulk of the
Right Bank Canal is completed that the
tail water will come to that particular stage,

Shri Ramachandra Reddi: May I
know whether the work on thess two
canals will be taken up, though as an in-
dependent scheme, as early as possible
because it passes through backward and
scarcity um'm b:nd :ihde:dh?r fundl: fg that

rpose pro om the Nagesr-
r‘nu. Sagar Project?
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Shri Hathi: As an independent pro-
ject that is yet under consideration.

Dr. Rama Rao: If these two canals
are taken up as an independent scheme,
will they be of the size and capacity to
gerve when the main scheme is completed ?

Shri Hathi: Actually, that is the
ucstion which has to bc considered.
Rt present it would only irrigate 39,000
acres. ‘If it forms part of the whole
project, it will irrigate 1.88 lakhs of acres
and, therefore, the canals will have to be
excavated according to that basis. That
is being examined,

Surplus Technical Personnel

*3918. Shri Sangaona : Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any scheme
under contemplation of Government to
absarb the retrenched surplus technical
ersonnel fromthe State Projects completed
n the centrally controlled river wvalley
projects uader construction and execution ;

(b) if so, whether it has been finalised;
and

(c) whether the State Governments
have been asked to furnish the informa-
tion regarding the retrenched surplus
pcrlonnel?

The Deputy Minister of I 2=
tion and Power (Shri Hathi): (a) A
gscheme for the deployment of surplus
personnel from projects where they are
rendered surplus to projects where they are
needed has been prepared for the nine
river valley projects namely Bhakra Nangal,
Chambal, Rihand, Damodar Valley, Kosi,
Hirakud, Koyna, Nagarjunasagar and
Tungabhadra.

(b) Not yet. The State Governments
concerned are being consulted.

(¢) No, Sir.

Shri Sanganna: May 1 know what
is the surplus strength of technical personnel
in each State and what steps are the Govern-
ment taking for the employment of these
personnel ? _

Shri Hathi: We have not got infor-
mation about the surplus staff from every
State. We are only concerned with the
three main projects at present.

hrimatl Tarkeshwarl Sinha: May
1 inow whether the Government has
any information about the number of

surplus nnel that has already been
nmluyetﬁm

Shri Hathit I have information so far
as Damodar Valley project is concerned.
In other projects I don‘t think there is
{s any problem of surplus personnel.
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. Shrimati Tarkeshwarl Sinha: What
is the figure for the Damodar Valley Cor-
poration ?

Shri Hathi: Notices have been issued
to 1537 persons, Out of them nearly
637 have already been employed and 270
are likely to be employed very soon.

Shri Velayudhan: When there is
a shortage of technical personnel in the
country, how is it that there is surplus
personnel who are uncmployed ?

Shri Hathi: It is not as if all these
are technical people; not all of them.

ShriS.C.Samanta: May [ know whethex
any phased programme has been prepared
by the Government to utilise the retrenched
technical lpet:lpll': who are not having emp-
loyment for more than two months ?

Shri Hathit At present we are tryin
to have employment exchanges in all
these nine projects and we are arranging
and trying to see that surplus personnel
from one project may be employed in the
other provided they are prepared to move.

Shri Thanu Pillai: May 1 know
the categories of the surplus personnel ?

Shri Hathi : T hav: not got the
information from all th» States
concerned.

Shri Thanu Pillai: I want to know
their categories; whether they are engi-
neers etc.  or not.

Shri Hathi: Mostofthem are manual
workers, Some are welders, mechanics,
fitter, khalasis and so on and so forth.

High Level Canal Water Agreement

Shri T. Subrahmanyam :
*1919. | Shri Lakshmayya :
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that an agree-
ment was entered into between the
Government of Mysore and
Andhra, regarding the sharing of water
of the High Level Canal, on or about
18th June, 1956 at Bangalore; and

(b) what are the terms of the agree-
ment ?

The Deputy Minister of Irrigation
and Power (Shri Hathi)i (a) Yes,
Sir.

(b) The Government of Andhra and

Myscre have agreed to share the waters
dmm’hmel Canal in the ratio of

65:35
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Shri T. Subrahmanyam: Has the
work on the High Level Canal in the Bellary
District taken up under the agreement?

Shri Hathl : No, Sir. The estimates
are being prepared. The State Govern-
ments have been asked to prepare the esti-
mates on the basis of Lhe utilisation of
water on this ratio,

Shri T. Subrahmanyam: What is
the amount sanctioned for this canal dur-
ing the Second Five Year Plan period?

Shri Hathi: [ think it is Rs. § crores
for Andhra and Rs. 1 crore for Mysore.

Shri Basappa: May I know whether
the areas under the low level canal will
be taken care of before the high level
canal areas are developed?

Shri Hathi: The State Governments are
being asked to develop those areas. g

Shri Vishwanatha Reddy: May
I know whether this takes into account
also the water from the catchmenr area
that comes after the dam?

Shri Hathi: In fact, this utilisation
of water comes after the dam, not on the
higher regions. It is so million cft.
Before that the total is 336 million cft.
and after the dam it is 256 cft. Out of
the 256 million cft. 50 million cft. will
be divided in the ratio 65 : 3s.

Shri Raghavachari: Is there any
poussibility of increasing the wolume of
water in the high Ievcf channel allotted
to Andhra, if it could be spared from out of
the quantity allotted from the low level
<hannel ?

Shri Hathi: The whole water is to be
atilised from the dam itself. Perhaps
the water that has been given to Andhra
from the low level canal will be 1ully
utilised. I do not think there will be any
surplus which can flow. The totar water
available is 256 million cubic feet and from
that, this apportionment is made.

Shri Raghavachari: There is a distinct
possibility of the water from the lower
canal being spared because of the Rajula
banda. Inthatcase,can extra waterbe
allowed out of the higher level canal?

Shri Hathi: When that question
arises, that would have to be considered

with the State Governments,

Dr. Rama Raso: May I know the res:
sons for entering into agreements in respect
of each canal? Whereas you can distribute
the total proportion from the main project.
why go into these details for each canal?
Has the Government sanctioned
a Plan to utilise 35 per cent of the water ?

8 SEPTEMBER 1956

Oral Answers 2374

Shri Hathi: The Mysore Government
should have a plan. Secondly, as hon.
Members are aware, there was no final
agreement with respect to the whole project.

herefore, subsequent agreements had
to be entered into,

Flood in Manipur

*1921. Shri Rishang Ke 1 Will
the Ministe r of Irrigation and Power
be pleased to state;

(a) whether investigation of the Mo-
deration-cum-FPower Scheme men-
tioned in part (d) of Starred Question
No. 365 answered on 27th July, 1956
has been completed by Central Water
and Power Commission; and

(b) if so, (i) the report of the inves-
tigation, (ii) when the work will be
started, and (iii) the estimated
expenditure ?

The Deputy Minister of Irrigation
gnd Power (Shri Hathi)}:t (a) No,

ir,

(b) (i), \ii), (iii) Do not arise.

Shri Rishang Keishing: How much
time has already been taken up and how
much time will be taken to complete the
investigation of this scheme? By what
time this scheme is expected to be completed
and operations begun?

Shri Hathi: Investigations are likely
to be completed by 1957 and after that,
naturally, the scheme conld commence,
It would be only after the investigations
are complete that I can give an idea as to
the time to be taken in the execution of rthe
projects.

Shri Rishang Keishing: In the past
three or four years, many schemes have
not been able to be undertaken on sccount
of the shortage of technical personnel
and steel and cement. I wish to know if
the Government has taken adequate steps
to bring all these materials in order to
start the scheme in time and to complete
it in schedule time.

Shri Hathi: So far as this question is
concerned, it is only a question of investie
gation, The question of obtaining either
steel or cement does not arise, Therefore,
there need not be any apprehension on
the part or the hon. Member that shortage
of these materials will , in any way, affect
the executirn of the scheme, That stage
will come later on,

Shri Rishang Keishing: How much
Power is expected from that scheme?

Shri Hathi: I can say only sfier the
investigations are complete.

Mr. Speaker: Next question..  Shri
Barupa sbeent, Mulla 1bdulhbhai. '
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Shrimati A. Kale: I have authority.
Mr. Speaker: Later.

Training of D.V.C. Employees

*1924. Shri L.' N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state ;

(a) the number of persons engaged
in Damodar Valley Corporation who have
been employed in other projects after their
retrenchment;

(b) whether it is a fact that some kind
of special training course has been introduced
to train Damodar Valley Corporation employ-
ees for employment elsewhere; and

(c) if so, the subjects of such training
and the number of persons getting training ?

The uty Minister of Irrigation
and Power (Shri Hathi): (a) 673 persons
have been offered alternative employment
upto the 31st August, 1956, but only 643
persons have accepted the offers.

(b) No, Sir; but they might be given
some preliminary training in the new jobs
for which they have been selected.

(¢) Does not arise.

Shri L. N. Mishra: May I know the
reasons why  some of the workers have not
availed of the training offered ?

Shri Hathi: Thirty persons have not
joined. Perhaps they have got alternative
employment somewhere else.

Shri L. N. Mishra: May I know
whether the Governments of Bengal and Bihar
have  assured employment to some
of these people. If so, what is the number
from each State?

Shrl Hathl : Yes. Both the Govern-
ments of Bengal and Bihar have offered co-
operation and they are trying to absorb them
in the various departments,

Shri L. N. Mishra 1 What is the num-
ber ?

Hathi : I would require notice
for gsi"\?udag the number from each State,

Iu-lBl::gvn]luAud: May I know
whctger the alternative jobs that have been
jven carry the same grade of pay and other
acilities and privileges that were en-
oying before?
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Shri Hathi : Not necessarily.

D, N. Tiwary : May I know
whether the Government is aware that 1ecent-
ly there was a hunger strike by the D, V. C.
workers? 1f employment had been assused,

why did they go on hunger strike?

Shri Hathi : Not only is the Govern-
ment aware, but the Minister for Irrigation
and Power and myself met the representatives
of the staff association with one of the hon,
Members of this House and he took part in
the negotiations, We gave them to under-
stand what steps we had taken and we said
that we would try our best to get alternative
employment, Out of the 1500, nearly 600
have been given employment., Four
hundred have got their job and 279 have
already been selected, We gave them all the
information with us and the steps which we
had taken, namely appointment of a special
officer, establishment of cmployment exchan-

gecells ctc. They have given up the hunger
strike,

Shri K. P, Tripathi : May I know
whether any scheme has been drawn up as
to how the workers working in these tempo-
rary projects can get permanency in govern-
ment service ?

Shri Hathi : As ] said in answer to one
of the questions today, we have prepared a
scheme of having employment exchange
cells in the nince major river valley projects
whereby we shall be able 1o get the assess-
ment of the surplus personncl in one project
and the personnel required in another pro-
ject, so that it may be possible to absorb the
surplus personnel from one project in ano-
ther.

Shrimati Renu Chakravartty : Since
the West Bengal and Bihat Governments have
promised to take about 1500 of the D. V. C,
personnel and since the Engineering personnel
committee has said that there should be a
pool, has the Government given any thought
to the latest offer which was made by the
D. V. C. Stwaff that they would be
preparéd to accept 60 per cent, 30
percent to be given bythe State Govern-
ment and 30 per cent by the Centre?
What difficulty has the Government in
accepting this, or is it being considered ?

Shri Hathi: The question of making

s pool is yet under consideration, that is
a pool of engineers, All the surplus
rsonnel are not in that way technicians.
ome of them are even not technicians.

But, the question of paying 60 per cent to-
them till e‘*get employment has not been
accepted. hat the Government will
do is, they will to get

ment as soon as possible. Thesc are not
‘pesmanent employees of the Corporation.
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“Pothundi” Scheme

*yg9as, Shri I Eacharam: Will the
Minister of Irrigation and Power be
pleased to state:

() whether the “‘Pothundi” Scheme
in Chittur taluks, of Travancore-Cochin
State has been investigated; and

(b) if so, the extent of arca which
wiil be benefited by this Scheme?

The D Minister of Irrigation
E_ﬂd Bo::ru uEShrl Hathi): (a)nYes,
1r.

(b) 9128 acres.

Shri L. Echaran: May [ know what
is the estimated cost of the Scheme
and whether the State Government has
proposed to take it up in the Second Plan?

Shri Hathit The State Government
has ultimately dropped this.

Mr. Speaker : Next Question.

Shri Velayudhan: One supplementary,
Sir?
Mr, Speaker: No.

Milk Supply and Village Plans

*1926. Shri Debendra Nath Sarma:
Will the Minister of Planning be pleased
to state the amount allotted for (i) Milk-
Supply, and (ii) Village Plans in
the Sccond Five Year Plan for
Assam ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (i) Rs. 17:7 lakhs.

(ii) The entire National Extension and
unity Develnpm:nt programme as

well as programmes for increasing agricul-
tural production and developing rural
social services are undertaken as village
plans. Hence there are no separate allot-
ments under the head ‘Village plans’.

Shri Debendra Nath Sarma: May
I know what is the per capita consumption
of milk in Assam ?

Shri 8. N. Mishra: I would require
notice for that.

Shri Debendra Nath Sarma:
May I know whether the Government
considers this amount of milk as sufficient ?

Shri 8. N. Mishra: Obviously this
amount may not be sufficient in relation
to the needs, but we had many other
considerations to take into account to
I;:kc the Assam plan a realistically good

n. '

Shri Debendra Nath Sarma: What

is the total amount of the village plans
as stated by the hon. Minister? P
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Shri S. N. Mishra: The village plans:
were integrated with the State plans and
so it would be difficult for me to give a
break-up of the kind the hon. Member
requires. But as I have indica ai in
my main reply there are mary icads of”
programmes which are included in the
village plans such as the agricultural.
production programme, rural service and
all that. They will have to be added up to
give the picture of the village plans the-

on. Member has in mind.

Ashoka Hotel in Delhi

*1927. Shri K, P, Tripathi: Will the

Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether order have been plac-
ed for refrigerators for Ashoka Hotel:
in Delhi;

(b) if so, for how many, and for what
amount;

(c) the party with which they have:
been placed;

(d) whether any tenders had been called
for; and

(e) if so what were the parties and
what were the highest and the lowest
amounts ?

The l’a.rlhmennr{l Secretary to the
Minister of Works, Housing and Sup-

ply (Shri P, 8. Nl,lkl.r): (a) Yes, Sir.

(b) 337 refrigerators of the value of
Rs. 3 lakhs approximately.

(c) M/s. Phillips Electrical Co. Ltds

(d) Established Suppliers of refrigerators
were invited to submit quotations.

(¢) A statement is placed on the table
of the House, [See Appendix XII,
Annexure No. 14)].

Shri K. P..Tripathi: May I know waich
of these oomplmes manufacture refrigera-
tors in India?

Minister of Works, Housing
uuls ly, Commerce and Consumer
m Swaran Singh) :
ldomtthmklnyoftheznlcmnll
tures here. Theym:ghtbedoin; assembly
work here.

Shri K. P. thi: Which are those
which are assem here ?

Sardar Swaran Singh: I will.
require notice for that.
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Shri K. P. Tripathi: May I know
whether any effort was made before plac-
ing firm orders with the foreign firm to
ascertain which of the firms assembling
in India would be able to supply at a lower
rate ? _ '

Sardar Swaran Singh: The quota-
tions were invited and the only other firm
which could be considered was Messrs.
Koolaire Limited, and some ot the Members
«of this House also pointed out that that
-could be considered, but the main difficulty
was that they were manufacturing 4 c.ft.
capacity which did no suit the requirements
of this hotel.

o @Y ) feay mar g ?

g ot fog 0 @ e #
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Dr. Rama Rao: The statement says
that Messrs. Koolaire Limited reduced
their quotations after the Government
had placed a firm order with Messrs.
Phillips. The  quotations of Messrs.
Koolaire Limited were as  follows:
4 c.ft—Rs.1,220 then reduced to Rs. 825,

7 c.ft—Rs,1,980 then reduced to Rs. 1,550.

This is a very dangerous thing. How do
the Government proceed with the quota-
tions of a firm which can reduce it by
20 to 25 per cent? Does it not show that
the quotations are very much exaggerated ?

Sardar Swaran Singh: The hon.
Member is entitled to draw any 'conclusion.
He should, however, remember that
no order was placed with the firm which
reduced the quotations by this startling
fi as was pointed out by the hon.

ber. I do not know what further
he wants me to say. It is really for a firm
to give any quotations. It is for the buyer
to watch his interests and not to be entrap-

Shri K. P. Tripathi: One more
uuoestion,

Mr. Speaker: [ have allowed a number
Questions,

of
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Increase in the Price of Coal

Shri H. N. tMuker)
*1930. [Shrl K. K. B:sn: o

Will the Minister of Production be
pleased to state :

. (a) whether Government held any
mdepe_ndent enquiry before accepting
the mine owners dembnd for the re-
cent increase in the price of coal; and

(b) what was the total profit earned
by the ?rwlte mines during the last
five years

The Deputy Minister of Production
(Shri Satish Chandra): (a) Yes,

(b} The information is not now available
with us.

Shri H. N. Mukerjee: May I know
if it is not a fact that th= Industrial Appellate
Tribunal when it recommended some slight
increase in wages took into consideration,
generally speaking, the capacity of the
industry to pay and did not indicate the
acs}?bility of any increase in the price of
COA

Shri Satish Chandra: The Industrial
Tribunal assessed the increase in wages
as about 4o percentofthe existing wages
and they themselves recommeded that an
increase of about Rs.3 per ton will have to
be given to the collieries,

Shri H. N. Mukerjee: May I know if
it has come to the notice of Government
that a few weeks ago a special article was
contributed by the Director of the Fuel
Research Institute to the Eastern Economist
Justifying this wage increase, and if so,
what is Government’s view in regard to
8 highly placed Government official sup-
porting a matter on which there is still
room for controversy?

Shri Satish Chandra: I have not seen

the particular aritcle.
Power Looms

*1931. Shri B. S. Murthy: Will the
Minister of Commerce and Consumer
Industries be pleasedsto state:

(a) whether the Handloom Board
[ was consulted before issuing license for
conversion of handlooms into power-
looms;

(b) if so, the opinion of the Board
and the action taken thereon?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) Yes, Sir.

(b) The Handloom Board at its meeting
held in August 195 d a Resolution
opposing the . views expressed
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Shri B. 8. Murthy 1 May I know
whether the decision of the Handloom
Board was communicated to the State
Governments and their views obtained?

Shri Kanungo: No, it was not neces-
sary.

Shri B. 8. Murthy 1 May I know
how many handlooms have been converted
into power looms and how many are yet
to be converted and the total increase of
cloth thereby?

Shri Kanungo: The programme has
been put into action only %bd‘ut a month
back. Before that, as far as I remember,
two socicties in Madras State had asked
for power looms. Under the new plan,
proposals have not started coming in.

Shrimatl Tarkeshwarl Sinha: In
view of the fact that the encouragement of
handlooms predominantly related to the
problem of employment, thatis increase
of employment, may I know how far this con-
version of handlooms into power looms will
affect the employment position? Can we
have a categorical answer to that ?

Shri ot The increase in the
total amount of production is  expected
to give more employment also.

Shri Bhagwat Azad: May I
know whether it is a fact that the handloom
Co-operative societies in Salem and other
districts in the South have passed resolu-
tions repeatedly opposing the introduction
of power looms, and if so what are the reasons
that they have advanced and if they have
been considered ? .

Shri Kanungo: Some of the co-
operative societies have expressed their
opposition to the proposal, but also many
ls:g:;ues have asked for allotment of power

8.

Treaty of Cession of the French Esta-
blishmenats in India

*1933. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whether the  Treaty of Cession
of t::; Fren;h Estlbl.ilshmcntls in India
signed on the 28, 1956 has been
duly ratified; ‘.”.?5’

(b) if not, the reasons therefor ?

The Parllamentary Secretary to the

External Affairs

Minister of (Shri
Sadath All Khan): (a) No.

(b) The French Government have not
80 far been able to ra the Treaty of
Cession, owing, presumably, to their other
more pressing preoccupations,

.Shri Kamath: Has this matter been
discussed directly by the Government or
the Prime  Minister with the French
Government or the French Foreign
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Minister whom the Prime -cudeer
met recently, and if so, what was the reaction
of the French Government to the early
disposition of this matter?

The Prime Minister and Minister
of External Affairs (Shri Jawaharls'
Nehru)t The French rmmer*
naturally are committed to do it and they
said they would do it, but they could not
indicate a date. As far as I remembez,
they thought they would be able to do it
round about October or thereabouts,
but I do not know at all what the present
position is—in regard to the date I mean.

Shri Kamath: The Prime Minister
just told us that it might be done in October
or thereabout. Has the ent
given serious consideration to the matter
of integration or rather merger of these
former French establishments in the adjoin-
ing “tate or States so as to provide for their
representation in Parliament after the next
general election ?

Shri Jawaharial Nehru: First of all,
what I just said was that October was the
date broadly indicated to me some time
informally. 1 did not say it has recently
been said, because as the hon. Member
knows, the French Government is involved
in many pressing preoccupations at the
moment. So far as the other part of the
hon. Member's question goes, we have
given a dcfinitc assurance to the people
of Pondicherry, and in the course of our
talk to the French Government but mainly
to the people of Pondicherry, that no change
would be made in their present individual
status without censulting them so that we
do not propose to consider at this stage any
kind of merger. Pondicherry and some areas
will continue to keep a scparate status.
About the future, it depends upon o)nsul-
tations, and their own desire, which is the

chief thing.

Shri Kamath: Is the House tc. under-
stand that these former French estal lishments
will continue to be without representation
in Parliament in the foreseea future ?

Shri Jawabarial Nehru: About that
T am not quite sure whether it is possible
to give them ¢ representation.
But 1t may be . I do met quite
know what the Home Ministry which is
dealing with this matter has thought
about it. But in any event, our diffi-
culty has been that we cannot give them
anything at all, till strictly in law, they
are of India. De facto, they are m
of India. But de jure, they are not.
bring measures herc to tf:;

Sari w an_uleinec t!.e]
ratification treaty is only a forms
Government considered

matter, have tte
sdvisability of amending the .
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of the People Act, with a view to provide
them the franchise and representation,
although they will not be strictly citizens
under the Citizenship Act, or of amending
the Citizenship Act to provide them repre-
sentation, and thereby removing the bar
to their representation p

Shri Jawabarlal Nehrui There is
no question of amending the Citizenshi
Act. Automatically, all those people will
become citizens of India. But [ have
just lnic:l Pt.;itm:'hen de gulr.r they are not,
strictly speaking, part of India, we cannot
deal with them by amending these Acts.
The réal thing is to make them formally
part of India,

Indians Repatriated from Ceylon

*1933. Shri Matthen : Will thePrime
M ter be pleased to state:

(a) whether Government are aware
that the evacuees from Ceylon have made
the employment question very acute
in the State of Travancore-Cochin; and

(b) whether the Union Government
will consider those who are forced to
leave Ceylon as bona fude evacuees and
take steps to rehabilitate them?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath All Khan): (a) The Govern-
ment of Travancore-Cochin have not
apprised the Government of India of any
acute employment problem faced by them
on account of repatriates from Ceylon.
They, however, recently intimated that
most of the repatriates applying for em-
ployment are over-aged for Government
service and have been advised to seek
employment in semi-government or private
concerns through the Employment Ex-
change,

(b) Indian nationals returning from
Ceylon usually go back to their homes
or their relations. They are allowed to
bring their personal belongings frec of
Customs duty. The Governmem of India
have not so far found it necessary to declare
them as evacuees or to formulate any
scheme for their rehabilitation,

Shri- Matthen : The coastal areas of
Travancore-Cochin are the most crowded
areas, not only in the State, not only in
India, but in the world, Poverty and
unemployment are rampant there.

Mr. Speaker: What is the question?

Shri Matthen: So many people are
coming to the coastal areas. They are
very poor people. I would like to know
whether the Prime Minister will ask the
State Government to form a separate
Department for evacuec rescttlement in
Travancore-Cochin, and give them as
much help as possible from the Centre.
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The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : The hon. Member is perfectly
right in saying that the coastal areas of
Travancore-Cochin State are very heavil
populated. There is that pressure o%
population, and unemployment there.
There is no doubt about it. But it is
a larger question, where we should all like
to h?ilp Here, wef are dfaling withb:ch;
specific question o e comin
from Ce}%on peop 8

Now, these people are Indian nationals,
who went there to do business, and who
normally come and go. These people
are not, I would like the House to re-
member, the other lot about which there
has been a great deal of argument with
the Ceylon Government, as to whether
they should be citizens of Ceylon or citi-
zens of India or Stateless, or whatever
it is. These are, admittedly, Indian
nationals, who have gone there to do busi-
ness, who remain there for a period, come
back and go back.

The real problem that has arisen is
that the normal coming and goin% has
been increased now by a much larger
number coming back to India, because
of the action of the Ceylon Government,
They are not issuing fresh permits for
them to stay on, It is a problem that has
been created. It affects not only Travan-
core-Cochin, but the Tirunelveli district
of Madras and other areas there.

I do not think it is necessary to open
special departments and call them Evacuee
Departments,

They come back with their esrnirgs,
whatever they are, and with their telong-
ings, to their families to whem they have
been attached. They have not settled
down, and they do not settle down in
Ceylon. But there is need, 'of course,
to help them wherever we can. And I
believe, some arrangements have been
made by the local Government and others
to offer them that help.

Shri Velayudhan : May I know
whether Government intend to chalk out
some land, as under the scheme of the
Rechabilitation Ministry, for assisting these

eople who have come to India, who have
Eeen in Ceylon for more than ten or fifteen
or twenty years, who have not even visited
India before, who have no houses in
India, and who have no relatives in India?
The Prime Minister said..........

Shri Jawabarlal Nehru : I have already
answered this.

Mr. Speaker: The Prime Minister
says that this has been answered already.
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Migration Certificates

Shri Barman:
“’“{sm S. C. Samanta:

Will the Prime Minister be pleased
to state :

(a) the date on which restrictions on
migration certificates frcm Eest Tikistan
were imposed;

(b) the number of applications pending
and certificates granted since that date
month by month; and

(c) the main provisions restricting the
issue of such certificates?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan) : (a) and (¢) : There
were no restrictions but certain adminis-
trative instructions were issued early in
March and also in July, 1956 to the
Deputy High Commissioner in Dacca to
ensure that migration certificates were
{ssued only in deserving cases. The in-
structions referred. mainly to the infer-
mation to be obtained from applicants
and the actual process of issuing migration
certificates.

(b) The number of certificates granted
since March, 1956, are :

March . i . . 4,542
April . . . . . 2,248
May . . . . . 19I5
June . . . . . 2,368
July . . -+« 1,959

Information regarding the number of
applications pending is not readily avail-
able. '

Shri Barman : May I know whether
it will be possible for Government to
lay on the Table of the House, the latest

inistrative instructions in this regard ?
May I also know whether there is any basis
for the rumour that instructions have
been given not to grant migration certi-
ficates to those who have land, whatever
might be the quantity of land?

The Prime Minister and Minister
of External Affairs (Shri fnnhu-lol
Nehru) : I am afraid it will not be at
all proper or desirable to lay the instruc-
tions issued from time to time to our
diplomatic officers abroad, on the Table
of the House. That will be a very bad
precedent, and it will be difficult to write
to them or to have their answers with that
frankness, if they feel that these are
matters which will be made public, be-
cause the icies of the other Govern-
ments are discussed in those letters, So,
I refet I cannot place them on the Table
of the House.

Then, there is no question of restric-
tions at such. But we did find that this

was being worked extraordinarily loosely.
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Duplicates werbed ismeg, and all kinds of
g3 were ng done. One person

lnkeclt t!'le med e 1p1::son meumu, aud
was issued. revious es were

sometimes duplicated in that way.

What has been done is to lay down
certain methods to be pursued to avold
this kind of duplication or exploitation
of rris business. And certain categories
have been laid down, more or less priori-
tics. There is no such thing that the
certificates need not be issued.

But, as I said, there are priorities which
have been laid down. For instance, if
I may say so, the first priority is orphans.
unattached women, wives joining their
husbands, families living in areas con-
sidered unsafe, grown up girls going to
India for marriage etc. The second
priority is families who have disposed of
their entire property, members of split
families, persons whose relatives are de-
pendent in India, and so on. So, in that
sense, persons who have land there are
in a later category. So, it is not a question
of restriction.

Shri Barman: In the latest publi-
cation by the Home Ministry of West
Bengal, that is, of August 1956, threc causes
have been mentioned for the exodus,
and one is a deliberate policy of economic
discrimination, We are very much in-
terested to know what steps have been
taken by Government so that this sort
of dJeliberate policy may stop, and with
what success ?

Shri Jawaharlal Nehru : The hon.
Member, who is so much interested in
this problem, must know that this has
been discussc.! repeatedly here. At the
present moment, the ition is that
economic difficulties in East Bengal apply
to almost everybody.

WRITTEN ANSWERS TO QUESTIONS

Broadcast from All India Radio

*1905. Shri D. C. Sharma: Will
the Minister of Information and Broad-
casting be pleased to state :

(a) whether the scheme to invite the
leaders of different political parties in
India to broadcasting from the All India
Radio has been finalised; and

(b) if so, its nature?

The Minister of Information aad
ns_mm (Dr. Keskar) : (s) No,
ir.

(b) Does not arise.



2387 Written Answers

Research Programme Committee

JSardar Igbal Singh:
*1906.1 gardar Akarpuri:
Will the Minister of Planning be
pleased to state :

(a) whether the city surveys of rural-
urban migration and employment oppor-
tunities sanctioned by the Research Pro-
grammes Committee has been completed;

(b) if so, the result of the surveys;
and

(c) whether rurai-urban migration and
employment opportunitics do exist?

The uty Minister of Planning
(Shri S, .'Kunmu i (a) Out of the
21 city Surveys sanctioned by the Research
Programmes ittee, report on one
has been nnalised and will be published
shortly and reports on five other Surveys
are under exami ation. The remaining
1§ surveys are still in progress.

(b) and (c). No definite findings or
conclusions can be indicated until reports
lqn ; larger number of surveys are fina-
ised.

Embankments on Kosi

*1907. Shrl Gidwani : Will the Minis-
ter of Irrigation and Power be pleased
to state :

(a) whether it is a fact that the con-
tractors were not able to complete the
work of embankment construction allotted
to them on the Kosi River this year;

(b) whether that affected the plans
for flood control and caused damage;
and

(c) the reasons for their not com-
pleting the work ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c). A
statement gwing the requisite information
is laid on the Table of the House, [See
Appendix 'XII, Annexure No. 15]. -

Rehabilitation of Muslims in Hydera-
bad _Stnte

*1908, Shri Krishnacharya Joshi:
Will the Minister of Rehabilitation be
pleased to state :

(a) whether a further grant of rupees
13-5 lakhs has been sanctioned by

overnment for the rechabilitation of
Muslims in Hyderabad State;

(;a) how this grant will be distributed;
an

(c) whether  the Government  of
Hyderabad has spent the whole amount
sanctioned year before last?
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The ty Minister of Rehabilita-
tion (Shri J. K. Bhonl_le) : (a) Yes,

(b) Through the agercy of the State
| Government of Hyderabad.

- (c) Yes.
Shortage of Electricity in Delhi

® +1913. Shri Bheekba .Bhei : Will
the Minister of Irrigation and Power
be pleased to state :

(a) whether Government have any
proposal under consideration to meet
electricity shortage in Delhi;

(b) if so, whether Government pro-
pose to construct more power houses;
and

(c) the cost and the capacity of the
schemes under consideration

The Deputy Minister of Irrigation
gpd Power (Shri Hathi) : (a) Yes,
Sir.

(b) The matter is under consideration.
(¢) No final decision has yet been
arrrived at,
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. Sardarnagar Colony

*1930. Shri A. K. Gopalan : Wil
the Minister of Rehabilitation be pleased
1o state

(a) whether Government have issued
orders to the non-claimant refugees living
in . Sardarnagar Colony in Ahmedabad
to pay 25% of the vamue of the houses
and the balance within 4 years;

(b) whether the allottees living in this
colony have submitted their grievancea
against the order to the Government of
India; and

(c) the steps Government have taken
to meet their demands?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle) : (a) Yes.
The Administrator of the colony issued
orders in March, 1956.

(b) Yes.

1

(c) The demands being inconsistent

with the Displaced Persons Compensation

and Rchabilitation Rules, msf, which

were passed by Parliament, could not be
accepted,
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Wainganga Project

.':‘933. Mulla Abdullabhai : Will the
Minister of Irrigation and Power be
gleued to refer to the reply given to

tarred Question No. 2687 on 30th May,
1956 and state :

(a) whether it is a fact that a survey"
Was made in the past for Wainganga
Project;

(b) whether a copy of the report
mg be laid on the Table of the Sabhaj.
an

(c) the reasons why this Project has.
been dropped ?

The Deputy Minister of Irrigation
;pd Power (Shri Hathi) i (a) Yes,

ir.

(b) A copy of the Report has been
called for from the State Government
and will be laid on the table of the House
when received.

(c) The Project was dropped as it
would have submerged a disproportionately
large arca of the best cultivated rice lands
in the uncertain hope of reclaiming land
and irrigating forest lands.

Rehabilitation of Displaced Persons
from East Pakistan

*1928, Shri Telkikar : Will the
Minister of Rehabilitation be pleased
to state :

(a) whether the State of Jammu and
Kashmir has offered any land for th
Rehabilitation of displaced persons from
East Pakistan;

whether any Minister from Jammu
ll'lgb )Kuhmir was invited to the Confer-
ence held in Calcutta on the 28th and
29th January, 1956; and

whether Government propos¢ to
m(gion any schemes for the rehabili-
tation of displaced persons in the State
of Jammu and Kashmir?

The Minister of Rehabili-
uﬂmm . K. Bhonsle) i (s) and
(b) : No.

(c) Does not arise.

Migration of Hindus from East
Pakistan

*1935. Shri 8. C. Deb t Will the
Minister of Rehabilitation be pleased
to state :

a) whether there is large scale migra-
tiuin of Hindus from East Pakistan to-
Karimganj sub-divition of Cachar District
(Assam);



2391 Written Answers

(b) if so, what arrangement has been
made for their reception and transit camp;

Ef} the up to-date number of migrants;

(d) what plan is being undertaken for
itheir adequate relief and rehabilitation +

The Deputy Minister of Rehabili-
tation (Shri J. K.- Bhonsle) : (a) Yes.
Lately there has been a heavy influx of
‘displaced persons from East Pakistan
in the Cachar District. The influx is,
‘however, more in Silchar than in the
Karimganj sub-division.

(b) A reception centre and a home
have been opened at Arunachal near Silchar.

_(c) Separate figures for Karimganj sub-
division are not available. Total' number
of displaced persons who migrated to
Assam upto July, 1956 is, however, 3,83,000.

(d) Displaced Persons in Karimganj
received the usual relief and rehabilitation
benefits as are ordinarily available to all
displaced persons from East Pakistan.

Permanent Structures on Acquired
Evacuee Plots

*1936. Sardar Igbal Singh : Will the
Minister of Rehabilitation be pleased
10 state :

(a) whether any decision has been
en on the representation made to
the Rehabilitation Ministry regarding the
<ase of the persons who have set up per-
manent structures on the acquired evacuee
plots and houses allotted to them; and

(b) if so the decisions arrived at?

The Deputy Minister of Rehabili-
‘tation (Shri J. K. Bhosgle) : (a) and
(b): Where displactd persons have set up
permanent structures on acquired cvacuee
plots it has been decided to transfer those
plots to them on reserve price if the
Value of the plot is less than Rs. 10,000/-
Indthe_ltructuuhubcenputupwith
Abe previous permission of the i
And conforms to municipal bye-laws,

Movable Evacuee Property

*1937. Shri Gidwani 31 Will the
tt“l:l:tteer of Rehabilitation be pleased
s :

[(a) whether any implementation Com-
mittee has been set up under Indo-Pakistan
Agreement on Movable Evacuee pro-
”lt,i

(b) the names of India’s representatives
on the Committee;

(e) whether the Committce has met
and taken any declsiops; and
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(d) if so, the nature of the decisions
taken ?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : (a) Yes Sir.

(b) Shri Dharma Vira Secretary, Minis-
try of Rehabilitation.

Shri D. N. Chatteriji uty High
Commissioner for India I;nep Pakistan,
Karachi,

Shri Shiv Naubh Singh, Deputy Secre-
tary, Ministry of Finance,

(c) Yes.

(d) A statement is laid on the Table
of the Lok Sabha. [See Appendix XII,
Annexure No. 16].

Displaced Persons from Pakistan held
Kashmir Territory

*1938. Shri Krishnacharya Joshi :
Will the Minister of Rehabilitation be
pleased to state:

(a) whether Government of Kashmir
have sent their detailed proposals for
rchabilitating the displaced persons from
Pakistan-held territory as decided in
the meeting held at Srinagar on the 15th
July, 1955; and

(b) if so, their main recommendations?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle) : (a) Govern-
ment of Jammu and Kashmir have
sent their detsiled proposals in respect
of some of the items.

(b) Their main
relate to :(—

recommendations

(i) Setting up of an Industrial Estate
in the colony at Jammu, It is
also proposed to establish a model
furniture workshop and foundry
in the Industrial Estate.

(ii) Setting up of Training Centres
for men and women and to give
financial assistance for imparting
training to displaced persons m
various trades,

(iii) Setting up of model Training,
cum production centres at Rajauri-
Naushera and Udhampur and e
small pottery factory at Udhame=
pur.

(iv) Grant of financial aid to 27,000
families who were affected on
account of the raid in the border
areas and subsequently as a
result of Military operations in
those areas.
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Tungabhadra Project

, *1939. Shri T. Subrahmeanyam :
Will the Minister of Irrigation and
Power be pleased to state :
a) whether the workshop at the Tunga-
() P f:d

bhadra Project is proposed to be
over for t to the Ministry

of Commerce and Industry; and

(b) whether any employees of the
workshop have been retrenched since the

1st July, 195672
The Deputy Minister of Irrigation
E:_:d Power (Shri Hathi) : (a) Yes,
1r.

(b) No, Sir.

Association of M. Ps. with Second
Five Year Plan

I Shri L. N. Mishra : Wil
the Minister of Planning be pleased to
state :

(a) whether it is a fact that the Planning
Commission have asked the State Govern-
ments to associate Members of Parlia-
ment from each State with the working
of the Second Five Year Plan; and

(b) if so, the manner in which Members
of Parliament have been associated?

The Minister of Planning
(Shri S. N, tltlllhn) t (a) Yes, Sir.

(b) In most States Members of Parlia-
ment have been nominated as Members
of the Blook Advisory Committee or the
District Development Committee and in
a number of cases on the State Planning
Advisory Board or Committee.

Garividi Ferro-Manganese Factory

*1941. Dr. Rama Rao : Will the Minis-
ter &glmnh( be pleased to state :
(a) whether the Andhra Government

have asked for any loan for the mdﬁ:y
of Electric Power to Garividi (An )

Ferro-Manganese factory;
(b) whether the representatives of the
ing Commission visited the area
and examined the request; and
(c) if 8o, the decisions taken by Govern-
ment ?

The uz Minister of Planning
(Shri s?ﬁ ) 1 (@) Yes, Sir.
(b) No, but the representatives of the
i ion and the Ministry
of Finance discussed the proposal at Kur-
nool with the officers of the Andhra Govern-
ment. '

(c) The decisions are expected to be
taken shortly,
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Height of Bhakra Dam

*1943. Sardar Igbal Singh : Will
the Minister of tion and Power
be pleased to state :

(a) whether it is a fact that it has been
decided to increase the total height of the
Bhakra Dam to 700 ft. instead of 680 ft.
as originally estimated; and

(b) if so, the reasons therefor ?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) Although
the top level of the dam still remains the
same as before viz. R. L. 1700, the total
height of the Dam from the deepest point
of the foundation will now be 700 instead
of 680 ft. as originally estimated.

(b) Keeping the top of the Dam at
R. L. 1700, the hei?ht of the dam accord-
ing to the depth of foundations originally
anticipated would have been 680 ft. Actu-
ally as the foundations were excavated,
sound rock was not everywhere avail-
able at levels originally anticipated, and
the foundations had to be dug deeper at
certain places to reach sound rock. This
was cssential for technical reasons, The
height of the dam from the dcePelt polnt
of the foundation to the top of the dam

" will now be 700 feet.

Restoration of Property to Muslims

*1944. Shri Krishhnacharya Joshi:
Will the Minister of Rehabilitation be
pleased to state :

(a) whether the property of Muslims,
who had gone to Pakistan and who
returned to India, is being restored; and

(b) if so, the total number of Muslims
to whom their property was restored after
partition ?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle) : (a) and
(b). Evacuee Property is being restored
in accordance with the provisions of
Section 16 of the Administration of Evacuee
Property Act and the Rules made there-
under. Upto 318t August, 1956, 2,473
certificates for restoration of property
were issued. This number does not
include the certificates granted by the
Punjab and Rajasthan Governments under
the powers delegated to them. Resto-
ration certificates are given to persons
who never migrated to Pakistan, but whose
propertics had been declared as evacuee
Kropcrty, and also to those who returned

om Pakistan in the circumstances speci-
fied in the rules. Separate figures for
cach of these categorics are not kept.

Road Development in Pepsu

1450. Shri Ram Krishan 1 Will the
Minister of Planning be pleased to state
the provisions made in the Second Five
Year Plan under Road Development for
the Hindi speaking area of Pepsu?



2395 Written Answers

The Deputy Minister of Planning
(Shri S. N. Mishra) : The following
grovi:ion has been made in the Second

ive Year Plan for the development of
roads in the Hindi speaking areas of

PEPSU: .
(Rs. in lakhs)
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Central programme  Total

State National Inter-State
Plan Highways Roads

(n @ (3 (4)

51:28 5°00 17-74 74+02

Kannan Devan Hills Produce Co. Ltd.

1451. Shri V. P. Nayar : Will the
Minister of Commerce and Consumer
Industries be pleased to state:

(a) whether the Travancore-Cochin
Government has any plan for the nation-
alisation of the Kannan Devan Hills
Produce Co. Limited; and

(b) the number of shares held in this
company by Indian interests and the value
thereof ?

The Minister of Works, Housing
and Supply and Commerce
and Consumer Industries (Sardar
Swaran Singh) : (a) No, Sir.

(b) This information is being collected
and will be laid on the Table of the House.

Subsidised Industrial Housing Scheme

1453, Shri Ram Krishan : Will the
Minister of Works, Housing and Sup-
ply be pleased to state the total amount
of loans and subsidies sanctioned by
the Government of India during 1956-
57 for the construction of houses under
the Subsidised Industrial Housing Scheme,
State-wise ?

The Minister of Works, Housing
and Supply and Commerce and Con-
sumer Industries (Sardar Swaran
Singh)) : A statement giving the requisite
information is lecd on .he Table of the
%lbhl,] [See Appendix XII, Annexure

o, 17].

Bicycles Exports

1453. Shri Ram Krishan : Will the
Minister of Commerce and Consumer
Industries be pleased to statc ;

(») whether it is a fact that the pro-
duction of bicycles in the country has
exceeded the demand;
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mE}b) whether bicycles are being exported;

(c) if so, the names of the countries
to which these are exported?

The Minister of Works, Housing
and Suppl{n and Commerce and
Consumer Industries (Sardar Swaran
Singh) : (a) No, Sir.

(b) and (c). A very small number of
bicycles (including tricycles) were exported
during 1954-55 and 1955-56 to Kenya,
Philippines, Pakistan, Burma, Quatar &

T. Oman, Iran, Ceylon, Trinidad &
Tobago and Syria. "

Mobile Vans for Sale of Handicrait
Goods

1454. Shri Krishnach Joshi :
Will the Minister of uction be
pleased to state :

(a) whether any financial assistange has
been given to States to run mobil?w.ns
for the sale of handicraft goods; and

(b) the total amount so far given to
States and the number of vans?

The Deputy Minister of Production
(Shri Satish Chandra) : (a) Yes.

(b) An amount of Rs. 1,40,500/- has
so far been sanctioned to § State Govern-
$enta for the purchase of five Mobile

ans,

Zari Industry

1455. Shri Krishnacharya Joshi :
Will the Minister of Production be pleased
to state the steps taken for the develop-
ment of Zari Industry at Bhopal and
Bareilly (U.P.)?

The Deputy Minister of Production
(Shri Satish Chandra) : State Govern-
ments are primarily responsible for the
development of cottage industries. Central
asgistance is granted to supplement the
resources of the State Governments. The
All India Handicrafts Board has been
entrusted by the Central Government with
the task of coordination and provision of
common facilities for the improvement and
development of rhese industries.

The Central Government have provided
financial and technical assistance to the
Government of Bhopal for the development
of the Zari Industry. A sum of Ras.
3,620 was granted to State Government
In 1954-55 for the cstablishment of a Zars
Design cum Administration Centre. A
recommendation made by the Board for a
further grant of Rs. 5,680 is under con-
sideration.
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A craftsman from Bareilly who is Yre—
paring a_book on the history and develop-
ment of this industry has been granted
financial assistance to -the extent of
Rs. 1,500/~ to assist him in compiling addi-
tional material for the book. There is a

roposal to form a cooperative society of

1 workers in that city.

Workcharged Staff in C.P.W.D.

1456. Shri Eswara Reddi : Will the
Minister of ‘Works, Housing and Sup-
ply b: pleased to state:

(a) the total number of workcharged
staff employed in Delhi in the C. P. W. D.

. (b) the total amount of money expended
in the years 1953-54, 1954-55 and I1955-
56 to provide medical facilities to this
staff ; and

(c) how much of this amount has
been spent separately on pay and allow-
ances of mazdical staff and how much on
madicines, etc,? .

The Miunister of Works, Hous
and Supply and Commerce
Consumer Industries (Sardar Swaran
Singh) t (a) 7,621 as in April, 1956.

(b) and (c). A statement giving the
required information is placed on the
table of the Lok Sabha [ See Appendix XII,
Annexure No. 18],

Workcharged Staff of C.P.W.D.

1457. Shrl Eswara Reddi : Will the
Minister of Works, Housing and Sup-
ply be pleased to state :

(a) the total number of permanent
posts sanctioned for the workcharged staff
of the C. P. W. D.; and

(b) the number of posts among them
which have actually been filled by confirma-
tion of workcharged staff against these
posts according to each Division?

The Minister of Works, Housing
and Supply and Commerce and Con-
sumer ustries (Sardar Swaran
Singh) : (a) 2,529.

(b) The number of workcharged staff
in a Division varies’ from time to time
du: to transfers and therefore the number
of the permanent Workcharged staff in a
Division Is not a static figure. All in all
up to Ist September 1956, workcharged
staff confirmed is 2,209.

w.rkeh.r"‘ st&ﬂ, C. P. W. D.

1458. Shri Eswara Reddi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state :

(a) the number of permanent work-
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charged staff retired in the C. P, W. D.
from 1950; and

(b) the number among them who
have got any pension or gratuity?

The Minister of Works, Housing
and Supply and Commerce and Con-
sumer Industries (Sardar Swaran
Singh) : (a) and (b). The information
is not readily available. It is being col-
lected and will be placed on the Table of
the Sabha.

Pashmina Wool

1459. Shri Hem Raj : Will the Minis-
ter of Commerce and Consumer Indus-
tries be pleased to state :

(a) the quantity of Pashmina Wool
imported in the year 1955 and the value
thereof;

(b) the quantity of Pashmina Wool ex-
ported after sorting and cardirg and its
estimated value; and

(c) the' quantity of Pashmina Wool
preserved for internal consumption in the
cottage industry and its sclling price during
1955 ?

The Minister of Works, Housing
and Supply and Commerce and Con-
sumer Industries (Sardar Sweran
Singh) : (a) Varying estimaes have
been made—that given by the trade was
about 9,000 mds.

(b) and (c). Exports from stocks after
sorting and carding are estimated at  2.200
mds. The balance after export is avail-
able to the cottage industry. Precise in-
formation about the selling price during
1955 is not readily available but is being
collected.

Silk Waste

1460. Shri Madish Gowda » Will 1he
Minister of Commerce and Consumer
Industries be pleased to siate :

the quantity and the value of Silk
---l(:t)e exp?med every year for the last
three years;

(b) the agencies that deal in export trade;
(c) the restrictions, if any, imposed
on export traders;

d) whether the question of proper
uu'{li%ttion of Waste-—Si‘I:L was ever tackled
by the Silk Board; and

(e) if so, with what result ?
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The Minister of Works, Housing and
Supply and Commerce and Consumer
Industries (Sardar Swaran Singh) :

(a) The statement is as follows:

Export of Silk Waste

Year Quantity Value
in lbs. in Rs.
1953 . . LI69310  30,50,643
1954 . . 506,585 I1,06,954
1955 . . 868,158 21,62,589

(b) Normal Trade Channels such as
Established Exporters or internal dealers
are engaged in export trade in silk waste.

(c) Export of silk waste of all varietics
excepting Mysore and Madras silk waste is
allowed freely. Export of Mysore and
Madras silk waste is subject to quantitative
restrictions.

(d) Yes, Sir.

(e) The Central Silk Board has approved
the establishment of a Spun Silk Mill in
Assam which will utilise silk waste avail-
able in that region. The question of estab-
lishing similar sSpun Silk Mills in West
Benrll, Bihar, and Jammu & Kashmir is
recelving attention of the Board.

Cigarette Factory

Dr. Rama Rao!
1461. { Shri Wodeyar :

Will the Minister of Commerce and
Consumer Industries be pleased to

state :

(a) whether Government have promised
to invest 50 per cent. of the capital needed
for a cigarette factory in Andhra; and

(b) if so, the present stage of the pro-
posal ?

The Minister of Works, Housing and
Supply and Commerce and Consumer
Industries (Sardar Swaran Singh) :

(a) No, Sir.

(b) Does not arise.

Industrialissation of Rajasthan

1462. Shri Bheekha Bhal : Will the
Minister of Heavy Industries be pleased
to state :

(a) whether it is a fact that no industry
has been started in the Adivasi areas of
Rajasthan;

(b) if so, the reasons therefore; and

(c) whether it is a fact that no indus-
trial loans have been given to co-operative
societies situated in those areas?
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The Minister of Heavy Industries
(Shri M. M. Shah) : (a) and (b). A
statement showing the industries which
have been developed in Adivasi areas of
Rajasthan is laid on the Table. [See
Appendix XII, Annexure No. 19].

(c) A statement showing the financial
assistance given to the Government of
Rajasthan during 1953-54, 1954-55 and
1955-56 for the development of small
scale industries is attached. _Though tl}e
disbursement of loans to individual factorie®
or Socicties is the responsibility of the
State Government, & sratement showing
the loans given by the State Government
to co-operative socieitics is also laid on the
Table. [Sce Appendix XII, Annexure
No. 19).

Machine Tools

1463. Shri R. P, Garg : Will the
Minister of Heavy Industries be pleased
to state :

(a) the number and the value of Machine
Tools in complete sets manufactured in
the country during 1954-55;and

(b) the total value of imports of Machine
tools during the same period?

The Minister of Heavy Industries
\Shri M. M. Shah) : (a) 1,354 machire
.tools valued at about Rs. s1:98 lakhs,

(b) About Rs. 411:71 lakhs.

Educated Unemployed

1464 Shri Hem Raj: Will the Minis-
ter of Planning be pleased to state :

(a) whether any survey has been taken
of the educated unemployed during
the First Plan period;

(b) if so, what is the number of gradua-
tes, under-graduates and matriculates;

(c) the percentage of such educated
mploty:d who have shown their incli-
nation for vocational craft or technical
training; and

(d) the m;rrmg;’melﬁte Government
propose to e to give them the required
training and help?

The Deputy Minister of Planning
(Shri S. N. Miashra) : (a) No specific
survey relating to the educated unemployed
was undertaken during the First Plan
period. The subject, however, formed
part of the Preliminary survey on Urban
Unemployment conducted in Scptember
19$3. The Study Group on Educared

nempm set up by the Planning
Commu in September, 1955 has made
certain estimates of the educated un-
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employed on the basis of some source
material including the Preliminary Survey
mentioned above,

(b) The Study Group has estimated that
the total number of educated unemployed
towards the close of the yeear 1955 was
about 5-§ lakhs; about I -26 lakh graduates;
about o-59 lakhs under-graduates, the
rest matriculates.

(c) information in this regard is not
'l‘ﬂillblc.

(d) The Study Group has recom-
mended schemes of small-scale industries
cooperative goods transport and work
and orientation camps to give the educated
unemployed the required training and help.
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Masti Cherra Colony in Tripura

1467. Shrl Birem Dutt : Will the
Minister of Rehabilitation be pleased -
10 state :

(a) whether the work on the lake in
Masti Cherra Colony of Tripura has

started ;

(b) if so, the estimated amount to be
spent on that work ; and

(c) the time by which it will be com-
pleted ?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle) : (a) to (¢).
A scheme for converting about five acres
of marshy land at Masti Cherra into a
fishery at an estimated cost of Rs, 25,500/-
has been received recently and is under
considcration.

Displaced persons in District Nainital

1468. Shri N. B. Chowdhury : Wil
the Minister of Rehabilitation be pleased
to state whether it is a fact that
displaced persons from West Pakistan
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settled in District Nainital (U.P.) under
the colonisation scheme were evicted
from the land and that since then no al-
lotment has been made to them,

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle) : No dis-
placed person who had been resettled
by Government under the colonisation
scheme in Nainital District (U, P.) has
been evicted ftom land. Some displaced
persons who had occupied these lands
on their own, are however, being treated
by the U. P. Government as trespassers
and evicted.

N.E.F. A,

1469. Shri Krishnacharya Joshi :
Will the Prime Minister be pleased to
state :

(a) whether Communication Flights
are still continuing in North East Fron-
tier Agency area where there are no
other communication facilities ; and

(b) the expenditure incurred on such
flights ?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) : (a) and (b). Yes. The estimated
expenditure is Rs. 6,450,000 for the year
ended 31st March, 1956.

N. E. F. A.

1470. Shri Krishnacharya Jeshi: Will
the Prime Minister be pleased to state ;

(a) whether Poll Taxes are levied on
the people of North Bast Frontier Agency
arca ; and

(b) if so, the total amount collected
during 195%-56 ?

The Prime Minister and Minister
of External Affairs (Shri Jawahar-
1al Nehru) t (a) and (b). Full information
has not yet been received. It is bring
collected. We are informed, however,
that in the Siang frontier division a sum
of Rs. 840/- was collected during 1955-56.
No collection was made in Kameng,
Tuensang and Lohit frontier divisions.
A reply has not yet been received from
two other divisions.
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Targets of Irrigation and Power

1473. Shri L. N. Mishra : Will the
Minister of Planning be pleased to
state the parcentage of targets of the
First Five Year n achievel in Irriga-
tion and Power ?

The Deguty Minister of Irrigation and
Power %hrl Hathi) : In the first plan
period, 3 per cent of the target under
‘irrigation’ was achieved. The achieve-
ment for ‘power’ projects is 77 per cent
of the target.

Export Promotion Council for
Mineral Ores

lrﬂ. Shri Bhlé:nt Jha Azad : Will
the Minister of mmerce and Con-
sumer Industries be pleased to state
whether Government propose to set up
Exp?ort Promotion Council for mineral
ore

The Minister of Works, Housing
and Supply and Commerce and Con-
sumer dustries (Sardar Swaran
Singh) : No, Sir.

Second Five Year Plan

Thakur Jugal Kishore Sinha
14749 Babu ldn:::um Singh-* '

will the Minister of Planning be
leased to state the break-up of the amounts
istrict-wise that are g to be spent in
the Second Year Five Plan in Bihar with
particulars of the Schemes ?
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The Dopnr Minister of Planning
(Shri S. N. Mishra): The Bihar Govern-
ment have intimated that the District Plans
of the State are still under preparation,

Indian Film Weck

1475. Shri Shivananjappa : Will the
Minister of Information and Brodcast-
ing be pleased to state :

(a) whether it is a fact that an Indian
Film Week was celebrated in London
recently to celebrate the silver jubilee of
the Indian talkie film industry ;

(b) if so, the number and names of
the films screened; and

(c) the total collection during the week ?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
Government of India are not officially con-
cerned with these celebrations. However,
we are making enquiries from our High
Commissioner in London and will place
on the Table of the House such information
as would be made available, .

Recruitment of Personnel for
U.S.S.R.

Shri Kanda
1476 {Sh:ljnyaru::-::,: f

Will the Prime Minister be pleased
to state @

(a) the number of applications re-
ceived from the State Governments in
connection with the posts of (i) Trans-
lators and (ii) Announcers in the Mi-
nistrév of Culture, Government of
USSR ;

(b) how many of them are selected
from the Madras State; and

(c) whether both the posts of Anno-
uncers and Translators have been
treated cqually for the purpose of pay
and allowances ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : (a) 155 applications were re-
ceived from the State Governments for
the post of translators and 6 applications
for the posts of announcers. In addition,
16 candidates applied for both the posts
of translators announcers.

(b) For the present, 3 candidates have
beenf selected from the Madras State so
ar

(e) Mo, Sir.
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Small
Industries Service Institute,

1478. Shrimati A. Kale: Will the
Minister of Commerce aand Industry
be pleased to state :

(a) whether it is a fact that a pots
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of an Assistant Director of Industries
(Small Scale) was filled in the Small
Industries Service Institute, Calcutta
without being referred to the Union
Public Service Commission;

(b) whether it is a fact that the in-
terview was fixed on the 17th August,
but the post was filled before hand; and

(c) what are the qualifications for the
said post ?

The Minister of Works, Housing
and Supﬁl and Commerce and Con-
sumer ustries (Sardar Swaran
Singh): (a) and (b). A number of such
posts were filled up as a matter of urgency,
subject to approval or otherwise by
Union Pubic Service Commission later.
This arrangement was with the concurrence
of the Union Public Service Commission,
The post of Assistant Director (Chemicals)
for which the Union Public Service Comm-
ission held the interview on 17-8-1956
was filled up on this basis on 1st November
1955.

(c) The clunliﬂcatiom for the post of
gllliﬂ-l-ﬂl Director (Chemicals) are given
clow :—

(i) Degreee or diploma in Chemical
Engineering of recognised Univ-
ersity, Institutions or equivalent,

" (ii) About three years’ production
experience in one or more groups
of Industries given below :—
(a) Oils, Paints, Varnishes and

enamels.,
(b) Inks and adhesives.
(c) Soaps and disinfectants.

(d) Match industry.
Export of Wool

1479. Sudl: Igbl.l nsrlnlh:

Will the Minister of Commerce and
Industries be pleased to state:

() whether there is any proposal for
the export of Indian wool to the U.S.S.R.

during 1956-57; and
(b) if s0, its details?

The Minister of Works, Housing and
Supply and Commerce and Consumer
lmrunriel (Sardar Swaran Singh) : (a)
There is no proposal for export of Indian
wool to U.S.S.R. but there is a proposal
for export of woollen fabrics during
1956-57.

(b) The U.S.5.R. Trade Organisation
wishes to purchase 250,000 meters of
woollen fabrics. Prices and other details
are under negotiations,
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Residential Quarters

i, SR, 5. S L
ster of Wor! ou
be pleased to state: S SOSSSEES

(8) whether Fre-classification of resi-
dential quarters in Delhi and New
Lhi is under consideration ; and

(b) if 8o, when a final decision is ex-
pected to be arrived at ?

The Minister of Works, Housing and

Su‘rply and Commerce and Consumer
Industries (Sardar Swaran Singh) :
(a) and (b). No such question is now
under consideration,

Accommodation to Government
Servants

1482. Shri D, C, Sharma : Will the
Minister of Works, Housing and Supply
be pleased to state:

() the number of newly constructed
residential quarters in New Delhi
made available for allotment in the
various classes from 1st January, 1955
to 31st July, 1956;

(b) the number of quarters allotted,
in each class, to the persons who had
put in more than ten years of service;

(c) the number of persons who are
in service from a date prior to the
318t December, 1944, but have not yet
been allotted any quarter in their own

* class or a lower class;

(d) what steps are being taken to ex-

ite construction ' and completion

or allotment of quarters to those
referred to in part (c) above; and

(e) how long will it take to provide
accommodation to all such Govern-
ment servants ?

The Minister of Works, Housing and
Su‘rply and Commerce and Consumer
Industries (Sardar Swaran Singh):
(8) to (c). A statement containing the
required information is laid on the Table
[See Appendix XII, annexure No. z0].

(d) end (e). Government have in hand a
r programme of construction and
f shortages of building materials or other
causes do not hamper the implementation
ofthis programme, it is expected that nearly
80% of Government servants will be able
to secure Government owned residential
accommodation by the end of 1958 or in
the course of 1959.
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Work Charged Establishment in
C.P.W.D.

1483. Dr. Rama Rao : Will the Min-
ister of Works, Housing and Supply
be pleased to refer to the reply given
to Unstarred Question No. 16 on  the
16th July, 1956 and state:

(a) whether the following posts an
the work charged establishment in the
C.P.W.D. were considered to fall in
the category of clerical employees;
1. Tally Clerk; a. Enquirir(Clerk;
3. Store Clerk; 4. Time Keeper;
s, Petrol Clerk; 6. Metre Reader;
7. Assistant  Receptionist; 8.
tionist; 9. Telephone Orperator;and

(b) whether the following were con-
sidered to fall in the category of high-
ly skilled and skilled supervisory work-
ers after considering their nature of
duties and skill required to perform
their duties:—1. Electrician; 2. Work
Mistry; 3. Boiler Foreman; 4. Air-
condition Mechanic; §. Refrigerator
Mechanic; 6. Head Mechanic; 7. Head
Electrician; 8. Workshop Foreman?

The Minister of Works, Housing and
Sn?ply and Commerce and Consumer
Industries (Sardar Swaran Singh) : As
already stated in reply to Unstarred Question
No. 16, a broad examination of all the catego-
ries of workcharged staff was made with re-
ference to the nature of their duties and the
skill required, and the iﬁ, scales fixed
reflect the grade of their skill and nature of
their duties. The categories mentioned at
(a) of the question were considered to fall
in the category of clerical employees ex-
cept Metre Readers, Receptionists, Assistant
Receptionists and Telephone rators.

The posts mentioned in part (b) of the
question, excepting Workshop Foreman,
were not considered to fall solely
in highly skilled and skilled supervisory
categories. Th nnre from semi- skilled
to skilled and hf{ ly skilled supervisory cat-
egories with different pay scales reflecting
the comparative efficiency and experience
ined by the workers as determined by the
ength of service in¢he Department,

Work Charged Establishment

¢ Dr. Rama Rao: Will the
Minister of Worh‘, ‘Housing and Supply
be pleased to refer to the reply given
to Unstarred Question No. 16 on the
16th July, 1956 and state whether the
following posts on the workcharged establish-
ment were considered to fall in the category
of skilled workers after considering the
nature of duties and skill required to per-
form them: 1. Armature Winder; 2.
Wireman; 3. Line-man (Electrical); 4.
Painter; 5. Choudhary; 6, Switch Board At-
tendant; ? Electrical and Mechanical
Assistant for Heating and Cooling
Plant; 8. Lift Mechanic or Misuy;
9. Diesel Mechanic; 10 Ice Mechanic
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I1. Turner; r2. Boilerman; 13, Mason;
{}. Carpenter; 15. Black-smith; 16.
pholsterer; 17. ~Diesel Engine Driver;
I8.  Electric Generating Power House
Driver; 19. Mechanic; zo. Latheman;
21.  Aircondition Mistry; 22, Cane-man;
23. Fitter; 24. Lift M:chanic; 25. Motor
Driver; 26. Polisher; 27. Refrigerator
_Ih%mry_;th 28, RoudT hRolfer Driver; 29.
nsmith; 30. Tailor; 1. Cable Joiner
and 32. Stone Cutter ? ? J

The Minister of Works, Housing and
Supply and Commerce and Consumer
Industries (Sardar Swaran Singh) :
As already stated in reply to Unstarred
Question No. 16, a broad examination of:
all the categories of workcharged staff was
made with reference to the nature of their
dutics and the skill required and the pay
scales fixed reflect the grade of their skill
and nature of their duties. Some of the
posts mentioned fall under the categories of
skilled workers and the rest fall both under
semi-skilled and skilled with different pay
scales, taking into consideration the com-
parative effieiency and experience gained b
the workers as determined by the Iennz
of service in the Department,

Khadi-Gramodyog Bhavan

Babu Ramnarayan Singh:
T48s. {Sln'i Asthana:

Will the Minister of Production be
pleased to state how much profitor loss,
Khadi - Gramodyog Bhavan, New
Delhi has incurred in the first finan-
cial year of its working ?

The Deputy Minister of Production
(Shri Satish Chandra) : The profit and
loss account of the Khadi-Gramodyog
Bhavan, New Delhi for the year 1955-56
has not yet been finalized ?

Khadi and Village Industries

1486. Shri Lakshmayya: Will the
Minister of Production be pleased to
state:

(a) the amount of loan and subsidy
given to the Government of Andhra
during 1951-52 to 1955-56 for the deve-
looment of khadi and village indus-
tries; and

(b) whether the amount given has
been fully utilized or any amount has
lapsed during any of the years refer-
red to above ?

The ty Minister of Production
(Shri Sa Chandra): (a) and (b).
A statement is placed on the Table of the
House, [See Appendix XII, annexure

No. 21].
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Trade with China

1487. Sardar Igbal Singh: Will the
Minister of Commerce and Consumer
Industries be pleased to state:

(a) the total exports to China com-
modity-wise during 1955-56; and

(b) the steps taken to increase the
export ?

The Minister of Works, Housing and
Siﬂwly and Commerce and Consumer
Industries (Sardar Swaran Singh):

(a) A statement is laid on the Table.[See
Appendix XII, annexure No, 22].

(b) (i) A Tobacco Delegation visited
China in July 1954.

(ii) A Trade Agreement was entered
into with the Peoples Republic of
China in October, 1954.
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(iii) The State Trading Corporation
is establishing close contacts with
the different foreign trade organ-
izations in China.

Development Schemes in Pondicherry

1488, Shri D, C, Sharma: Will the
Prime Minister be pleased to lay on the
Table of the Sabha a statement show-
ing:

(a) the nature of various development
schemes undertaken during the current
year so far for the development of Pondi-

cherry; and

(b) the approximate cost of these?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) & (b). A statement s placed on
the Table of the House. [See Appendix
XII, annexure No. 23].
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LOK SABHA
Saturday, 8th September, 1956

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEaRER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12 Noon
MOTIONS FOR ADJOURNMENT
SrruaTioN AT Carcurta Port

Mr., Speaker: I have received two
notices of motions for adjournment,
both regarding the same subject. One
is by Shri Frank Anthony which
reads:

“The critical situation created
at the Port of Calcutta by the
resignation of the Assistant
Harbour Masters”.

The other is by Shri Kamath which
is as follows:

“The serious dislocation of work
at Calcutta port conseguent upon
the simultaneous resignation of a
large majority of Assistant Har-
bour Masters, .and the steps taken
by Government to restore nor-
malcy”.

Skri Frank Anthony (Nominated-
Anglo-Indians): You may have notic-
ed from a news‘item in one of the
newspapers. today* that 25 out of 31
Assistant Harbour Masters have not
only given notice of a strike, but have
sent in their resignation to be opera-
tive from the midnight of Friday, that
is, yesterday. This news item also
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says that nearly 50 per cent. of the
country's total port traffic is handled
at Calcutta.

I have some personal knowledge of
this particular case, because these
people came to see me in April and
I had addressed the Minister. The
facts, as I know them, are briefly
these. The Minister was pleased to see
them and ‘he instructed them to send
him a memorandum in respect of
their claims. He assured them that
after he received that memorandum,
he would see them again. Apparent-
ly, the Minister changed his mind.
They wrote to him in June and then
in July sent him a telegram. But
nothing happened.

Now Government has taken up the
attitude that their claims will be re-
ferred to some kind of judicial tribu-
nal. The men feel that this latest
attitude of the Government, although
ostensibly fair, is resiling from the as- _
surance which they had from the
Minister, that he would look into their
case as a distinct and special case.
They also consider that this is dila-
tory. They have been pursuing thus
matter for more than a year.

Their claim, in substance, is this...

Mr. Speaker: I am not allowlng a
discussion over this matter at this
stage. Let us know what exactly is
the situation.

Shri Frank Anthony: I do not know.
The Minister may say that they are
mounting all kinds of things. They
only want the recognition of the prin-
ciple of their night work. I submit
with respect that this matter could
have been settled in ten minutes.
They are saying: ‘Do not even give
us our present scale. Depress our
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[Shri Frank Anthony]

scale. We were getting Rs. 600 or
Hs. 800. Now, it has been raised to
Rs. 1,750°. They say: ‘We do not want
it, because bur work is preponderantly
night work. Sixty per cent. of our
work is night work. That is a prin-
niple which we are insisting on. Give
us a night allowance and we are quite
happy. Government will not have to
spend one anna. We are prepared to
surrender our basic pay. The Hooghly
pilots who are doing less onerous
work are being paid night allowance
by the shipping companies. Tha ship-
ping companies are prepared to pay,
because 60 per cent. of our work is
night work. It is a matter of religious
principle. You can even send us to
jail. If you do not recognise this—it
is merely a question of principle—
accept our resignations. Let us go. It
is a matter of elementary justice'.

1 have persuaded them right up to
now to withhold their resignation.
But now they have refused to listen
to me. The Minister has brought
them within the purview of essential
services. I received a letter this
morning that this is not going to help
because they are prepared to go to
jail.

Shri Kamath (Hoshangabad): The
second part of my adjournment
motion refers to the steps taken by
Government to restore normaley at
Calcutta port. This is occasioned by
the news item that Government has
declared this cadre of Assistant Har-
bour Masters as an essential serviee
under the Essential Services (Main-
tenance) Order. I understand that
these officers have not gone on strike,
but they have resigned their service.
Then how can Government take any
action under the Essential Services
(Maintenance) Order so as to make
them or compel them to work, be-
cause if they had been in service and
had struck work, it could have been
declared illegal, but they have resign-
ed? They do not seem to care two
hoots—if I may use that expression—
what will happen to them.

Therefore, I would like to know
from the Minister as to what steps
they have evolved to restore nor-
malcy at the Calcutta port, so that
the work which was done by 23 or
25 Assistant Harbour Masters will be
done by other people.

The Minister of Railways and
Transport (Shri Lal  Bahadur
Shastri): I have got some facts, but
I shall not place them before the
House just now. ,If you like, I can
make a statement on Monday morn-
ing. But as regards the two points
that have been raised by Shri Frank
Anthony and Shri Kamath, I wish to
say a few words.

It is true that I had a talk with
these Assistant Harbour Masters. We
made certain offers to them about
their mooring fee. In principle, we
were not prepared to give them night
fee.

Shri Frank Anthony: How do the
Hooghly pilots get it?

Shri Lal Bahadur Shastrl: It was
made quite clear to them. They also
said that they wanted increased
emoluments, which might be given
either in the form of night fee or
any other fee. I had a talk with
them. Shri Frank Anthony said that
they did not have that talk with

Shri Frank Anthony: I did not say
that.

Shri La] Bahadur Shastri: So we
said: ‘All right. We will consider it".
In faot, an offer was made that con-
cessions  involving an  additional
emolument of, say, Rs. 125 to Rs. 200
per month would be given to them.
They outright rejected that. Then I
said: ‘You better go back and recon-
sider the whole matter. If you like,
you can write to me again’. They
sent their representation. We consi-
dered it fully, and we realised that
any additional emolument given to
the Assistant Harbour Masters of
Calcutta was bound to create reper-
cussions at other ports also, because
in other ports there were Assistant
Harbour Masters.
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Shri Frank Anthony: But they do
not do half the work.

Shri Lal Bahadur Shastrl: He will
kindly hear me.

So we held a meeting of all the
Chairmen of Port Trusts, Bombay,
Madras, Cochin and Visakhapatnam.
They came only a few days back and
they said that it would create great
difficulties for them if wunilateral
action was taken so far as the Cal-
cutta port was concerned. They said
that whatever had to be done should
be done for all the ports, and it
should be considered by some inde-
‘pendent authority. I thought that
there was no better solution than that.

Therefore, we immediately decided
to refer the matter to a person of the
‘status of a Judge of the High Court.
We have done so. He has fixed a
day, the 21st of this month, and has
asked both parties, the Port Trust
and the employees, to meet him and
represent their case. 1 was told—of
course, I have not been directly in
* touch with them-—that they feared
that this adjudication would take a
long time. I made enquiries of the
Transport Secretary, and have come
to know that it might be possible for
the Judge to decide these issues or
this matter in about a month’s time.
Even if it takes a little more time, we
are prepared to give everything that
is decided on a retrospective basis. So
this point was made clear that there
‘would be no delay. It would be de-
-cided as quickly as possible, and that
whatever was decided by the adjudi-
wcator would be paid on a retrospective
‘basis. Thirdly, they were somewhat
doubtful on another matter as it was
up to the Government to accept the
recommendations of the Adjudicator
«or not. Government can accept cer-
‘tain recommendations and may reject
.others. But, I made it clear to them
‘that a clear assurance could be given
‘that whatever the Adjudicator's re-
«<ommendations are, the Government
will accept them in toto. In view of
these assurances, it is really difficult
for me to understand the attitude that
these officers have taken. I can under-

stand to some extent the low-paid

employees who are really in difficulty -

taking a decision to go on strike. But,

if officers who are getting Rs. 1,200, :
Rs. 1,500 and Rs. 1,700 go on strike *
like this, the House can very well .

imagine what the situation would be,
especially in the context of our
Second Five Year Plan.

The Calcutta Port is very i.mpor-:

tant; it is dealing with 50 per cent. of
our imports and exports. Therefore
the Government have no alternative

except to declare an emergency and .

in that emergency they canngt give

up work. Of course, if they refuse to

work, legal action will be taken. But,
in case they are prepared to revise
their decision and think over the

whole matter again, I think, they will:
be acting wisely and it would,be per-
haps in their interest as well as in the *

interests of the Calcutta Port.

As regards Shri Kamath's motion, I

think, what I have said has given him.

some idea of how the situation has
developed. It is not possible for the
Calcutta Port to work fully in case
these officers go on strike. It is very
unfortunate that there is a shortage
of trained personnel. They are simply
wanting to compel us because of the
shortage of technical personnel. They
can dictate terms; they know that. But
I am not prepared to accept that; we
will do less work. Let Calcutta Port
work suffer and only 50 per cent. of
the loading and unloading be done at
Calcutta Port. It may so happen that

we will have to face that. But we-

cannot give in to an unreasonable
attitude they have adopted at present.
That is the situation today and we
will face it somehow or other. We
have done, under the circumstances,
as much as we can.

Shri EKamath: The news item says

that the resignations took effect last

midnight; have they withdrawn the
resignation since then?

Shri Lal Bahadur Shastri: There is
no such information,
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Shri Frank Anthony: As the hon.
Minister said these men are officers
and they would not lightly throw up
their jobs; and provident fund and
other privileges are due to them. That
is the one issue on which he seems to
be under a complete misapprehension.
'The Minister has referred to......

Mr, Speaker;: There is no labouring
this point. The hon. Minister has said
it has been declared an emergency.
1 have allowed the hon. Member an
opportunity.

Shri Frank Anthony: The only
point. ...

Mr. Speaker:
sides.

Shri Frank Anthony: It is a vital
matter.

Mr. Speaker: We have heard both
sides thoroughly.

Shri Frank Amtbony: But the hon.
Minister said that it would affect the
other services. The simple issue 1S
this. Have they any other service on
comparable terms? These are the
only people who do night work. That
is the thing. They only want the
night work to be racoplued. No
other pilot of the marine service does
any work of this kind.

The Prime Minister and Minister
of External Affairs (Shri sz:ln.ﬂg.l
Nehrn): Are we going to discuss this
matter now, Sir?

Mr. Speaker: In view of the state-
ment of the hon. ‘Minister that all that
could be done has been done and also
that he will make a further statement
on Monday, 1 do not think it neces-
sary to give my consent to these ad-
journment motions.

I have heard both

PAPER LAID ON THE TABLE

REPRESENTATION OF THE PEOPLE ({Con-
puct oF ELEcTION PETITIONS) RuULES

The Minister of Law and Minority
Aftairs (Shri Biswas): On behalf of
Shri Pataskar, 1 lay on the Table,
under sub-section (3) of section 169
of the Reoresentation of the People

Paper Laid on the 6248

Table
Act, 1951, a copy of the Representa-
tion of the People (Conduct of Elec-
tions and Election Petitions) Rules,
1956, published in the Notification No.
S. R. O. 1943, dated the 30th August,
1956. [Placed in the Library. See 5—
377/56]

Shri Eamath (Hoshangabad): On 2
point of clarification, Sir. The relevant
sub-section of that section says that
the rules made under this Act shall,
as soon as may be after they are
made, be laid for not less than 30
days before both Houses of Parlia-
ment and shall be subject to such
modifications as Parliament may make
during the session in which they are
so laid or the session immediately
following.

Now, 1 want your guidance in this
matter. The Rules have been laid
today. The session is going to end
five or six days hence. Will this mean
that the Rules will be laid again for
another 24 or 25 days next session
or will these 30 days include the
intervening period also? That will be
very unfair to both Houses.

Mr, Speaker: ] had occasion to look
into this rule and relevant provisions.
My recollection is that they will be
laid again on the Table. I assure the
hon. Member that they will be laid
on the Table for the full period
of thirty days. This is for his infor-
mation. This interim period will not
be taken into account and will not be
added to the few days that are still
before us in this session.

Shri Kamath: All right, Sir,

Shri K K. Basu (Diamond Har-
bou}'): Will the Government supply
copies to us? It concerns all of us.

Mr. Speaker: I will try to get some
copies. These Rules must have been
published in the Gazette and copies
of the Gazette may be available.

Shri Biswas: I suppose so.
Mr. Speaker: Copies will be kept
at the Publications Counter.

Shri Biswas: Copies may be avail-
able; I do not know. .
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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

ALLEGED WASTAGE OF PUBLIC FUNDS IN
' D.V.C. ProJeECT

Shri Thanu Pillai (Tirunelveli):
Sir, under Rule 216, 1 beg to call the
attention of the Minister of Planning
and Irrigation and Power to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon—

“The statement made by Shri
P. S. Kumaraswamy Raja regard-
ing waste of public funds in the
D. V. C. Project.”

The Minister of Planning and Irri-
gation and Power (Shri Nanda): Mr.
Speaker, Sir, my attention has been
drawn to a statement reported to
have been made by Shri Kumaras-
wamy Raja on the Damodar Valley
Corporation projects on the 28th
August, 1956. The grounds on which
he appears to have come to the con-
clusion that there is a waste of public
funds in the D. V. C. projects are that
he saw about half a dozen Executive
Engineers under a Superintending
Engineer working at the dam site
whereas only one Executive Engineer
was in charge of the construction of
the Lower Bhawani Dam.

Secondly, concrete had been wused
for the construction of the spillway
portion’ of the dam in the Damodar
Valley project whereas stone was
used for the construction of the spil-
Ilway portion of the Lower Bhawani
Dam project.

The Chairman, Demodar Valley
Corporation, has already issued a
statement in the Press contradicting
the allegations regarding wasteful ex-
penditure in the Damodar Valley
Corporation,

On the question of the disparity in
the supervisory staff employed at the
two projects, the fact that only one
Executive Engineer was in charge at
the Lower Bhawani Dam cannot be
considered as ideal or even a satisfac-

8 SEPTEMBER 1956 Calling attention to 6250

a matter of urgent

public importance
tory arrangement. It is not possible
for one Executive Engineer to super-
vise effectively the work of more than
4 or 5 Assistant Engineers. At the
Lower Bhawani project, 21 Assistant
Engineers appear to have been placed
under the charge of one Executive
Engineer. We are not aware of the
special situation in which the some-
what unusal type of organisation was
set up. The' supervisory staff engaged
at Maithon cannot be considered to be
excessive when compared to the
supervisory staff engaged on pro-

- jects of comparable size. All staff

proposals are carefully examined by
the Corporation in consultation with
their Financial Adviser. No cases of
extravangance in the appointment of
staff have been brought to the notice
of the Government of India either by
the Financial Adviser or by the Chief
Auditor.

A comparison of the overall rates
at which the work is carried on, after
making due allowance for the diffe-
rence in local conditions, would be a
more reliable index of wasteful ex-
penditure than an e priori conclusion
based on the presence of half a dozen
Executive Engineers on a Project. A
major item of work available far
comparison on the Maithon Dam and
the Lower Bhawani Dam Projects is
‘earthwork’. We had occasion, some
time ago, to compare the earthwork
rates obtaining at Lower Bhawani as
a claim had been made that the earth-
work rate at Lower Bhawani was as
low as Rs. 48 per 1000 c.ft. for a two
mile lead while the rate at Hirakud
was nearly double that figure. An
on-the-spot study of the rate was
carried out independently by the offi-
cers of the Central Water and Power
Commission and the Damodar Valley
Corporation. Their conclusions were
practically the same, namely, the low
rates claimed for Lower Bhawani
were not substantiated by facts when
all relevant cost items were taken
into account. The rates obtaining at
Maithon, although higher, are not out
of line with those of Lower Bhawani
when both are reduced to a common
denominator and when due allowance
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[Shri Nanda)
is made for variations in local condi-
tions. Lower Bhawani is located in an
area where there is plenty of cheap

labour, while Damodar Valley
Corporation Projects are situated
in  highly industrialised  areas.

The daily wages for unskilled labour
at Maithon were nearly 100 per cent.
higher. The frequent labour disputes
of Maithon to an extent added to in-
creased costs there. Also, the work-
ing season at Maithon where rainfall
is heavy is appreciably shorter than
at Lower Bhawani where there is
scanty rainfall and the work can be
practically done throughout the year
without interruption.

The material to be used in the con-
struction of a dam has to be select-
ed after taking into consideration the
local conditions. As pointed out by
the Chairman, Damodar Valley Cor-
poration, we have to be guided by
technical opinion in this matter. Shri
Kumaraswamy Raja has apparently
referred to the Maithon Dam in his
speech. The economics of construc-
tion of the dam were fully investi-
gated before its construction was taken
up. South India has abundant stone
deposits of suitable quality for use in
masonry construction, and it is, there-
fore, economical in most cases to
construet masonry dams in that area.
In the Northern and Southern re-
gions of the Gangetic Basin suitable
stone is not readily available and the
cost of its transportation from distant
places will be considerable. Further-

. more, the transport of stone by rail
. would impose an additional strain on
- an already overstrained transport
; system. It was on the advice of top
i ranking engineers, who were consult-

ed on the subject, that concrete was
selected as the most suitable construc-
tion material for the Damodar Valley
Corporation Dams.

Shri 8. V. Bamaswamy (Salem):
Was Shri Kumaraswamy Raja making
that statement as Governor of Orissa?

Shri Nanda: There was a speech
there and ‘we learn from the Private
Secretary to the Governor that it was
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an ertempore speech and there was
no record. Only Press reports cause
to us.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayap Sinha):
As the business for the next week has
already been announced, I have noth-
ing to say except this.

With regard to Shri Matthen's
motion, however, it has been suggest--
ed to me that discussion on Dr. App-
leby’s Report on India’s Administra-
tive System may be arranged earlier
than the end of the day on 13th Sep-
tember. That was the previous sug-
gestion made. I have no objection to
this, and I would saggest, if you ap-
prove, Sir, that this two-hour discus-
sion may take place after the Ques-
tion Hour on the 11th or 13th Septem-
ber rather than from § to 7 p.M. on
the last day of this session. Because
the Prime Minister is dealing with
this thing in the Rajya Sabha on the
12th, it can be either on the 11th or
13th in this House after the Question
Hour.

Shri Matthen (Thiruvellah): Dr.
Appleby’s Report has a great bearing.
on the Second Plan.

Some Hon. Members: We suggest
11th.

Shri Kamath (Hoshangabad): The
Scheduled Castes and Scheduled Tri-
bes Orders (Amendment) Bill is due
on Monday. May I request you to
postpone it to Tuesday, instead of
Monday, so that the Second Plan may
continue on Monday, if the House is
agreeable?

Mr, Speaker: After all, it starts to--
day, and if the discussion on the Plan
has to be interrupted, why should it
not be interrupted on Monday? After
all, let that Bill be finished and then
we will have a stretch of days in.
which we can discuss the Plan.

Shri Eamath: If you will pardon
me, it is for a personal reason, Sir
the President is visiting my constitu-
ency on Monday and I have got to be-
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there to attend some function. I
should like to take part in the Sche-
duled Castes and Scheduled Tribes
Orders (Amendment) Bill

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli .Distt.—
East): Conflicting loyalty!

Mr. Speaker: Then I will call the
hon. Member today.

Shri Kamath: I want to participate
in the debate on the Scheduled Castes
and Scheduled Tribes Orders
(Amendment) Bill, not on the Second
Five Year Plan.

Shri S. V. Ramaswamy (Salem):
Would it not be possible to tack ‘on
Shri Matthen’s motion with the dis-
cussion on the Second Five Year
Plan?

Mr. Speaker: That is what ig being
done. There will be two hours on
the 11th—one hour will be extra and
the other hour will be part of the
Plan. So far as the work is concern-
ed, let hon. Members understand the
position regarding the time taken.

1 find that one hour would be de-
ducted for discussion on Appleby’s
Report from the time allotted for the
discussion of the Plan. For the dis-
cussion of this Resolution, we have 30
hours. There are five days before us
and the maximum time we have is 30
hours. We have to dispose of the
other one—the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Bill, for which we have to
devote four hours. With this addi-
tional one hour, we want 35 hours
for the work. Unless we sit an extra
hour every day from today we may
not be able to dispose of the work
before us, Therefore we shall sit for
an hour more after 6 p.M. today, and
from Monday onwards, if the House is
agreeable, we shall sit beginning half
an hour in advance and closing half
an hour late, that is we shall meet
from 10-30 A.m. 6-30 .M. That will
be convenient instead of devoting
more time in the evening.

'Shri K. K, Basu  (Diamond Hir-
bour) When are we discussing Dr.
Appleby's Report?

Mr. Speaker: On the 1l1th.
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Shri Ramachandra Reddy (Nellore):
I would suggest that Dr. Appleby's
Report may be taken up on Monday,
so that we shall have a continuous
debate on the Plan from Tuesday
onwards.

Mr. Speaker: That may walso be
done. On Monday, out of the six
hours we have, four hours may be
devoted to the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Bill and the two remaining
hours may be devoted to the Appleby
Report, and the rest of the Plan
may start as usual on Tuesday. There-
fore, the Appleby Report will be taken
up on Monday after the other Bill re-
lating to Scheduled Castes is dispos-
ed of.

Shri BEamath: In that case I will
miss both.

RESOLUTION RE SECOND FIVE
YEAR PLAN

Mr. Speaker: The House will now
resume further discussion of the fol-
lowing Resolution moved by  Shri

Jawaharlal Nehru or the 23rd May,
1956:

“This House records its general
approval of the principles, objec-
tives and programmes of deve-
lopment contained in the Second
Five Year Plan as prepared by
the Planning Commission.”

I now call upon Acharya Kripalani.

Acharya Kripalani (Bhagalpur cum
Purnea) rose— °*

The Minister of Planning and Irn-
gation and Power (Shri Nanda): I

thought I was going to intervene at
this stage.

Mr. Speaker: We have had four
Committees on the Second Five Year
Plan. If the hon. Minister indicates
the essential points now, what work
has been done by the Ministry till
now, and what are the points on
which attention has to be focussed,
it will help hon. Members to take up
those particular points. Wherever
the hon. Minister has doubts, he may
express them and get enlightenment
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Shri Nanda: Sir, on the 23rd of
May, 1956, the Prime Minister moved
the Resolution on the Second Five
Year Plan. It was discussed till the
25th of May, 1956 and then, was ad-
journed for further consideration.
Now that we are resuming discussion,
I may, at the start, pay my tribute to
the work of the Committees, (Inter-
ruptions).

Mr, Speaker: Order, order. Unless
you hear him, how can you know
things? You hear him first and then
state your views afterwards. Any-
way, | leave it entirely to the Minis-
ter to speak now or later.

Dr. Suresh Chandra (Auranga-
bad;: We want to hear the Minister
first.

Mr. Speaker: Let the Minister say
something about these Committees. 1
am going to call the hon. Member
later but_if the Minister wants to
speak with reference to some parti-
cular matter he may have to do so.
Four Committees were appointed and
they have done some good work. The
Minister may explain it to the House
with a view to enlighten all hon.
friends here and direct the attention
to certain main points at issue.

Shri Nanda: I was referring to
these Committees. Arrangement was
made with the Members of Parlia-
ment sp that they might have the
facility of discussing, in detail, closely
all aspects of the Plan. I was pre-
sent at the wvarious Committees and
1 can testify to the fact that hon.
Members took very keen interest in
every aspect of the Plan. In the
course of the discussion, very-useful
and wvaluable suggestions have em-
erged.

Now_ that we take up the discus-
sion again, I may state that I do not
think that I am going to cover any
new ground. I propose to deal only
with such matters of basic import-
ance as were thrown up in the dis-
cussion so far and this way initiate
the further discussion of this Plan.

During the discussion that took
place, certain observations were made
concerning the consequences of a
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marked aeceleration of the rate of
development in an under-developed
country. In that context, hon. Mem-

. ber Shri Asoka Mehta, who is not

here now, drew our attention to the
dilemma of development. He cited
several passages from an excellent
treatise on the theory of economic
growth, a book by Arther Lewis. I
do not propose to conduct an argu-
ment at that academic level But,
there were certain practical implica-
tions of the statements then made, re-
garding which we have to make our
position clear.

The essence of the argument relat-
ing to the dilemma of development is
that growth is related to the rate of
savings. In wunder-developed coun-
tries, vast masses of pople live below
the poverty line and therefore, their
capacity to save is severely limited;
particularly, when the intention is to
make a rapid advance, it becomes a
very difficult task to abstract from
the current volume of production, an
adequate portion for investment which
will help development and balance
the increase in population and which
will also increase the capacity of the
economy for a rapid growth there-
after. This was the position stated
and in that context it was further
asserted that it was not possible to
make any appreciable increase in the
standard of consumption of the
people. So, the talk about that is out
of question. If we are to make any
promises to the people that we are
going to improve their standard of
living and better their life, it is not
going to happen because, if these pro-
mises are fulfilled, the Plan will not
be fulfilled. That is the position
taken by him.

The second step of the argument is
this. If these material gains are not
available to the people, what do we
substitute for them? What do we offer
to them? This argument presupposes
that we should place before them the
prospect of a just social order; we
should try to secure to all the people
economic and social justice. It will
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create hopes of social justice increas-
mg from day to day. That is the
rpesition taken. Another point is also
urged at the same time. When the
- process of development starts, what,
. happens? Investments have to be
‘made. Who makes those in rest-
ments? Those who have got money,
persons who have made profits—that
is those who have got economic power
and those who have capital goods and
.all that. Therefore, the result is that
the income of those people also rises.
Instead of disparities being reduced,
they have increased. For the purpose
of the success of the Second Plan,
#his danger or risk should be avoided.
«Otherwise, these disparities will get
Aaccentuated In this background, we
are to consider the situation.

Stated in these general terms, one
can broadly agree with this proposi-
tion. But, when these are applied to
the actual situation here, I am afraid
I will have to say that it is not neces-
sary at all to take these extreme
positions. 1 shall first take wup the
question of increase in living stand-
ards. I shall grant that it will not be
possible for us to satisfy all expecta-
tions, considering the fact that the
unsatisfied needs, in an elementary
way, of large numbers of people will
absorb all increment in incomes that
can be made. So, it is not possible
to create and satisfy all expectations.
We are also conscious of the fact that
the expectations are again rising. We
are helping in that process. The
whole democratic process is meant
for that. We are creating a greater
consciousness of the needs, ete. and
these expectations are rising. What
is going to be the consequence, I can-
not say. But, at the same time, 1
wish to urge that this dilemma is not
in that absolute or sharp way so far
as we are concerned. We realise in
a democracy it is not possible to ask
the peaple to submit themselves to
the same rigorous restraints and re-
duce consumption. Such restraints
were enforced in earlier days when
the economy developed on capitalis-
tie lines or in some countries, where,
during the last several years, pro-
gress was made regardless of the
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hardship caused to the people.” We
cannot afford to do that and so, we
have to do something for the people.

If the hon. Members, who are con-
cerned about these, had seen the posi-
tion as it is in the Plan, they will find
that there is nothing to be perturbed
about this. In the First Plan period,
the national income increased by
about eighteen per cent and per
capita income by eleven per cent and
the per capita consumer expenditure
rose by nine per cent. It is expect-
ed to rise by another fourteen per
cent or so in the Second Plan period.
Consistently with the investment tar-
gets proposed for the Plan and assum-
ing that external resources will be-
come available as envisaged in the
Plan, the aggregate consumer expen-
diture in the Second Plan period will
be Rs. 12,170 crores out of a total
national income of Rs. 13,480 crores.
Thus, roughly, the aggregate consu-
mer expenditure will be about forty
per cent higher in real terms than
in 1850-51. In per capita terms the
rise will be about 23 per cent.

When we are told that all that we
are giving is an ounce more......

Acharya Kripalani: You may as
well quote the five years reports and
cover the time allotted for the dis-
cussion.

Shri Nanda: I am answering the
important points covering practicaliy
the whole speech of my hon. frienc
Shri Asoka Mehta. I am answering
his point that we are not giving any-
thing more. I am only saying that it
may be an ounce and a half or two
ounces of food, or two or three yards
of cloth; but compared to the basic
level, compared to what we had at
the start, it is a considerable amount.
A person drawing Rs. 40 may not
count an increase of one anna or two
annas in his income, but for a person

-whose average income is 10 annas, 12

annas-or even a rupee will find this
increase of an anna or two annas to
be very considerable. That is the
position regarding this matter.

The other aspect is about the in
crease’ in disparity.
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Shri M. 8. Gurupadaswamy (My-
sore) : What will be the cost of
living?

Shri Namda: 1 am talking in real
terms, in terms of goods, that is the
quantitative increase. The information
that I have given about the increase in
consumption standards also is on the
basis of a uniform level of prices.

The other point is, although we
have to make a considerable advance
in the matter of social justic, we are
asked as to what we are
doing in this line, It is said that we
are setting our face against any ex-
tensive programme of nationalisation.
We are told that we are not accept-
ing any ceilings on incomes and we
are not expanding the public sector
at a fast enough pace. These are, Sir,
the gquestions that are raised. The
answer, so far as 1 am concerned, is
that these things are very much in
our minds. The answer which has
been given by the Prime Minister
yesterday in Rajya Sabha is that our
first priority today is production. Of
"course, employment also is practi-
cally on the same level, but we
would mnot allow any dislocation of
production, any break in the conti-
nuity of increase in production for
these other reasons. But I do not
wish to have it implied that there is
going to be any accentuation of dis-
parities. If the private sector or, if
any other factor in the economic situa-
tion interferes with these objectives,
objectives also of the maximum ad-
vance in the direction of social justice
consistently with maximising pro-
duction, certainly action has to be
taken. In this connection I refer to
the House the series of measures cul-
minating in the step taken recently
about the nationalisation of insurance
business. These things have been
done. In respect of State trading the
hon. Member whose name I men-
tioned before said, we have done
nothing about State trading. But
‘there is a good deal done about it, a
good deal is being done and more will
be done. So I do not apprehend that
consistently with our fullest attention
to increased production this aspect of
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-reducing disparities will not be looked

after.

Even regarding the private sector
I have some contact, some famili-
arity, with its working. I know there
are faults. I know there are a great
deal of imperfections. But I ecan
assure the House, if a call is made to
the private sector saying that the con-
ditions are such that they have to play
their part, they have toc make sacri-
fices, they have to surrender some of
what they suppose to be their own
vested interest—I believe in those
ideals which the hon. Member
Acharya Kripalani cherishes, the
ideal of change of heart and the whole
scheme of trusteeship—I feel that it
is possible that these people will also
respond. In the circumstances
obtaining today we have to make use
of every mechanism, every possibility
in the system of increasing production.
These are people whose resources,
whose experience and all that have to.
be made available to us. But I say if
they are going to have recourse to pro-
fiteering and exploitation, then this
cannot be permitted. As I said, it is
possible also to make them to the
line, to transform them. While we
cannot do without them, they can also
join the call of the nation.

Acharya Kripalani: Join the
Bhoodan movement.

Shri Nanda: Bhoodan movement

is also a very good movement. T
know a good deal about it.

The other question is about the ex-
pansion of the public sector. I need
not give the details here because, as
the hon. Member Acharya Kripalani
pointed out, these are all things in the
Plan. ¥ do not want to repeat those
things, but still I shall give in terms
of one single figure that in the course
of the Second Five Year Plan the total
investment in public enterprises is to
be Rs. 3,800 crores as compared to
Rs. 2,400 crores in the private sector
—a ratio of 61:39. This is much more
than in the case of the First Plan.

There is again this question of re-
gional disparities, the question of dis-
parities between the level of rural and
urban areas. I wish to place before
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the House one sentiment, an opinion,
and it ig this, In this country, if we
want to maintain social peace and
stability, knowing the minds of the
people one feels qute sure that no
Government will be permitted to stop
short of the best that can be done to
bring about conditions of equality—
equality of opportunity and equality
in every possible way. Also, because
we have to raise resources for
the Plan, resources of a very large
order, that very thing is going to create
these things under compulsion. These
are two things, and this Government
will have to see to it that it goes as far
as possible in narrowing down dis-
parities, in giving a fair deal to all
sections and all classes of people. This
will therefore, be also a pre-occupa-
tion—the first pre-occupation is pro-
duction—of the Government, not
because it is any matter of choice, but
because, as 1 said, it is a compulsion.

There is one thing more in connection
with this aspect of the problem of the
Plan and that is the question of rucial
justice, It is in that context that 1 wani
to refer to land reforms. This land
reform problem has been discussed in
rather narrow contexts. The problem
of land reform is of course a problem
of social justice, but it is very much
more, in the existing circumstances of
the country, a question of suitable
organisation, suitable agrarian system
which will enable the country to make
the maximum use of its resources,
land and manpower in the rural areas,
which will enable the economy to deve-
lop, which will make it a flexible
aconomy, so that much of the burden of
manpower on land is relieved, full em-
ployment is given to everybody—which
is not being done now—and then,
after giving full employment to every-
body, whatever the land cannot bear
they are easily
veniently to other occupations. This
is the broad perspective for the land

reform. I wish to piot out
that during this perio? of the
last 4 5 or 6 years, although

there has been adverse comment on
it that we have not moved sufficiently.
moved fast enough in the matter of
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land reform, I feel no diffidence, no.
hesitation, in saying that considering .
all the circumstances during this pe:iod
the progress that has been made is
fairly substantial.

1 will give you very few simple
facts. 1 do not want to mention tue
whole question of intermediaries. It
is very well known. In 14 Stales cover-
ing about 60 per cent of the country,.
rents have been reduced to one-fourth
or less. In some cases, it has been
reduced to one-sixth as in Bomkay,.
Rajasthan, etec. In another four States.
comprising 10 per cent of the area,
rents bave been fixed at one-third. In.
the remaining 30 per cent of the area,
rentg still exceed one-third or have not
been regulated.

Regarding security of tenure, in 14
States comprising 65 per cent of the
area of the country, security of tenure
has been conferred on tenants, and the -
landlord’s right to resumption has been
permitted or is restricted to a limited
area and for personal cultivation only.
With the exception of a couple of minor
State, the ejectment of tenants has
been stayed. In some States, it has
been stayed by temporary legislation
pending the enactment of a comprehen- .
sive land reform law. The two States
are Coorg and Tripura. I have men-
tioned them because several hon. Mem-
bers repeatedly referred to this ques- -
tion of eviction of tenants. The in-
formation collected from the State Gov-
ernments indicates that few ejectments
have taken place in recent years.

There is the question  of
ceiling on land and the right of pur-
chase by tenants. In two States,
tenants have been brought into direct
relation with the States. In another -
nine States, the right of purchase has
been conferred on the tenants. These
II States cover 50 per cent of the -
total area of the country. Legislation
has been enacted for ceilings on the
existing holdings by six States.
Another five States have imposed
ceilings on future acquisition.

In connection with the land reforms,
an objection was raised and a point uf
criticism was made that the Panel on
iard reform had made certain proposals -
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. {Shri Nanda]
cand those proposals have been meodi-
fied or whittled down, and I was asked
to answer .that point. I have made 2
comparison of the proposals as prepared
by the Panel and alsg the tex: «f the
Plan. I find that there is no substan-
.tial variation. There are certain
.changes made, for example, in the
_matter of ceilings. The approach is not
_different, but it has been made very
precise in the sense that while it was
not considered feasible to define a
ceiling in terms of a particular amount,
other tests which are more convenient
and more practicable have been re-
tained. We have had to consider the
conditions which vary from State to
State, and therefore, that point has to
‘be kept in view, and a certain latitude
for those - variations has to be
permitted.
" There is also this consideration,
namely, that we want implementa-
. tion. We are charged with the
‘question: “You are going on passing
.laws and those laws are not being im-
‘plemented”. If we go on at a rate far
‘ahead of the capacity of the adminis-
tration to implement the reforms, we
will be exposed to that charge. So, we
.want to do the things squarely and, as
I said, in the course of this period,
the advance has been significant. 1
am sure that in the course of the
second Five Year Plan much of it will
have been achieved.

Regarding the question of land
reform, I would like to draw the atten-
tion of the hon. Members to one aspect
particularly, and it is about co-opera-
tive farming. It arises out of my ear-
lier remarks about the aim or the
goal towards which we are moving in
the matter of land refnrm. Cc-opers-
tive farming is an essential condition
for the success of these aims. It 1=
not in a limited sense that we view the

co-operative movement on land; it is

viewed in relation to the very purpose
which I have mentioned, namely,
better production and a greater
measure of social justice and greater
opportunities for development and
improvement of 'the ewisting condi-
tions. It is in that context that we
are viewing the gquestion of land
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reforms. If we want to increase agri-
cultural production and do all these
things, a very great deal of attention
will have to be paid fo this aspect,
and proposals in regard to this purpose
are before the Government and the
hon. Members know them too.

Now, I want to move to another very
important question, It is the question of
public co-operation. The hon. Members
here have time and again laid stress on
this aspect. They attach importance to
it just as we do. It has beer said thaty
without adequate public co-operation,
it will not be possible to secure success
of the Plan in sufficient measure. I
agree with that, and I woulg like to
state here that public co-op~cation is
not ot be understood in thsi narrow
sense only—a little shramdan here |
and little shramdan there. It is of
much deeper significance, It is a mat- I
ter of fundamental importance. i

Shri Kamath
Sarvasvadan.

Shri Nanda: Ask the hon. Member
near you.

We are having some !
operation through voluntary organisa- |
tions and through the National Exten- [
sion Service, and through Zind, cash !
and labour, etc. But it is not suffi- f
cient. We have to increase it a hund- r

|
i

(Hoshangabad): '

public co-

red-fold if we want to ensure success |
of the Plan.

Shri Syamnandan Sahaya (Muzaf- |
farpur Central): Through colleges d
and schools. \\i

Sbri Nanda: 1 am comine to thar.

Seth Govind Das (Mandla-Jabal-, l
pur South): By teaching them throush b
the English medium. ;

Shri Nanda: There is, ir. this coun- f
try, a large, abundant man-power |
which is not being fully utilised. There |
is spare-time available, and we want
to make full utilisation of it. Let us |
not understand and  think of it in |
terms of rupees, annas and pies which
are put in the Plan. Man-power is
an asset of much greater wvalue, if '
it is fully utilised. It is in this con--'
text that we have to consider the
question of public co-operation. We
have to secure the conscious, purpose-
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ful collaboration of the people in all
the tasks of the Plan. It is in this
context that public co-operation
assumes a new significance.

We are asked, “You are launching
a Plan. There are plans in other
countries like China and the USSR.
They have got a kind of power to
secure results. They can dictate a
pattern of behaviour; they can secure
the resources and mobilise them un-
rier lines which they think best.
‘What are you doing here? Corres-
ponding to those measures, should you
not do something in order that our
target can be implemented and our
resources raised?” My  answer is,
“The administration will certainly do
its part. It is doing it.” But that will
not suffice. If we are able to recure
public co-operation on the requisite
scale, then I am perfectly convinced
and I am perefectly confident that we
shall not only make up for the defi-
ciency, if it is called deficiency, which
is inherent in the system. In a demo-
cracy, we cannot and do not dictate to
the people. We will make up for that,
and indeed do more than what is pos-
sible, in a democracy, with the back-
ing of public co-operation, we will
secure much better results than they
had in China and the USSR. This is
my conviction.

Shri B. Y. Reddy (Karimnagar):

What are the methods that you will
adopt? How will it be done?

Acharya Kripalani: 't wili be dene
automatically.

8bri Nanda: I am coming to that,
I shall answer the question. What is
Ehe way to do it? We attach so much
importance to it and we are going to
do it.

Acharya Kripalani:
another SRC plan.

Mr. Speaker: Let there be no inter-
ruption. I am not going to allow any
interruption. The hon. Members will
hold their soul in patience for some-
time.

Shri Nanda: | am answering that
question. In the first place there has
to be a much better and fuller under-
standing of the economic situation of

Promulgate

of a large number of people.
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the country on the part of the people, .
and for that purpose, we will have to -
create the necessary means of disse-

mination of knowledge and inform=-
ation. The people will have to under- -
stand their own role in the Plan. That

is one part of it. They are the

people who are going to provide the

sinews of development and the resour-

ces for development. I am quite sure:
that if they make up their mind, this :
problem of resources which we are-
confronted with will cease to be a

problem, provided we approacn them .
in the right way.

1 pPMm.

An hon. Member said that resources :
for development can only arise in:
large chunks, that is, where large sur--
pluses arise, and that we could not ex--
pect to get much from the small in-
comes and and what little increment
they got would be easily absorbed by -
increased consumption. I differ from .
that view. That was the view expres--
sed by Shri Asoka Mehta. Our aim is
to spread incomes to see that there is
more equitable distribution. Parti- -
cularly because of the large number of °
schemes and projects that we have,
incomes are going to rise in the hands
I we-
rely only on taxation on large-
incomes, I think the position
would be hopeless; it will be a parlous:
position. So, we have to raise in-
comes from small people also and’
taxes should be indiscriminating in:

their effect. These are indirect taxes.

But, when it comes to savings, automa-
tically the demand is regulated. The
demand is according to rne's capacity.
If we are not able to take away the
portion from the increased incomes
which is visualised in the Plan, then-
there is going to be a rising pressure -
on the demand of whatever we pra-
duce and prices wil] rise. Otherwise,.
the only course open to us is to con--
sume everything and there will be-
nothing available for the development
of basic and heavy industries and’
other things which are also required’
for the purpoee of supoorting the eco-
nomy in essential ways. Therefore,
from various points of view, it is very
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[Shri Nanda] ~
necessary that there shou'd be a small
savings programme of big dimensions
—the savings may be small, but it
will have to be a big programme—in
which lakhs and lakhs of people
.should join. People in every factory,
in every enterprise and people every-
where have to be asked to join that
programme. It has to be. explained
to them; procedures have *to be evolv-
+d, so that large ameunts of smal] sav-
ings may be collected. That is going
to be the sheet anchor of the success-
ful implementation of the Plan. It
has to be done on a country-wide
basis with great intensity. This will
be the way to avoid controls.

We do not like physical controls,
Hon. Members will bé" frightened by
“that word. Considering our past ex-
perience, we should not have them;
but, if prices go on rising and if
nothing is done about it, people will
themselves start saying, “‘do something
about it". The best way ~f aveiding
‘that is to have in the first instance
people’s co-operation. Asg far ag public
-co-operation is concerned, it is a large
field where all of us can help. There
are other aspects of it also. It may
be I am not talking in terms of crores
+of rupees; I am talking of other as-
pects which are not less vital to ine
success of the Plan than ‘he money
‘which we are talking about. It is a
-question of the way in which people
work. Better work, more honest work
.and disciplined behaviour are the things
which count for the Plan. How jcan
“the administration alone deal with the
;antl-social elements? Hon. Members
may say, “You are the Government;
you have the police and the army and
it is your business to deal with anti-
-social elements.” Certainly it is, but it
will be only a very partial success if
it is not accompanied by the peuples
.co-operation. I reallse that people’s
vo-operation cannot be taken for yren-
ted. The people may be prepared for
ft, but you have to create the condi-
“#ions in which you can evoke that co-
operation. What are those conditions?
It goes without saying that when there
shas to be mobilisation on a large scate,
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there will have to be an appropriate
organisation. It must be organised
work and not ad hoe or haphazard
work. There will have to be well
thought-out programmes which touch

¥ many spheres of the life of the people:

More than that, it has to be a ggnulne
people’s programme with the people’s
initiative.

There is one very important condi-

tion. This is a point which Acharya .

Kripalani and others have made and
are going to make, namely, people
should find that the policies of the
Government are creating that atmos-
phere in the country to which they
can respond with enthusiasm. I con-
cede that; people's co-operation will
have to be in an atmosphere where
exploitation is going down, greater
justice prevails in the economic and
social relations of the_ people, corrup-
tion goes down and waste is avoided.
All these are very essential things and
have to be done. Without people’s
co-operation, no Government can be
successful in its plan. All these things
have to be done.

There is one last sentiment atout
public co-operation, namely, it is aqt a
matter for one particular party. It
has to be on a non-political basis. No
party in this country is big enough to
make a plan of this size successful in
these conditions. It hag to be done
with the co-operation of the people be-
longing to all parties, Mobilisation of
the surplus energies of the people is a
matter which is both tangible and in-
tangible, where all parties have to
unite. I appeal to the leadership of
all the parties.
question my bona fides in the matter.
I have been connected with an organi-
sation where the best effort is made

I hope they do not

to see that it is non-political, work- ,
ing on an independent line purely
with the people’s initiative. In this

our sisters—the women in the coun-
try—can play a big part. Among
students, the organised youth of the
country, there is idealism and there
is capacity to make sacrifices; they
can come into this in a substantial
way.
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Shri Kamath: about the

Sadhus.

What

Shri Nanda: Yes; sadhus also, That
is-also a resource of the country which
has to be put to the best use. I am
one of those who attach importance
to things which are not materialistic.
I believe that the essence of life, its
core, depends mot simply on these
material things; it derives its vitality
and the prospect of it real growth
from those things which are less
tangible. If the sadhus can be orga-
nised to help the country in raising
‘the moral and social standards of the
people, the country will gain enor-
mously.

Shri Kamath: ] agree entirely.

Shri Nanda: I have mentioned some
requisities for the success of the Plan.
1 will now take up the question of
administration. When we are talking
of raising the industrial techniques,
going up to atomic energy, parallel to
‘that there will have to be techniques
in administration which will match
these new developments. With increas-
&d production in the country, big res-
ponsibilities have to be assumed by
the administration. There iz some-
thing now which was undreamt of be-
fnre, not only in the field of produc-
tion, but in other things also. It is
‘nol simply a question of realising cer-
tain targets, but targets in the context
of certain objectives and certain ideals
of social order—a socialist pattern, to
sum up the whole thing. This requires
a different outlook. The same outlook
and the same methods will not suffice.
Theyv have to change and here it is that
the whole problem of administration
arises and it is becoming a very diffi-
cult task. Hon, Members are going to
discuss very soon the Appleby report,
where several issues relating to the
subject have been raised. The issue
primarily is that for these bigger tasks,
there has to be bigger wvision. There
has to be a new approach to it and bet-
ter procedures have to be evolved. Hon.
‘Members will find from the report

that the chief point of eriticism is that
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decisions are not taken quickly enough.
The procedures are dilatory and the
responsibility is shifted. We have to
change all that. We have also, at the
same time, to see that while we do
that, the initiative and the drive of
the people is not curbed. At the same
*time, we have to see that there are
proper controls so that the work does
not suffer and there is no wastage.
These are some of the things which
have to be done.

Since this matter is going to form
part of a separate debate, I would not
like to go into the details of proper
administration about things that we
are thinking of doing and things that
are being done. But I would like to
refer to one matter. A question was
raised, rather a doubt was raised, that
this bureaucratic administration is be-
coming more and more bureaucratic
whereas the need of the time is that it
should be non-officialised and the need
of the time is that it should be demo-
cratised. But one thing I cannot un-
derstand is this. The administration
needs whole-time workers and they
will all be officials, So the distinction
between officials and non-officials will
be there. But the real point is this.
While there is a great deal of wrangl-
ing. between officials and non-officials
now, a great deal of work can be done
by each helping the other section. They
can do a lot of co-operative work.

In this eonnection I would like to
ask the hon. Members to see the chap-
ier in the Plan where one big ideg has
been put forward—it is not finalised
and that is the democratisation of the
district administration. That is some-
thing basic. What happens in the dis-
tricts today? The whole brunt falls
on the administrative machinery. Seo
far as the people are concerned, they
are just dependents. Such local initia-
tive as it has developed is fragmented
and it is very ineffective. That has to
be checked and wastes have to be
avoided. There must be an effective
instrument for economic advance and
we want that the participation of the
people is secured to the fullest extent,
I shall not go into the details of that
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but I would draw the attention of the
hon. Members to this basic reform
which is now being  visualised and
when it is put into operation there will
be very immense results 4n the matter
of economic progress and it will also
give satisfaction to the people.

I now come to the question of em-
ployment. I have already dealt with
the other two requisites, namely, ques-
tion of soclal justice and the question
of administration. Now I would like
to touch the question of employment.

Shri Kamath: Question of?

Shri Nanda: Employment in which
the hon. Member is very deeply inter-
ested and when he is going to speak,
he is going to speak on thig subjer._-t.

We have been asked: have we done
enough for employing people? That
question was asked by Mr. Asoka
Mehta. That question was asked by
Mr. Chatterjee also. Yet, Mr. Chat-
terjee challenged the whole size of the
Plan, He said the country cannot
support a Plan of this size and he cited
some authorities for that. Now I
would put it to the hon. Members that
employment results from investment.
That is largely based on that The
bigger the Plan, certainly, we will get
bigger results in employment also al-
though I grant that it depends upon
the pattern, the pattern of industries,
the occupational pattern; that is true.
But it has also to be realised, as I shall
explain, that in the matter of increas-
ing employment it is not to be consi-
dered as in the basic industries, because
they consume so much more capital
they are taking away personsfor em-
ployment in large numbers or they are
going to create employment for larger
numbers later on. They are not
going to take large numbers in these
basic industries because they cost a
great deal. I have got the figureg be-
fore me. Steel will cost Rs. 1 lakh
per employee. There are other indus-
tries which will cost about Rs. 30,000,
Rs. 40,000/- or Rs. 50,000/- per man,
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‘Now, it is very obvious that even if

we are able to invest more for further
employment, we won't be able to give:
employment to a sizable number on
this scale of investment per person. It
is also true that during the period
1947-1952, whereas the investment had
increased from Rs. 403 crores to Rs.
730 crores, the employment figure re-
mained found about 14 lakhs or 15
lakhs. It has not increased beyond
that and that is staring us in the face.

Therefore, I now come to the role of”
the cottage industries and small-scale
industries in relation to employment
and in relation to the economic needs
of the country. If, as is now assumed
and as is there in the Plan, such a large-
amount of momey is going to be neces-
sarily invested in the large-scale indus-
try, what is going to happen to those-
large numbers of people who remain
unemployed, not because they do not
want to join in the large-scale indus-
try but because we have not got enough:
money to invest in such large-scale
industries? They have tg remain ei-
ther unemployed or they have to em-
ploy techniques of a lower order. It
is against the compulsion of the eco-
nomic situation of the country. Here:
the cottage industry has a role to play.
Either these people must be told that
there is nothing for them and that
they must go on living with their re-
latives and do nothing and keep their
own ambitions idle with nothing to
feed on or they must be given some-
employment. But all the time these
people are consuming whatever is be-
ing produced by rothers, This is the-
situation,

It may be that from the point of”
view of an individual employer it may
be of no account to him, but for the
community as a whole this idle man-
power is a social loss and it is enor-
mous. If we consider that then we
will know the role of the cottage in-
dustry. I am not against modernisa-
tion. They have their own place, The
surpluses created in the large-scale in-
dustry will enable the larger sector of
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cottage and small-scale industries to
be maintalned. It is possible in the
cottage industry to have employment
for a fairly big section of people. There
is no conflict between them. There is
no conflict also so far as the question
of consumer goods is concerned.

Some hon. Members have raised
this question as if certain restrictive
policies have led to a kind of scar-
city of consumer goods and that is
because of cottage industries ete.
What we have in mind is Ambar
charka for example. Now, I must
say that the position of the cottage
industries and the small-scale indus-
tries is this. You fix your targets for
consumption in the country, what-
ever you want in relation to the de-
mands of the country, in relation to
how much you want to save ete.
Having done that, give the maximum
employment to the small people.
Whatever they can produce, let them
produce. Whatever they cannot pro-
duce, well, you can produce by the
large-scale industry.

Shri Jhunjhunwala (Bhagalpur
Central): Is that your policy that
whatever they are prepared to pro-
duce, they will be allowed to pro-
duce and then the large-scale indus-
try will take the rest?

Shri Nanda: That is the approach
of the Karve Committee which the
Planning Commission and the Gov-
ernment have accepted. A fairly large
provision have been made both for
investment and for working capital
also. That is the approach to give
the maximum employment. But the
difficulty is, as was pointed out by
Mr. Asoka Mehta, they used a gquaint
expression which one cannot under-
stand “technological locks”. There
are two techniques, one at a very
high level and another at lower level.
This will submerge the lower level
It cannot co-exist in competition with
the other. By this method, these
people will get more profits, more
large-scale industries and in that way,
some day, more people will be em-

ployed. This will take a long period. '

In the meanwhile, what is to happen

8 SEPTEMEBER 1956 Second Five Year Plan 6274

to these people? This is the situa-
tion that we have to consider. As
regards the question of locks, it is
possible for the simpler techniques to
exist with more advanced technigues
so that man-power is not wasted.
This is the problem for which a solu-
tion is to be found. To some extent
the Karve Committee has found a
solution. May be, more may have to
be done.

As regards cloth scarcity and
Ambar charka, what has the Ambar
charka got to do with this? The
whole controversy regarding Ambar
charka started only a few months
ago. At that time, the Ambar charka
was not in the picture at all. Two
million spindles had been licensed.
What prevented them from coming
into being? If they had been there,
if the private sector which had got
the licences had not put them to use,
and if they were suffering, that is not
because of Ambar charka. If there
had been that amount of "yarn, may
be, the handlooms might have used
them so that there may not be any
controversy at all. There is no ques-
tion of any restrictive practices so far
having caused the position regarding
scarcity. As a matter of fact, nor need
they cause it in future if we, as we
hope to, make a sound approach to
these matters.

I have dealt with a very important
aspect of the problem of employment
which, today, exercises the minds of
many people. There is another as-
pect, the question of educated unem-
ployment.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.-
East): How is all this increased pro-
duction going to be distributed? Only
29 per cent is the outlay on railways
and transport. We would like to
know something about it.

Shri Nanda: As 1 said at the out-
set, I am dealing with the first stage
sf discussion. I am dealing with the
stage of discussion which concerns
itself with the approach, with the
resources, with policies, etc.
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Shri Feroze Gandhi: Who will deal
with the practical side?

Shri Nanda: 1 am now taking up
what has gone before. The question
of educated unemployment is also
worrying many people. I need not
now refer to the committee’s work,
the report on the subject and the
various proposals that have emerged
and the action contemplated. It
cannot be in a scale which will be
equal to the requirements of the pro-
blem. Some pilot projects are going
to be launched. In the Planning
Commission it was considered that on
the basis of the experience of these
pilot projects, we can consider this
matter further. The idea is that no
young man, who has finished his edu-
cation, should remain unemployed
even for a day. We may have some
programme of free training. But, if
people come  without particular
equipment for doing useful work, new
equipment may have to be created.

Now, I will take up one question of
practical importance in the line in
which the hon. Member Shri Feroze
Gandhi put it, agricultural production.
The gquestion was raised, overnight
you raise the figure from 15 to 40 per
cent, did you think of the conse-
quences it will have on the Plan, why
did you not think of it before. This
figure of 40 per cent, as far as this
Plan is concerned, does not appear in
the Plan as a target, I must make it
clear. In the resolution of the Nation-
al Development Council, the words
are, to improve upon the targets set
out in it. Also in the body of the
report, these targets are in the nature
of first estimates derived from a cal-
culation of the production potential
expected to be had as a result of the
various development programmes and
in view of the considerations outlined,
it is both necessary and possible to
achieve higher agricultural targets
with relatively small adjustments in
regard to resources. So that, there
was no figure of 40 per cent. The
figure 40 per cent emerged at a later
stage. When the original estimates
were made, they were not the basis of
normal routine vardsticks. That was
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a time when the prices of agricultur-
al production were falling. Later,
when the Plan was being finalised, it
was on the background of rising
prices and fears about deficit financ-
ing. Then, it .occurred to wus and
others that we should try to look at
the possibility of increasing agricul-
tural production. Even before, we
had a feeling that more could be done
than was being done. There was not
enough time to go minutely into these
estimates. The National Development
Council then took the view that we
should try to increase. Forty was a
suggestive figure, suggestive of phy-
sical possibility. It may be 30, it may
be 40. I cannot say even now on be-
half of the Planning Commission after
certain processes have been gone
through. There was a conference at
Mussoorie. The Agriculture Ministers
were there. This matter was discuss-
ed and they came to the conclusion
that the imcrease could be of the
order of 25 per cent, provided addi-
tional resources to the extent of Rs.
100 crores were found. Then, there
has been a further discussion.

Shri Feroze Gandhbi; Our Fond
Minister was also there. The Gov-
ernment of India was also a party te
the conference.

Shri Napda: ‘Yes, I was also there,
Shri Feroze Gandhi: Later.

Shri Nanda: [ was there from the
beginning. I put it to the conference
that it should be possible for various
reasons to increase production appre-
ciably and considerably on the basis
of the existing resources though cer-
tain things more may have to be done
which may require additional resour-
ces, which may have to be\of a mar-
gina! character.  There many
things which can be done. When we
met the States, when we put it to
them, we find that it is being realised
that there is scope for increased pro-
duction without increased investment.
Take the proportion of the area under
improved seeds, for example. This
does not require so much of money.
It requires effort and organisation.
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At the moment it is about 20 per
cent. -Why should it not be fully
covered? The programme is that in
the matter of rice, wheat etc, this
should be done, and in this period,
we should try to bring the whole
area under improved seeds for which
a suitable organisation should be set
‘up. The question of fertilisers is
there. It is not only a question of
artificial fertilisers. On the other,
hand, they play a subordinate role.
The principal role is played by the
organic manure which is available on
the spot, which is"being wasted now,
and also organic manure which can
be created on the soil, that is, green
manure. This has been considered at
very great length and the represen-
tatives of the States who had come
to the conference have realised that
much more can be done on this score.
Then, there is the guestion of irriga-
tion. When we put up a reservoir,
we create an irrigation facility. But,
it takes such a long time to utilise it.
Only if we are able to better organise
the use of it, which we should do and
which - we are endavouring to do,
that would bring up the fruition of
this aim of larger production. It
more attention is paid to small irri-
gation works which are neglected,
more water would be available. There
are various ways of finding water for
irrigation. Several methods have
been indicated. Short term credit
that we give has not been taken into
account. There was a sum of Rs. 150
crores. More can be given. 1 told
the Agriculture Ministers, let them
not think of this money for the five
year period. If they increase agri-
cuitural production and if money is
required, they may spend it in three
years. And if as a result we get 30
or 40 per cent, it should be possible
for us to give more money because
that agricultural production would
have created the means for any fur-
ther progress, because it would have
facilitated and eased our hands re-
garding deficit financing. With a
large agricultural production, we can
play with it to an extent. With a
large food production, we can give
employment to large numbers of peo-
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ple, for what is needed for a man is
that he wants a little more food and
some organisation which will give
him empldyment. With this we can
do all that. Therefore, resources
should not come in the way now at
this stage, and if the results come
about the resources will be available.

I have tried to explain the increase
in the target. It has not been put
down at 40 per cent in our papers. I
told the Ministers of Agriculture there
also that what the target will be is
not something which should be from
imagination. A first indication was
given of the physical possibilities.
What will be the actual possibilities
will depend upon a proper assessment
of the conditions in each State. This
is being done in State after State. I
think four or five States we have
considered already, and we have dealt
with all these problems.

Shri Velayundhan {Quilon ecum
Mavelikkara—Reserved-Sch. Castes):
All these things are in the report.

Mr. Speaker: He is explaining some
of those points in the report. If hon.
Members are so impatient, they may
be in the lobby if they like and come
after the speech is over. I am going
on hearing comments and I am not
able to hear a word of what the hon.
Minister has said. Young and old
alike are doing the same here. I am
really sorry. Hon. Members must
hear with patience.

Shri Chattopadhyaya (Vijayavada):
On a point of information. The hon.
Minister referred to Sadhus when I
came. I was very interested. I would
like to know whether the Mullahs
and Padris will also be included.

Shri Nanda: Does the Speaker want
me to answer that question?

Mr. Speaker: Not now. The hon.
Member came late and wants to re-
open the subject. Let him note down
the points and ask questions at the
end.

Shri Nanda: [ do not want to take
much time. There are other aspects
—technical personnel, for example.. I
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am leaving this question of agricul-
tural production. I think I have
dealt with it sufficiently.

Shri Mohinddin (Hyderabad City):
May I ask one question about agri-
culture?

Mr. Speaker: Not now. Let him
note down all the points. At the end
I will allow one or two questions.

Shri Nanda: There are two things
which I believe are more basic than
any others, two key factors for the
success of the Plan. One is public
co-operation, the other is trained per-
sonnel. Given trained personnel, all
other things follow, and for that pur-
pose I acknowledge the fact that
there was not enough done in rela-
tion to the First Plan. We came up
against bottlenecks. In the course of
the First Plan we have been alive to
the needs of the situation and as we
went along we tried to make up those
deficiencies, particularly regarding
personnel at the middle levels. Then
we started looking at the problem
from the point of wview of the re-
quirements of the Second Plan. That
was in the middle of 1953 or so. We
considered for example the engineer-
ing personnel that is going to be
required in the river valley projects
over a period of ten years. A very
close study was made of those re-
quirements from project to project,
the contents of the plans and in rela-
tion to them the requirements of
personnel of different categories.
That was gone into and we have now
got a fairly clear picture of the re-
quirements there. Then thinking that
it is not enough to have engineers for
river valley projects—there are other
engineers also, it is an interchange-
able category—in the Planning Com-
mission we set up another committee
for the whole of engineering person-
nel, and that committee came to the
conclusion that the figures that we
kad first thought of or arrived at for
the requirements of engineers of vari-
ous kinds were under-estimates, and
they have made certain further sug-
gestions for increasing the output of
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graduates and therefore also of the
technical facilities and institutional
arrangements necessary for that pur-
pose. The whole question of techni-
cal manpower is being given now
close attention. A special committee
is being appointed for this purpose, I
believe in relation to the Third Plan.
We are thinking chiefly from that
point of view so far as technical per-
sonnel is concerned. Today the short-
ages which are being felt will have
to be overcome by some kind of
accelerated coursts etc, in certain
directions, but so far as the Third
Plan is concerned, there should be no
excuse that we had not enough time.
1 have got various figures of engi-
neers ete., required and what we are
going to produce in the different
years, but 1 am not going to tax the
time of the hon. Members with these
details, and since I have taken a good
deal of time of the House already, I
would conclude so that I can listen to
Acharya Kripalani also.

1 have already mentioned the huge
tasks that lie before us. It is true
that we have all accepted this fact
that we have to develop at a quick
Jrate, a rate which is commensurate
with the needs of the people, a rate
which will not look insignificant or look
inferior to what is being achieved in
neighbouring countries, a rate which
will enable us to catch up with the
more advanced countries. The pros-
pect before us, before this generation,
is such that without thinking of other
considerations, of other small matters
which divide the nation, this is an
occasion when the maximum unity
will have to be secured so that every-
body in the country can give of his

best towards the successful imple-
mentation of the Plan.
Acharya Kripalani: Mr. Speaker,

Sir, 1 wish that Shri Nanda had
made this speech at the end and not
at the beginning.

Shri Velayndhan: He will speak
again at the end.

Pandit Thakur Das Bhargava (Gur-
gaon): It was very instructive.
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Dr. Suresh Chandra: Very neces-
Sary. y i
Acharya Eripalani: At least he has
succeeded in one object, »nd that iz
emptying the House for me, and this
includes even the Congress Benches.

I am a lay man and therefore I
speak with great diffidence on this
subject. My diffidence is increased
because yesterday in the Rajya Sabha
the Prime Minister hag said the last
word and when he says the last word,
it is difficult to contradict him. He
has asked us to have faith. In a
crude age we were told that faith can
move mountains. I am glad that even
in this modern age of materialism
and mechanisation, to which the Gov-
ernment of India is pledged, faith can
make our Plan a success. [ am un-
willing to disturb this faith and the
enthusiasm that the Prime Minister
has called for. This also makes it
difficult for me to speak. I only hope
that the new faith that is demanded
will not be shaken and the new en-
thusiasm that we hope to create will
not be damped by what 1 say.

We have to deal here with a very
queer Plan. We have heard of plan-
nlng and planning is a secientifi= con-
. ception. In a scientific plan there can
be very little difference between one
expert and another, because a gcien-
tific plan is based upon facts, upon
figures which are undisputable.

An Hon. Member: What
faith?

Acharya Kripalani: But here, we
find that there are wide differences
among experts. There were, at one
time, differences among the members
of the Planning Commission them-
selves. Of course, as in other mat-
ters, so in this, the differences are
somehow squared up.

With regard to figures, it is very
well knmyn that the statistics of the
Government of India are incomplete,
and where they are not incomplete,
they are wunreliable. Whenever a
Minister wants to fnake his proposi-
tion, and we face him with the figures
given in official reports, he at once
says that the figures are not reliable.
The Minister himself, says that Gov-

about

.uncertain. As for
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ernment statistics are not reliable.
This Plan, is made on statistics that
are incomplete, and statistics that are
unreliable.

Then, about everything else there
are differences of opinion among the
experts. Take the question of finan-
ces. Increased resources from taxes
are uncertain. Internal borrowing is
effects of deficit
financing, everybody has his own
view., The foreign exchange position
is precarious. Foreign aid ig abse-
lutely uncertain, especially after what
has happened in Egypt.

There are grave doubls about agri-
cultural expansion, on which the
Minister at the Centre and the
Ministers in the States differ from the
luminaries of the Planning Commis-
sion, and the Prime Minister. Then,
there ig the question of transport.
Anybody who knows any thing about
our railways knows that there are
not only natural bottle-necks 1o
transport, but there are man-made
bottle-necks. And nobody believes
that, if this Plan succeeds, transport
be able to bear the added burden
that would be placed upon il. Then,
there are grave doubts about the
availability of the requisite technical
skill. There are gtill graver doubts
about the administrative ability of
our bureaucracy.

Then comes the question of nation-
al enthusiasm. I know, in India,
national enthusiasm can be created
in no time. It is very easy. Talk of
banning cow-slaughter, and you will
have all the enthusiasm and the
money that you need from the Hindus.
Say that a certain book written by
a foreigner is against mligion._and
you will have all the enthusiasm
plus riots and murders. Talk of re-
distribution of States, and you will
have all the enthusiasm you need.
But as for the Plan, I have not seen
much enthusiasm, except in two per-
sons; one is the Prime Minister, and
the other is Shri Nanda. And I am
afraid that the Plan itself is alen
understood only in high quarters.

Now. let us see what are the objee-
tives of the Plan as stated by tne pian-
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ners. The first objective is a sizable
increase in the national income to raise
the level of living. It it doubtful if
a rise in the national income synchro-
nises with
living of the masses. We have not
seen this to be historically true. The
second objective is rapid industrialisa-
tion with particular emphasis upon
the development of basic and heavy
industries. The third is large-scale
opportunities for employment. The
fourth is reduction of inequalities of
income and wealth, and a mare even
distribution of economic power.

There is no systematic arrangement,
" if I may say so, even of the objectives.
The first, third and the fourth are the
objectives, and the second, namely,
rapid industrialisation with particular
emphasis upon the development of
basic and heavy idustries, is the
means to the acomplishment of the
objectives.

So far as the means is concerned,
there can be no quarrel. There can be
no quarrel with the objective of in-
dustrialising the country. I believe,
.no culture angd civilization can be built
merely on agriculture. Industry is
necessary even for agriculture, Every-
thing that we need for a cultured and
civilised life, our libraries, our books,
and our buildings, everything that
makes for culture and civilisation, has
to be obtained through industry. So,
there is no guarrel with the idea of
Government to industrialise the coun-
try.

But the question is, whether the
word ‘industrialisation’ is so simple
as our planners seem to think? Are
there different kinds of industrialisa-
tion in the world? There is one type
of industrialisation which we received
from the West; and unfortunately,
after the British dominated over India,
our process of thinking has been west-
ernised and we think that industriali-
sation means only the Western type
of industrialisation, that took place
towards the end of the 18th century
and the 18th century after what iz

the rise in the level of -
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called the industrial revolution. We
seem to believe that there was no
industry before in the world, and civi-
lisation in the world began only from
the end of the 18th century, and un-
less we industrialise in the same way,
we cannot be civilised in the manner
the West has been civilised.

In the West in the 18th and 19tk
centuries, there was one type of in-
dustrialisation and in the 20th cen-
tury, another type came into exis-
tence. The first was through private
enterprise, through capitalistic indus-
try, where the instruments of pro-
duction were in the hands of private
individuals. The other type was
brought about by the communists.
That was State capitalism, in which
the instruments of production were in
State hands. There are certain things
common to both these types of indus-
trialisation, and these are the centra-
lisation of industry and its mechanisa-
tion. These two things are common
to both these types, whether capitslist
or state capitalist.

I may not be a student of economics,
But I claim to be a moderate student
of history. And my knowledge of his-
tory tells me that both these types of
industrialisation resulted in great ex.
ploitation and misery of the people,
not for one or two generations, but
for many generations. We are fami-
liar with what happened in the wake
of capitalist industry. We know the
evils of capitalist industry. It resulted
in the poverty and exploitation of the
people not only in the home countries.
but in the dependencies, in colonial
countries. We also know that the
rivalries that this capitalist system
created among the industrialised
countries of the West led to imperia-
lism, and the rivalries between the
imperialist powers led to the last two
global wars. We are familiar with
all this.

About State capitalism, as it deve-
loped in Germany and in Russia also,
we have some knowledge. In' Russia,
people had to undergo great suffer-
ings. Millions were liquidated and'

~
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many, were killed. Yet the problem
of poverty has not been solved; neither
of inequality. Poverty is a compara-
uve term. Where there is inequality,
great inequality, we must take it that
the problem of poverty yet remains
unsolved. But leaving aside the ques-
tion of poverty, there is no doubt that
in the process of transformation this
State capitalism has destroyed demoe-
ratic liberties and the freedom of the
individual.

In many ways, we are a queer peo-
ple. We think that history was not
written for us. that historical ex-
amples do not hold good. We think
that we will industrialise in the west-
ern way, whether through private in-
dustry or through State capitalism,
and there will be no suffering in the
land. We are naive enough to believe
that in the process of industrialisation,
there will be no misery for the masses

. and our standards of living will go
on jncreasing, especially the stand-
ards of living of the lower classes,
the standards of living of the masses.
Planning is undertaken because we
want to raise the standard of living
«0f the masses and not because we
want to raise the national income. If
we want to raise the national income,
there are many other ways of doing it,
I submit that the identification of a
rising national income with the good
of the masses is not warranted in eco-
nomics. In England, in America and
in Germany, when national income
was increasing rapidly, the condition
of the masses was becoming more and
more miserable. Our planners have
very cleverly disguised this fact. A
rise in national income is not a rise
in the standard of living of the mas-
ses.

Anyhow, our planners believe that
they are going to escape the historical
consequences of centralised, and
mechanised big industry. Tuey believe
that whatever may have appened in
the world, whether in the 19th century
in Europe or in Bolshevik Russia and
Nazi Germany, they will not have to
bear the consequences of rapid indus-
trislisatoin.
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Let us see why the poor get poorer
with the mechanisation and centrali-
sation of industry. There must be
some reason for it. I would submit
to the Planning Minister that the rea-
son is this, that mechanisation re-
quires heavy investment, as he him-
self has admitted. Sometimes the in-
vestment per worker is Rs. 1 lakh,
sometimes it is Rs. 50,000 or Rs. 60,000.
Because so much investment per wor-
ker has got to be put in industry,
mechanised industry means large
amounts of capital. If large amounts
are required for investment, where-
from are they to come? They can only
come from savings. Wherefrom will
the bulk of the savings come? From
the poor people. When you begin to
mechanise, you will have to put heavy
burdens upon the poor people.

The Minister himself accepted the
proposition that the money would have
to come from the poor people, from
the masses, and not from the capita-
list. He himself said that most of the
money would come from the masses.
But can our masses, who, on the ad-
mission of the authorities are living
on a sub-human level of existence,
pay? Do you want them to give more?
That the Government wants them to
give is very clear from what.the Fin-
ance Minister did the other day, by
putting excise duties upon cloth
Everybody. except the most perverse
and the blind, knows that this duty
will come from the masses, from the
general consumer, and not from the
capitalist. You cannot delude us.
Gandhiji once said: “Do not delude the
people by ‘statistics.” You must state
plain propositions which every body
can see and understand.” He must be
politically, economically and national-
ly blind who supposes that these ex-
cise duties are going to be Borne by
the capitalist. They will be borne by
the masses wno can scarcely afford to
bear them.

Remember that even when appar-
ently any amounts of investment come
from the capitalists they come frem
the masses because they (the capita-
lists) exploit the masses, If the capi-
talists give to the masses geed wages
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and proper conditions of living, they
will not be able to create capital.

Now, let us see historically how this
capital formation was made possible.
The first condition was the exploita-
tion of the masses in the home count-
ries and in colonial lands. In colonial
lands, exploitation was made possible
through political power. In the home
lands what was the condition? There
was not trade union activity. I submit
that those who want to industrialise
the country on the western pattern
will have to put checks wupon free
trade-union activity. In Gemany
under the Nazis, there was no free
trade-union activity. In the Com-
munist countries, there is no free
trade-union activity. If we want to
have free trade-union activity, we
cannot possibly bring about centrali-
sation and mechanisation.. If labour
had been given the wages and other
benefits they were entitled to in the
19th century, capital formation would
not have been possible.

Today, there is even talk of pro-
fit-sharing in India. When that comes
I do not think there will be much left
for Nanda or for T.T. to mop up. Our
experience here also tells us that after
independence, every effort has been
made to restrict trade union activity.
The biggest trade union organisation,
the INTUC, is kept by the Govern-
ment and the Party in power under
their control. ‘And there has been
legislation, from time to time, to see
that trade union activity is regulated.
But 1 am afraid the Government, with
all the faith and enthusiasm it re-
quires, will not able to restrict
trade union activity, whatever laws it
may pass. In the morning, we heard
how even big officers were going on
strike, and did not want to work., You
will find it very difficult to have the
investment you need, unless you also,
like Pakistan, allow America to sup-
ply you with all the money that you
need. Pakistan wants it for arms.
You may say that you want it for

reconstruction. You also
can get money from abroad.
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2 pM,

Another thing necessary for rapid
indugtrialisation is cheap food and raw
materials. Mr. Nanda seems uncons-
cious of the fact that at the end when
the Plan had been finalised they found
out that this (the plan) is not based on
cheap raw materials and food. If the
production of food does not incresse
and of the agricultural raw materials
does not increase, the whole Plan will
be upset. So, at the last moment
somehow a brain-wave came to them
and instead of 15 per cent they in-
creased food production to 40 per cent:
they also added that when there is
this 40 per cent increase there will
be a 20 per cent decrease in the prices.
Even a blind man can see, none so
blind as they who would not see,
even a blind man can see that the
prices of agricultural raw materials
and of food are rising. The recent
rise has been about 25 per cent and
more. How the Government, how.the
authorities, can propose to increase
(agricultural) production by 40 per
cent. and lower prices, by 20 per cent.
in a country where agriculture is not
a paying proposition, in a country
where the average holding is not more
than two acres, is difficult to under-
stand. The prices that are being paid
today are not remunerative to the agri-
culturist and the agriculturist is not
going to increase his production at
the prices which obtained before the
recent rise took place.

Let us now see if there is any way
by which we can avoid the difficul-
ties, the dangers  the poverty and the
suffering that the masses had to
undergo on account of these two
western types of industrialisation,
both based upon centralised industry
and both based upon mechanisation.
Can we take away this habit of ours
of slavishly copying the West and
considering that everything that the
West does is civilised and there can
be no civilised way other than theirs.
This is something new that has
recently come in our national life.
We did not think so before indepen-
dence; but, I thirk, after ivdepen-
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dence we have become more slavish
than ever before.

Gandhiji showed us a type of indus-
trialisation which would not press
upon the masses harshly, which would
not create the misery of . capitalist
production or production under State
capitalism, what is called the Com-
munist or Nazi type. Gandhiji wanted
decentralisation of industry. His
whole constructive programme was
based upon the idea of decentralised
industry. Will our leaders in the
Government accept it? Today they
may say that the times have changed
and they have gone beyond Gandhiji.
It is open to them to say so. But the
whole of Gandhiji's constructive pro-
gramme was based upon the idea of
industrialising the nation. Gandhiji
made charkha as the centre of his con=
structive work; he made it the centre
of his cottage and village industries
programme; he made charkha the
symbol and put it on our national
flag before independence. He made us
to wear a uniform that would imply
that we wanted this kind of industria-
lisation, and not the western kind of
industrialisation, where the emphasis
is on big industry, basic industry or
whatever you call it. Gandhiji said—
I am quoting from him:

“Khadi is the chief village in-
dustry; kill Khadi and you will kill
the villages.”

Again he said:

“To supply India with cloth
manufactured either inside or
outside India through gigantic
mills is an economic blunder of
the first magnitude, just as it
would be to supply cheap bread
through huge bakeries in chief
centres in India and destroy the
family hearth. Millions of wvil-
lagers are living in enforced idle-
ness for at least four months in
the year. The restoration of the
spinging wheel solves the econo-
mic problem at a stroke.”

He did not say have heavy indus-
tries and big industries and the eco-
nomic problem will be solved, but he
said have decentralised industries
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He said:

“Khadi involves the honour of
our womenfolk. Everyone who
has any connection with mill in-
dustry knows that women work-
ing in the mills are exposed to
temptations to which they should
not be exposed.”

I am only giving the briefest quota-
tions from Gandhiji. He wanted in-
dustrialisation, but he did not want
the Western type of industrialisation
to which our Government is pledged.
However, Gandhiji was not a slave
even to his theory.

Mr. Speaker: The hon. Member has
taken half an hour. How much more
time does he want?

Acharya Kripalani: I think the Min-
ister took one hour and a half and a
leader of one of the opposition parties
could take at least one hour.

Mr. Speaker: Shri Asoka Mehta
spoke for a long time; some other hon.
Members also. I have no objection;
let him take fifteen more minutes.

Acharya Kripalani: I am talking on
fundamental matters about the Plan
and I cannot dismiss then through
mere verbiage.

I was saying, Gandhiji was not a
slave to theory, even to his own
theory. He recognised the present-day
needs of modern civilisation; he knew
that some kind of centralised produc-
tion cannot altogether be eliminated:
but he also knew that it will be dis-
astrous for India if big, mechanised,
centralised industry were to permeate
the whole life of India, in pursuance
of merely material aims. The primary
needs of the people he said must be
supplied through decentralised big
industry.

2-08 p.M.
[Mr. DepuTy SPEARER in the Chair]
Gandhiji further recognised tne

close connection between econom:cs
and politics, between economics and
social life, between economics ana
moral life. Of course, he did not
like Marx hold that everything de-
pends upon economics. but he
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Gandhiji) believed that there is inti-
mate connection between economic
and political and moral life. He
thought that if economic and political
power were concentrated in the State
it would be dangerous. Like Lord
Acton he believed that “power has
the .tendency to corrupt and absolute
power corrupts absolutely.” Ghandhiji
said:

“Political power is not an end
but one of the means to enable
people to better their condition in
every department of life.”

1 want the Ministers to mark the
following words of Gandhiji because
they are treading a dangerous path:

“l look upon the increase of
power in the state with the great-
est fear, because, although ap-
parent.ly doing good (in the name
of the welfare State) by minimis-
ing exploitation, it does the great-
est harm to mankind by destroy-
ing individuality which is at the
root of all progress. The indivi-

dual has a soul but the State is a

soul-less machine.”

These are Gandhiji's words and the
Treasury Benches follow Gandhiji!
The State having economic and poli-
tical power would be obliged whether
it likes or not to regulate the whole,
wme entire life of the community, even
the thoughts of the individual. This,
I hold, Sir, is inimical to democracy.
Moreover centralisation of production
will centralise Governmental power
so that there will be no room for local
self-government. Creating pancha-
yats in villages is merely tinkering
with the problem of local self-govern-
ment, because there is no economic
life in the villages. Why are govern-
ment development projects not pros-
pering? Because there is no industry
behind them. The Government is
confining its efforts to the improve-
ment of the village without industry.
" The improvement of the village with-
out improving the economic life of the
villager is an absurdity. You give
people schools but of what use if they
are starving: you can give them ideas
of sanitation but it would be no use if
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they are starving. You teach them.
something about agriculture ‘'what that
also they cannot utilise.

An. Hon, Member: Do you have a
solution?

Acharya Kripalani: I have no solu-
tion. I am talking of Gandhiji's solu-
tion. I thought the members would
have understood this by now. If I
nad a solution I would have been a
prophet, I am only giving Gandhiji's
solution. .You are much mistaken if.
you are thinking that I am giving my
solution. I am only giving the solu-
tion of Gandhiji to those who consider
themselves as followers of Gandhiji.

An Hon. Member: Gandhiji only
used to make suggestions.

Acharya Kripalaai: Why did
Gandhiji talk of this decentralisation?
Because, he knew the genious of his
people and he knew the requirements
of his country.

The question in India is not of this
ism or that ism; neither of capitalism
nor communism. The Prime Minister
is quite right when he says that he is
not pledged to any ‘ism’; but, I am
afarid he is pledged to the ‘ism’ of big
industry. The question of questions in
India is the groaning poverty of the
masses who live on a sub-human
level. Nobody can deny this. This is,
1 submit, due to unemployment and
semi-employment. These are so colos-
sal that after 8 years the Govern-
ment has not ventured to find the
figures of unemployment.

What do the masses of India need;
or, for the matter of that, what de
the masses of the world need? They
need—may I suggest to those who
ought to know better than myself—re-
munerative employment; they need
social security; they need a rising
standard of living. But there can be
no social security; and the Govern-
ment has not tried it rightly because
if they had, they would have realised
that there can be no social security,
there can be no rising standard of
living, unless the question of unem-
ployment is solved. As long es
is wnemployment, as long as
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are able-bodied persons who are
-willing to work and do not find work,
who are ‘wasting away their lives,
whose lives are absolute blanks, as
long as we have masses of people like
that there can be no social security,
there can be no rise in the standard
of living. It is a mid-day dream that
our Government is dreaming. Unem-
ployment is the greatest curse which
India is suffering from, which indivi-
duals are suffering from, which the
nation is suffering from.

There are four characteristics of
big industry, centralised industry. The
first is large investment, to which I
have already referred. The second is
ever-diminishing human , labour per
unit of production. The third is that
the purchasing power does not keep
pace with expanding industry. And,
the fourth is the rapid exhaustion of
natural resources of the country. This
is so rapid that future genecrations
may be impoverished.

I am now only talking of the
second. It is that ever-diminishing
human labour is needed per unit of
production. You are introducing a
plan which will require ever-dimin-
ishing human labour per unit &f pro-
duction. You will industrialise; wvou
will first mechanise. After mechani-
sation what? There will come ra-
tionalisation which you cannot resist,
which you are not able to resist in
the textile industry. After rationali-
sation will come automation, where
the workers have only to press
buttons.

Take the instance of the cloth in-
dustry. The cloth industry between
1948 and 1952 expanded greatly. New
factories were opened; investment in-
creased by 54 per cent. Yet, the total
labour force actually diminished.

The Planners appointed committees.
They appointed the Small Scale In-
dustries Board. What was it to do.
It was to furnish a programme for
village and small-scale industries so
that the bulk of the consumer goods
in common demand may be provided
in the village and through small-scale
industries. Secondly, it was to plan
o that the employment provided by
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these industries may progressively in-
crease. The Karve Committee made-
recommendations on these points.
What did the Committee say? It said
that all additional demands for con-
sumer goods arising during the Plan
period should be met as much as pos-
sible through the expansion of house-
hold and hand production; and, that
until unemployment was liquidated or
brought under control, it was neces-
sary to prevent competition between
factories and hand industry. These
objectives were endorsed by the sta=
tistical expert of the Govermnment of
India, Mr. Mahalanobis. Yet, what
does Government do? On the one
hand, they are talking of the  Ambar
Charkha and, on the other, they want
to mechanise . the handlooms.  Shri
Nanda talks of the Ambar Charkha
and Shri T. T. Krishnamachari allows:
mechanisation of handlooms. It is a
very good division, not only of the
loaves and fishes of office but also of
functions. One function contradicts
the other, and yet we are told that
the Cabinet is not a body divided
against itself.

An Hon. Member: What will you
talk of?

Shri Tek Chand (Ambala-Simla):
We.have had a diagnosis of the disease
but what is the cure from your point
of view?

Acharya Kripalani: I say you are
not listening properly. I suggested
that the cure lies in decentralised in-
dustry, wherein people can produce
for themselves, where they can em-
ploy the leisure that they have, where
they can create wealth for themselves,
where every house will be a factory

and where every village will be a
factory.

I think you are a newcomer to th®
Congress, because all old Congress-
men know what we have believed so
far. .

Shri Tek Chand: I may be a pew
comer but I am not an outgoer,

Acharya Kripalani: You will soon
g0 away.

Sir, this shows our friend has never-
known what the Congress policies.



6295  Resolution re

[Acharya Kripalani]
were, what the Congress stood for. I
Ao not know whether he wears khadi.
‘What is khadi except a symbol of
decentralised industry? If it is not, I
say, it is humbug; it is camouflage. It
s insulting the nation if you go in for
khadi and yet do not believe in it. It
is the policy of your party and you
.do not believe in it.

An Hon. Member: You say it with
-anger.

Acharya Kripalani: I do not say it
with anger. If you do not disturb me
you will find that I will give argu-
ment. I won't be angry; but if you
.disturb me, I shall give you in the
.same coin.

Seth Govind Das: Gandhiji never
.did it.

Kripalani: 1 am not
“Gandhiji. 1 am sure you never sus-
pected me to be Gandhiji. If you
did I would at least try to rise to that
standard. Have you had any suspi-
.cion? Gandhiji had no suspicion
about me. If I had been Gandhiji,
-where would have been the need, I
ask, for Gandhiji? (Interruption).

Mr. Deputy-Speaker: The Chair has
another concern because the hon.
Member's time is up.

Acharya Kripalani: I am very
anxious to finish soon because I have
not taken my lunch, and the hon. Min-
ister began his speech in order to de-
prive me of my lunch—he does not
believe in lunch.

Shri Nanda: The Minister has not
vet had his lunch.

Acharya Kripalani: The question is
not, as is usually posed, of the rise in
®national or per capita income. What
is necessary is to raise the income of
the lowest income group, namely, the
masses in the villages. That is to give
them the things they want. Help
them to produce those things them-
selves. Even the last Finance Minister,
in hix last Budget speech was cons-
trained to say: “Increase in the na-
tional.income or the per capita in-
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come will avail little. What is needed
is to raise the level of income of the
lower income groups”.

That this has not happened in the
First Five Year Plan is-plain from the
fact that though the national income
increased from Rs. 9,200 crores . to
Rs. 10,800 crores in the last five years
of the Plan,—that means an increase
of about 15 per cent—there was little
increase in the income of the lowest
group in the villages. We cannot be
deluded by figures, but even the
figures go against you. We see in the
village the same poverty as was
before Independence. The average in-
come is estimated to have increased,
according to Government estimation,
by three to four annas per head per
year. If we give charkha to a person
in a village and make him work for a
day, his income will be 12 annas on
the Ambar Charkha. The First Five
Year Plan, today we are told, was not
a Plan but was only laying down the
foundations. However this is the
increase in income.

1 am talking of Gandhiji; but I do
not suppose you expect in the Gov-
ernment people who are ultra-
Gandhi-ites; at least you cannot
accuse Shri B. C. Roy to be an ultra-
Gandhi-ite. What does he say? He
says that we must plah for the needs
of the villagers, for their village en-
terprises. He says:

“We must plan for the needs of
the villagers, for their village en-
terprises, the need for raw mate-
rial, improved tools and cheap
power. We can thus estimate the
supplies that will be needed of
coal, iron, steel, machines for
making tools, ete.”

Heavy and key industries must be
developed mainly with a view to help
decentralisation which alone in India
can cope with the existing colossal
unemployment. We must not estimate
in terms of factories, mills and
machines nor even in terms of na-
tional or average money incomes but
in te_rms of the supply to the villager
of his primary needs. These he can
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produce himself or in the village
without much capital He needs these
things immediately. All our emphasis
must, therefore, be on production for
immediate use if the standards of
living are to improve in a short time.
[ think this is very clear. What we
want is immediate improvement in
the condition of the poor. (Interrup-
tion).

Mr, Deputy-Speaker; There ought
to be no interruption. Let the hon.
Member proceed.

Acharya Kripalani: I don't mind
these interruptions; I can answer
them. My difficulty is I am not
allowed to hear them.

Mr. Deputy-Speaker: The hon.
Member must wind up now.

Acharya Kripalani: Heavy industry
must be developed according to our
capacity. This will bring our plan-
ning to the level of the money we can
raise and invest without having re-
course to deficit financing which may
lead to inflation, of which there are
clear signs already, except for those
who would not see. Prices of food and
other basic commodities have recently
increased by 25 or 30 per ceni. The
price index that was considered rea-
sonable after the war, at 200, and
which was increased to 300 after the
devaluation of the rupee, now stands
at 408.

There are other advantages of de-
centralised industry; they are social
and moral, into which I need not go
because the hon. Deputy-Speaker
wants me to finish. It (decentralised
industry) would avoid also unequal
industrialisation in different areas and
in different States. 1 believe that if
there is wunequal industrialisation,
there will be many more quarrels bet-
ween different States than have taken
place about the reorganisation of
States. In decentralised industry
there will be no unequal industriali-
sation in the different States because
every home would be a factory and
every village would be a factory.
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There are certain objections raised
against decentralised industry. Unme
objection is that there will be no mass.
production. This is wvery strange.
When masses produce, what will it
be? It will be mass production. Fur-
ther, production can be mechanised
through electricity and you will have-
more than what you need. Then there
is anxiety about the consumer’s in-
terest. The consumer’s interest comes
in only when decentralised industry
is concerned. The consumer’s interest
does not come when big industry is in
question. The consumer’s interest is
not thought of in Government mono-
polies. On the last occasion, the new
Finance Minister never thought of the
consumer's interest. Congressman

- after Congressman pleaded for the

consumer’s interests, but the authori-
ties brushed aside the plea. The Con-
gress party had to vote as one man,
ignoring the consumer’s interest.
Then we are told that we have to
utilise technology and science, as if
technology and science ,canbe utilised
only through big industries.
Science grew in small laboratories;
you can make use of science for home
industry and for cottage industry as
well as for a factory. As for mechani-
sation, you can have mechanisation
also for home industry. There is no
objection to that. Gandhiji never
objected to it. Let electricity be sup-
plied cheaply to every home and you
will have mass production, and it.
will also take away the drudgery
of the home worker and the village
worker. There is no harm in the use
of technology and science, but in
this atomic age it may give not only
more production, but also the atom
and hydrogen bombs. This over-
praise of technology and science comes
rather too late. Sometimes we talk
of the horrors of the atom and hydro-
gen bombs and the nuclear weapons,.
and sometimes talk of increasing tech-
nology and science, as if technology
and sciencé are the summum bonum
of life. There are better things;
there are more things in heaven and
earth than mechanisation and the use
of science and technology. Yet,
science and mechanisation could, as I
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:said, be used in the service of cottage
.industry.

There is one thing more which our
planners must remember and which
they forget. This may ruin our coun-
try. I warn them. However you may
try, there is no place for private in-
«dustry in India. You will have to na-
tionalise industries because our indus-
trialists have not the requisite capital.
Private capital cannot come up to ex-
pectation in the Plans you have; pri-
‘vate capital is also too selfish. You
will have to serap this capitalism. If
.1 am to believe you after the present
Five Year Plan, forty per cent. of the
industries will be in Government
hands and after the next Plan, forty
per cent. more—that is, eighty per
-cent. of the industries will be in Gov-
ernment hands. I say this it is very
dangerous. As I said on another oc-
casion, we are going towards totali-
tarianism, when we put in the hands
of the Government such a big portion
of our economic life. Capitalism is
not going to prosper in India; it is
impossible with the kind of capitalists
that we have, who take away about
Rs. 200 crores every year from
income-tax. There will, therefore, be
progressive nationalisation and this
nationalisation ‘will give the State
combined political and economic
power and this combined political and
economic power will drive the country
to dictatorship. Signs of dictatorship
are already there. We have got one
party rule; we have got one party
leader. The cult of personality is al-
ready there. I do not blame anybody
for this. The cult of personality is
very natural here. We worship idols,
stocks, stones, lrees, cows, buffaloes,
books, tombs and what not. If then
our people worship an intelligent per-
son who is considered a world figure
it is nothing unusual. Even if people
were to consider him an avatar, it will
net be strange, because, we have all
sorts of avatars from machcha, kach-
«cha, vardha, mnarasimha to Buddha
In this land, there is already too much
‘hero worship. In such a land, if we
put power in the hand of one man,
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economic and political power, we
know what will happen. With all that
power, it is absurd to say that there
will be no dictatorship. Thank God,
our Prime Minister today is a mild
type of man. He takes time to_decide;
he is even called a wavering Hamlet,
though 1 do not believe it. If any
powerful person comes here

An Hon. Member: Why not you
come? (Interruptions)

Mr. Deputy-Speaker: Order, order,
Let the hon. Member conclude now.

Acharya Kripalani: If only the
Chair allows me to hear what these
people say, I will reply to them.

I was saying that if a powerful and
ruthless man appears we shall have
dictatorship. The cultural fife, artistic
life and the intellectual life of the
country are all in the hands of the
Government. The Government pub-
lish the text-books. The whole of
education is in their hands. They are
wanting more and more every day.
This will bring about their fall, and
with that, unfortunately, the fall of
country.

w5 wifasx T ;. Wt AT FwATAY
ST T UF qIT TEAT AU FET AR
¥ gem F oA & fod @@ o B
IR A 7t o A fax O mit sioe
¥ wg g, dftet 3% 9 o1, I &
A § OF @YY a5 Y ) SR A
FeifFagsie § 74 o4 §1 &
awar g & grendr ofr 4 fod our
I AT I TG 5
# S| 7 2830 ¥ § WK 3% T
a9 OF @ weaT # 9 @ § w@fw
IH §EqT HT T ST 7 gre @ g
Acharya Kripalanl: No honest man

can differ from that if he is a Con-
gressman. -

Mr. Depuly-Speaker: The hon,
Member may listen patiently. '
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Gz fe W oET aF 97 &
ATYY FT G¥avT § Igl A WET AT &
fedzememm (fadwiew) & fagra
w1 agt o7 wfnfar fear 21 & aga
g7 A% 3 X o faww § wgwa §
9T UF a9% q4 56 a9 M I
W ATl @ A9 FAEET AT ST S
) g€ 2 & O g R
#ifa q¢ ==1 S 2w o Fifa msr
S ¥ nATETT =9 &, IA A A
ar fadiw 78 & ) WS F F 9%

blowing hot and cold in the same

‘breath FEIT | TR AF AHT A T

g & I/ A AD U A wET
ot ff = dir wfear 57 @1 fagr=t
¥ wfafrwa o §g ff 92 F59 § a8
Faq & wAare afvaawsta & 1 wew
Ty faaet S\ & F sfadene &
T & AT FUTATET AT F ZHIY &000A &
wer WAt Y faure 9= 0w &1 0F
T IEIW gt 97 faur | 9w Igvw
H gl F @€ a8 IAN w9 T A
awae o @ 97 e 27 I 96t
A TR EAFIAL | A I AT R
M«mglqwmm%
‘fd &are § fe o 3T o ARt §
gfedi & woq o7 7HT & WX IT
wre oW et @ Hfew &
qE T FI@AM & a1 IT F TT FC
& fEd | AT 3¢ F7 qE AF FEAT
=g g 5 @ A% g9 A FeE A
A § AR % ST g6 g WY FE
F' 39 A faet 1 a= W F7 I A7
|EY A WRT IH & g0 WKW T
& T It F7, A wrE O A 6
E0iT | ST 6 & Arq 7@ Mgy a2
qF T WNT FY f wrasgEAT 20
I A At farrarm ® 9gw fea
e ag fag At g d fs g Y
A ye B, faie Y @ 2
F FovEE ot ¥ A wmgr g R
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WY ¥ 9F IO 59 0T W AW H
warfes A€t fod ondar oy @ gfeai &
&g 9 fafae goqw g1 A%t 20
UF q7F gH &1 48 a3 IAAT g9 HT
HTTTIFAT & W17 G0 06 29 F1 T2
T T F A e & A afx
ey S E AT a7 o A &1 o
TG FET |

ST A% ST T W 4@ 97 W
WO THT | g WY OF 9471 A9 97
I A Ay T F i aw A
T ST JATE TEAT AT AE A,
AT 2% TR (winfa s )
YT T oFan | AT K gET e §
$9 AW TN MEAE | W F
ST QAT W 7 aTE @Y IF F EH A
FEATGIF FATT FTAG FH A ALY
AT FATE # | §H AT H FAA €
&Y e 721 2, a7 & a1y fo gl
nEANT F AR=T A { T wEY, IR
IFAT & wrEEwwAT

fom & 7 drsed 7w & wfaw 7w gf

F i mE Fs AR S F

T AISATHT & FeE § AAEOET /1T
R Ty IR AaW T F
I FHnT 1 oFgaw o, faw %

wE gl I fel swe @ FToTd

FT FTH qo0@T GT—AX T @I AT T
92 & | & w5 a1 7 T, ¥ =
T 47 W FFT AW F AE EF 7 g
Y & WYA AT ATAA &Y AT § 1 I
FHORT &1 W} dwifew WY e
(sfafas) faerr 7 fasit &), a@ o
WT T FG A I W §g faaw
HAT T T F | I ST &
= F aw A g qU @gaw foar
TR R | T F qE A g e v
Ffrafram @ @ g
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[ #= mfe= 2w ]

UF AT qET 9 WL S 4% | %
FOE & wqwal &1 AT dtE
AT AT IE Y I A aw Wy, =
F fo7 o= 7 fadw w=y fem
IRT T OF g F faareml w1 oEte
o stgi o2 ST & 9 39 F o
® ofas gra ST a9 T @A
& fod foer & o 20

it w1 w0 § S0 S A
o F & wfafe awar 1 agaer
W g FW # owae e omr
TG WX T FTOAENT NI
FH & 0 =9 A 9§ ot qq &
T ara F1 wE, A ow@oar 7 oagr
9T HH WA FE qUAT a9 FEAr
qzet § fF a8 weaw o7 & fear T
I 2 #r wrar F gror ) gt @
T g & A R- 3 feawas #7 ww gen
2 7 mer o7 At & farerr WAl Y oF
aftag gf w7 37 F o foiw gu, @
H qF WATAE WAN &9 & | 39 fva
¥ T § AT & 99 SEeT Sl
& 3 faesat & afees & fraverr 84—

-

“The general consensus of opi-
nion at the Conference was that
the teaching of English should
be compulsory at the secondary
stage as well as the middle, the
senior basic or the lower secon-
dary stage. It also agreed that
the teaching of English should
start in the same class in basic
and non-basic schools. It was
recommended that steps be taken
to ensure that by the end of the
secondary stage students acquire
an adequate knowledge of
English to enable them to receive
education through English effec-
tively at the university stage.”

Hom & Fgm AEw § REw A
ot dfqe a7 €, 78 frarg 9w &Y
- wromt & favg &1 & A § wEAT
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g § 5 = o ¥ @
TG ITT AW F AT gH T WA
#reafas smemEt § St =y # far
FT TR qATAT 91, g fAvig 9w &
feeg 21 Aoy segn mm gl
O A T ¥ A A wAw
fesafeareadt & 20 §F gt s
WraTHT F At forer #1 Aqvemrw gmwaw 2,
73 fomr 3o & faeg 2 1 30 & nfafaa
formm fawmr § wa Fw faaw wmer
AT AT OIITA FT AR
# afafedl oodem w1 aEn——sa
a9 & wfrazl 1 o179 3§ | 3= 97
fawifar #1 §, ag fom sa & fasg 21
™ fafa 7, 97 f& gardt wreafas
qraTHl ¥ FUT WITEw WA fir
T g fov g1 v &, o e gy
T famafaameal & A sy
T wrearw g7 99 ¢, af m areafaw
AT § R 1 Freai—aty-
AF—aATT Wgd § ar famafaeremt
H swdslt &t AveAyw AT 9AEA g,
a1 AT F7 7 forw e S &
¥ qF 97 W FAAT WA F ATF AT
$9 A FIA Q@A A
4 ¥ TIT AT §g "9 7 fEaw g,
gua #dfaars & §Y a5 T F
FWAE I aa® famms s 2
AT & AR, E YEC WY S OFY
g’ (sfafaa wiEr) da s
¥ Igeg # o A% oA A A
¥ "z qrmAw” #Y e w99 ¥ fag
g &1 faen # wfa 1 @A FE0
g ST mw & Hw & sfrEm
AT W1 wTerw TEq & &t frew v
afq fraT 7 & F7 IAE 7= gAY |
o & wfafra @ & s7ar #{7 awa
F @19 & agdt Tl 9T SO &
T WM | T gfeEat & O uw a@
WUTTE aT T AR § |
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i o g A AT A At
AEARr WY FFE OTHET T AT FEL
I F1 ofz oM F14 w9 7 gl F=w
ared & Ot At & fen AP &
A § 91§ fig g @, 9wy
AT FY @ FA7 2o 1 fwT 7g A
et & T arfesr wEf @— A fy
T §ORR § I A7 F fwEr ofa-
afedt & F7 | §F T A& AR
famafaareal & g wie Faa1 sgar
g % & o W 7 fady qame F 7wl
7 e wfai & fom 1 @ #Y
A | &% & el 7 o wmar F faaw
F1 gET #

qUAT TF G9-A5TT T1OAT § g9 &
qE FTAT AT £ ) TF aATH Al g
IO TITEE IU FAT AgT & WY
T T ANfgF TG | Faw qifg
I Y EATT FTH THA 1T AR & |
gw &1 dYfgs IoFd #1 At wraTmwaT )
g A% AMgH TN T THH §, qGH
wA% 91 ¥ S ST 7gi & 1 @,
AT & 1% g9 A fvig foar an
fF o2g a9 F o fg s gl
Wity ATOE ST 7 e S,
I WA K A R gATe FW 9
HTEAT STEd € | WY ;T HAT ATES
£, g 70 7w § TET & 1 ;=T ATy
= oz ¢ & fg=t, dwen, aOdh,
™ AT AT F YW W AW F
frafeat &t W sl @ 9w ?
T # afs o IR &, @ WY A
™ # T anear e e W E
@ 3 A O &1 oA 9 s o
W@ | I AT g wwoT e, g
ag W wrferr & FoF g e g2 warRa
AT ATEL AT | A sw frwer ?
et 7g fan f o 29 it @
ferer & HETCHT fAwIT @ ¥ ST
7 91, IW T AT & A5 g
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W= &1 T | 7% ava AT faemoing @
f ot 3t Y 74 & w oer F wifee
=0 3w & fora wrefirgl 3 o e
¥ gt 97 Faw ot & g F fr A
FgAT Jrgan | farer what & o o

© gud ¥ e ¥ ford foreg o § 9

& 37 92 W ¥ oft frez A
foar 791 Woq 2w F W
T 99 |fqarT § & fear & a
afs w19 St TN AT § ATeE
fawm & am, @ifgr s=fs & @

- dffew faswma o1 affgs Fwfa s o

J1ga & a1 5 Fror &1 @ w0

f&T 9@ Wiy A 2T qvEAE A
T A=Y § a9 T W T W AT
1 t @wa & fr fomr  faafammendd
7 gart A Wit 7 @ & fage
WUAT W ATHT ¥ WA ¥ ww
a% farar e € @ W, oF A F,
Taq Nl &1 YA @ FEH & 4T3,
JURT IAE [ F A1, I w4 feafa
A & ? gw A s
PRI § A AT ¢ | §WIAC 9
1} ™ don w1 ofer gfe & AW
e W T A 1 atfes e ¥
WAz add Fwam#
sragasar g f g woAr o Eafaaw
ST T FTAT A2 & a8 e
TEAS g0 AN ARET AT Y
fre & wmegm @i 9 & 1 WR
% o gf < & wifgn 7 &
A @S °g A A wifge fF g
ferT *7 W W & 1 # A
i T a1 ®1 AGY g1 F Fae wrAY
#t s fget At @ 9 oy R
wregw fg st T 9 1 AT weE A R
fis foret st ot s fgedt oY &
o w1 A o w1 arerw q A
=TT &1 1 AU ww qa & e
Ft wrparr A @, gt fae-
frgre & faem &1 WA W &
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[ & wifa= a7 ]
et g1 | ¥ 98 w9z Aa § fv R
st 1 wrerwma gy wgt & 9 s
FT SETE™ & AN IT AT FTATATEY |
m o= el § 1 og e

WA W ST & WOw F A9 FE) .

# oew FgAT ATEa g i o Aty R
sifrdt & w7 faifa £ § afz
IEH TR fFm T At g AW R
fau e wraw fag 9 At &
w1 waw g faar s e wwTET
T | IR AT A T AL TgT qRGT
1 frmfor gt &Y ST aw 9% g Al
wat ¥ wgraar & 6%a § | qH 6
SEST ¥ AT A & 1 T HHA F
N g qEIAAT T AT AEATIFA |
g I T § AgEaT T gETY
fqarfaai &t gt srqavar & fooar
FTFATAFL) FgT o & fF gt
agi wr AW weq daT W €
gl a% fgY wrar &7 wr=rw &, &wfaw
ity st faeat & o= 32 afmmo
AR f e im & a &
wwar § 5 ot feafa v sl
e F T @Rt | § ag A€ e fE
e WX St fauat & fae
X & fod gw & wWAST & AW &
HETT AT 9€ | gH WTAEgHaT 59 AT
#1 & & g7 s Fare =1 e WAy
MY & W qEAES G415 i
FTE | & H9F A0 A AT Fg AR
f& gl woFTT WA T qroET O
A w1 T w7 @ R
g 9 g9 ¥ ffor o7 & & W
ot ¥a7 Fafe o & e e e A
g ¥ T 47 & i F &
ferg == forer &t o et figelt F ) afe
¥} F o=y vt F A a@ W 7
OTATE qedl & TEAT g1 a1 A
wt & frafor # a1 97 & wA% A7
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HTFTT FT AW AIHGT T TH E |
AT 5 q7q1 w1 AT aEr € v
# &< fgar 9@ oY faear 7 afq draax
& 7 afew g g1 s w11 o
W Wit & wrerw gra EwfaEe
TCHIS AT ATET § TR HTIHRT
HEAFAT 481 @A | TEE T A
#r & & g wedi & ol &% 0
T #T gEE q@ & F gw w6 v
fareT 7 \TEAW FH |

T A F SwEr S &
ST fFqgr AT AT P ¥ A
i X TWwC g wegw fen fv mafe
Y fafer ag sfor &, gordt fafe @
T# dmfas 2, 3T 3= fafe oot
e @7 gu s &t d@faE A
saifrs fawat & oeq WY W &
Fare g1 T & W It fet e et
FY STEATIFAT AL q2AT | § 7 Fa@w R
gt oy Zwfreer wsRmE<t ¥ ag
A Y WA A § 1 I T i
=7 quAr AT § 77 fAa & R oagi
&5 FT WY ITHT FEEAT A AL FT
| agl T fedr dwfr s
wyaifirs farerr € ot & 98 Y Wy
F wregw & &) & ot @, wuel F g
ag | feT & & T o ST woet e
qT TF & ST T ITHT II7 AT FT 0
Y & | a7 9X oF AEAEfem Gefag
watfaie= & frs amend agr ae i &
o 2w ¥ 3 ¥ fow 3w veifedow &
IY-FATIT TG T, JAHT ATH AT 4747 |
9g WYA AT UF AT ATE 4§ "/
I I IR A A qaAa FE@T
& o | 7@ T feedt 7Y o
T QT AT FATAAT 4T | T I HTA 7
AR AN F T 3aT AT AT A A v v
I IR AT HATHT H FHAT 2AT T |
Shri B. 5. Murthy (Eluru): Why

did you not take another man with
you? .
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s M T B gE fo
o off 99 A 99 W &7 IEA 9TE

H W FreT IpE AT (AR I T@ET

T3 ARG gAT WS 0F A F 4
*E WA WESAr A A wwar 4v |
# F 3% Qo & e a7 w19 w99 AT
o ATTAT ST § 9T WIS W9 AT A
BT & AT AT T &, T ST
& 1| SR A T 5 S TEEe
® 7 wvar @ fo faelt ot fardaft & &gy
Sttt &Y oot war § & amda
Fot w1figq W v ¥ g e
FY YT AT TEAT AR | FHA AR
Fg1 f& Afs oo ogi =< aiw A &
® ® ¢ i s gwfer gra
AT #7 oA & auy wfww qg
T ard F9 g T, oeg § T wusr
# qr gE &7 faar | W wEd v
ared 78§ fe ST weer |rar &
ffamr oex & 1 wTT =R Ot sEST Ay
s faum & w1 § @ G669y #E
fary 7€t & 1| Afe 7 a7 g% safE #y
Tl HASAT T FT ARCT § AT A HFAT
¥ fareww &7 wreww AT wEwEE #
eaTEr farer & ATeTE gETL WA &
F U g T AT WTHl § aare feg
I THT FA A GHHT AGAT AT
# W F@ & foq sfafas sE
g g&qT § IqFAeH FY qAq | S
fra am gq wolt fedtn gl
QT AR T TR & gt & St T

farer wfrdt &7 weRew g W) 9EA

ug foim far | faen wfrf & @
Forotar & w12 21 & o AgewT AT AR
FET F1 FE T F1E GAr q1q FAT
=gy fF ag agere g &Y o

T 9 g g wudy fgdr
afcag # 3% g fored s oo sr=aer
ot ft wrER s i safeaw
4, w9 WETATEY it §, s e
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AR aga ¥ s g | wasw d
g9 |4 7 "9 F9fa § oF g O
fawar | =f 57 sEaTE § 5 w1 et
A ST W @ § AU ser
T ¥ F 55 NEAT F7 95 397 18v
1T T S AFTE

“frget 3 A 3 famme w
farar sifaay & arieT F v WA
o F=g foer s F A s
fed o aiem €1 | & 9 gee
fe 7 S wrewi F w9 &
ey & fa ™, A9 w6dm
fet afrag #1 aga @< o @ wiT
et a1 e T wTamT ¥
wiaey & avaa § a6 IR gL |
T ATION AT GATAT A T A I
ST a fagr v & fF 4l s
wtaifrs froat # fog s &t
wmar fg=t At sl w7
<€, femg sl @ W 5w
g7 fefuai & fao sregfis
FTET AU I AT Y A F
st wfard &, o fasafaars
FY farqr #7 wr=gw Y WA @,
7g dfaaw ¥ wfmrr & fasg
o7 ¥ & fu wamag €

sfqarT & sare frgsa W
AR ¥ wfoasw & Sufeaa &
w1 9% ot fa sfede o7 fasm
e gu = wee fe=t Wk w
TS AT 4T S & FF
¥ 7% TEATS T AT AT HAATAR
X afaa WA T A

ST TET FT FAT AT I
& 9T, S faemdt & forg sidi
T Weqgd wAIE w7 W AT
wfy & faeg & wic faenfagt &
o famr F aur a4 Sifas
e aofem & fare & aman
AT #
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[ # wfaz i ]

3 p.M.

ifam 1 =gfa § o=m
aga ¥ fasafraremt & guolt &
e # fgr waar = wr
AT FT HYAT ATEAW FATAT ¥ |
o9 77 fa § o 51 3= faen
F ATOH AT OGT ATHIHE
faer & = ufad w2/
7 foew #1 wfa w1 G
e 21 7y gfew et
e wmm o fasafaaew
W & wfaaedi qar 99 6w
GreT & seatfaa fret @ &
ANfeg g e amEare s
1 gEEl § Ty § 99 fawn
fasrast & g €Y S WX 0
a0 o1 faarel & sagen &
Yt § 1 amg & ag s s § e
arg ¢ f ot ageens faanfadi
7 fa=t aur s STy ey ETa
fasafaemeat & g farem arf &
X A A @ & I wiaww w1
Torem wot R § goTE weEET-
e g

=Y T W= T AT §
grfs gead sfToaT ¥ Wy o &
s @ g

Shri D. C. Sharma (Hoshiarpur):
He is reading too fast; I want him to
read it a little slowly.

Mr. Deputy-Speaker: The hon.
Member is speaking too fast, because
he has already said all these things.

A5 e T © oY 7€, T A w5

W NAFTAG S WD
darre w7 @, fordy & qgem AmEEn § 0

“¥f a4 ¥ g7 Tl ¥ frew-
foarert #Y w ey 7 fareror fat

T $g W ATE wmaTst
TTUF @& wEaEEar Az ¢ fw
2w #t wahirw awfa # fag =Y
ot ATty W § fry faw
frgai oz AT Tawl & i
T g dmar o fFr wm o
= W A wfe T A S
eifage wife afafaa faenfady
# agee dare g W, faww
TNE WA &7 7 e fear §, '
T O T T9a g1 797 & fE gt
&1 WEreqor Sq=y WTAT g g A,
s ar fedt ser e W &
EEA

gart = A fe=r Awr ww
ATt wrare & dwifAE Adr
A mfgew w97 A0 #
TTAT AT W /TG ATAT W1
FY qEaHT FT WY IV FEATHIT
&% Tg afr 7 @ gwre 2 ;A
mfas w7 wRnfF arEmEa
#1 qfa & 5%t 2

wadrn fgy aftag smam S3
g fF ¥ e = frem W
aEE § WOl w1 gwTEl w
REea 7 20 WY T FIT |

Teg areAl qar fasafaareat
* 35 ofteg W qwE & R 7
ey Fam o e F o7 FT W
sfammdy Aify =T 7 w47

TR 9 A e T veT @ 1 A
o A FET F wEAd AT g o
# €@ g T 5AF W O F@qT
g W Awdw T F | T o
% T ¥ & wet agaq § e agi &

T FAIT IR BT A ¥ qF g
T qT AT FTCAE A TAH |
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o ¥ § oF qWra #7 3A wwew
E | ew dfres ot goit wima & 1 9o
R E AW E 1 AT A TR
F g Yo Y A AW Y A R
Ned &3 | G 9H-F | &4 &7 Siar
T L, IATT B F1 Hifarw ¢ | g0 I
WHTT & FIE FroeT a9 foF & g
HT ® IAT T AR HIT TH GIAT ST
- T ' | qfcord w7 85 |

o= A | FgAr qgan g & o At
W ¥ oF A ¥ a9qr gewa g R 7S
gft ¥ & fe ¥ 2§ == W
S 1 G 7@ FLIH FT OF 7 T
FET ARG WK IA T GHEGT FCT
9ifed | a8 a9 & '9F A< 95 o w1y
T F | o 2w A gwfa F w0, A
yuauia g 94 § @4 gEl &1
€FZT &1 T FTH FEAT 004 | F Hraw
& ¢ fin Far s o Agelt droe
& wO g, W f g Y W
oT, W g9 F1 ATHT 6T g T, gEd
g ot qroT Y, 9 39 7 a9 8,
& T a9l & = 9T q) a9t § &
WS LI | GATI B §F A1L H TS
®T g "qgET )

Mr. Deputy-Speaker: Shri Mukerjee.

Bhri M. 5. Gurnpadaswamy - (My-
sore): There is no quorum.

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum.
8hri Mukerjee.

Bhri H. N. Mukerjep (Calcutta
North-East): Mr. Deputy-Speaker,
Sir, I had an idea that on this be-
casion, we shall be discussing the Plan
with specific reference to certain of its
concrete aspects. We had a series of
meetings of several committees of
Members of Parliament with the Min-
istries of Planning and Finance and
also officials of Government, and the
proceedings of those meetings have
been extremely helpful. I, therefore,
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had an idea that on this occasion, we
would try to make our discussion
more objective and not speak in the
vein of generalities which I have lis-
tened to so far. As a matter of fact,
I must confess that I have listened to
the debate with a growing disquiet
and with interest sagging to nearly
the point of zero. I heard the prolong-
ed speech of my friend, the Minister
of Planning; but, I got the impression
that my friend Mr. Nanda's talents
are exercised so often on this subject
that we are beginning to have dimin-
ishing returns. Then, I heard my res-
pected friend to the left, Acharya
Kripalani, as near to a philosophical
anarchist as I have met in my time,
throwing out a number of very valu-
able suggestions, but at the same time
demonstrating a certain distortion in
his angle of vision and a sublime in-
difference to certain problems of real
life which we might like to wish
away, but which neverthecless are
there. Therefore, I confess I am in a
quandary and that the sonorous words
of my friend, Seth Govind Das, who
followed, did not come to me as balm
on an anguished soul Anyhow, I
shall try to confine myself to certain
specific aspects of the Plan; but, since
the Prime Minister happily for all of
us is here, perhaps on account of the
accident of the quorum bell having
been rung, I would like to refer to
what he has said in a rather unusual
alliterative vein yesterday, about “dis-
couragement, despair and doubt” that
some critics of the Plan, according to
him, are planting in the minds of our
people. I say, Sir, that as a matter of
fact the Plan has been welcomed by
almost all sections of our people and
its professed objectives are such that
nobody can really object to it. On the
contrary, I should think Government
ought to be gratified with the recep-
tion which has been given to the Plan
and with the assiduous co-operation
which all parties and groups in this
House and in the country have offered

Government in regard to the specific
provisions of the Plan.

At the same time, there is no doubt
—the Prime Minister is a very acute
observer—there is discouragement in
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the country because I expect that just
as the British working classes could
not be fed on indefinitely with the
prospect of “pie in the sky when you
die,” so our people cannot be fed on
a “fundamental” right, the unlimited
right of expectation; they want, at the
same time, the right of at least partial
fulfilment in the time that we can
foresee of our expectations and in
view of the situation being as dark
and as dismal and as dlsappointing as
it was, it appears to me, there is some
sense of discouragement in the coun-
try and there is despair also because,
as we have seen so often, in this
House particularly, there is diehard
dependence on the dead wood of
bureaucracy which is outmoded in the
democratic context of our times.
Naturally there is despair in this
House and we are often in despair be-
cause we find the old outmoded
bureaucratic methods of work conti-
nue and there is, of course, doubt
because sometimes we have our mis-
givings, the people have their misgiv-
ings—we might be a bunch of trouble
shooters who don't matter in the
country, but the people as a whole
have their misgivings—and they ask:
does Government really mean busi-
ness? Why is it that our living con-
ditions are attacked? Why is it that
food prices are sky-rocketing high?
Why is it that the price of the poor
man’s cloth is going up which not
even the Finance Minister could justi-
fy with the kind of gusto which he
would normally have put on when he
made first appearance as Finance
Minister in this House? Therefore,
there is in the country  discourage-
ment, despair and doubt. But we want
to see that all put their shoulders to
the wheel so that the Plan, whose pro-
fessed objectives are good, can really
be pursued successfully and effective-
ly and it is in that spirit that I parti-
cipate in this discussion.

. The first matter to which 1 would
like to make reference is in regard to
land. Now, 69:8 per cent. of our popu-
lation, according to the 1951 census,
depend on land and npearly half our
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national output is derived from agri-
cultural and allied pursuits. Natural-
ly, therefore, it is very important that
we try to find out how the Plan is
going to assist the solution of our
problem of land.

Here, we find that certain astonish-
ing formulations are made in the Plan
even though there are many unexcep-
tionable things also in the Plan in the
chapter on land. At one point the
Plan says:

“The scope for increasing the
area under cultivation is extreme-
ly limited.”

This is a surprising statement con-
sidering the fact that there are over
111 million- acres of waste land and
68 million acres of fallow land avail-
able for cultivation in the country; not
all of them might be requisitioned
here straightaway, but surely that
must be in the calculation of Govern-
ment and I think when Government
talks about ‘Wacrease in food produc-
tion it does have such an idea in mind
but I find this kind of statement in
the Plan.

Then 1 want to refer to the fact
that at the moment a delegation from
our country, including some Members
of Parliament and Government offi-
cials, have gone to China to study the
condition of things there with special
reference to co-operatives and I wish
that the makers of the Plan tried and
got some real lessons from what is
happening in China. I say this be-
cause India' and China both have a
familiar pattern under-develpped eco-
nomy with low levels of production,
very low per capita income and so on
and so forth. Now, if in China they
have done certain things, there is no
reason why we cannos do a similar
job.

For example, I find that in China
with only 7.6 per cent. allocation for
agriculture, they plan to achieve a
target of 23.3 per cent. increase in
output, while we, with an allotment
of 21.9 per cent. for agriculture, hope
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to achieve only 18 per cent. increase
in output. Maybe the reason for it is
to be found in the fact that the pro-
gramme of China’s agricultural deve-
lopment provides, among other things,
that 85 per cent. of all the present
freeholds would be mobilised into
agricultural producers’ co-operatives
by the end of this year.

Now, as far as we are concerned,
there is a reference to producers’ co-
operatives in the Plan but there is not
that real emphasis on having produ-
cers’ co-operatives in the country be-
cause | am sure unless we have this
kind of producers’ co-operatives and
unless we have governmental agencies
co-operating with producérs’ co-ope-
ratives, we cannot produce the results

that we need, as far as agriculture is’
concerned. In China, therefore, the

basic executive agency for agricultu-
ral production is the agricultural co-
operative assisted by the State with
funds and technical knowledge and 1
want the Planning Commission and
other apparatus of Government to
look into this aspect of the matter.

In the Second Plan report, we find
also reference to the objective of land
reform. This is a very welcome state-
ment. We do want land reform very
badly, fundamental land reform. But
actually when it comes down to brass
tacks what the Plan recommends is
that certain methods should be adopt-
ed—planning of use of land, determi-
ndtion of targets, linking of develop-
ment programmes, Government assis-
tance to production targets and an

' appropriate price policy. Those reflect
the programme set by the Plan. In
other words, to achieve the Plan tar-
gets of production, Government pro-
pose to rely mainly on those adminis-
trative services and technical im-
provements, that is, the allotment of
land between food crops and cash
crops and orchards etec., irrigation
facilities, use of fertilizers, incentive
in the shape of price fixation, price
support etc. and the credit policy. It
is necessary, however, that in the cal-
culation of the Plan you should have
directly and most intimately the in-
terests of the mass of the peasantry.
But the mobilisation of the mass of
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the peasantry in the pursuit of this
Plan for land reform programme and
the programme for agricultural and
allied production is something which
is entirely lacking as far as this Plan
is concerned, except for a few plati-
tudinous pronouncements which are
made here and there, and I think that
is the reason why we cannot increase
production as China has apparently
been able to do. This is also perhaps
the reason why there is so much con-
fusion in governmental cjircles in
regard to the actual quantum of im-
provement in agricultural productiom
which we are going to expect and that
is why different statements were put
out by my hon. friend, Dr. Deshmulkh,
by Mr. Ajit Prasad Jain and by the
Prime Minister himself and by some
other agencies and then at the Mus-
soorie Conference there was hullaba~
loo and there was a babel of voices.
One never knew exactly where Gov- »

- ernment stood. I am sure the reason

for this is that Government does not
quite know how exactly this improve-
ment is going to happen.

Even now Mr. Nanda seems to
think that there might be increase in
production of a very substantial
nature but, of course, certain alloca-
tions, additional allocations, may be
necessary. He is trying to put it in
very diplomatic language while, per-
haps, certain other departments of the
Ministry are asking for Rs. 120 crores
here and now. I do not know the
actual position, but as far as this is
concerned, this kind of confusion is
there in the Plan and in Government
pronouncements.

I wish also to point out that wastage
and corruption have been referred to
by certain people, like the two engi-
neers, Mr. S. N. Joshi and Prof. B. N.
Dhekney, who referred to the report
that in Bundelkhand the cest of con-
tour bunding would be Rs. 470 per
acre while in Bombay State, where
conditions were not very different,
the cost would be Rs. 40 to Rs. 80 per
acre. [ cannot judge the accuracy ef
this kind of allegation but it does
seem that there is wide disparity in
expenditure and Government should
try to look into this matter.
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“Then, again, as I have said before,
specialised agencies are not so impor-
tant as mobilisation of the people,
particularly, mobilisation of the en-
thusiasm of agricultural labour. Now,
in regard to agricultural labour, the
Plan is very pessimistic because I find
the report saying on page 315 that
one-fourth to one-third of the existing
labour force in agriculture may be
surplus to its requirements. As a
matter of fact, in regard to agricul-
tural labour, therefore, the expecta-
tions of the Plan are not particularly
auspicious.

In connection with this, I want also
to refer to what I find in the Eastern
Economist. of the 31st August, 1956,
where it is reported that Prof. Dant-
wala, former convener of the Ceilings
on Holdings Sub-Committee of the
Planning Commission’s Panel on Land
Reforms, has lately published some
accusations and he says, °

EEEEE both in regard to secu-
rity of tenure and reasonable
rents, the provisions of legisla-
tions are almost a dead letter.”
He adds:

“It is estimated that there have
been more evictions in the last
ten years than in the previous
hundred years. The Planning
mc«m?m however, has chosen

avoid highlighting of these
facts, obviously for political rea-
sons.”

May be, Prof. Dantwala. has his
own reasons for putting out certain
allegations. At the same time, may-
be, he wants to say that land legisla-
tion itself is bad and that it eannot be
operated. But, if in trying to criticise
lanid legislation—and he is a responsi-
ble person who has held responsible
offices under the aegis of Government
—he says that whatever land legisla-
tion has happened, has remained al-
most a dead letter, and in the last ten
vears there have been mor> evictions
than in the previous 100 years, and if
the reports that reach us show how
evictions are happening all over the
place how in spite of warnings of
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the Prime Minister against evictions,
these evictions go on just as merrily
as ever before, then certainly, the
situation is extremely bad and 1 want
the Planning Commission and the
Government to take note of this
matter.

I would turn from this to the ques-
tion of employment. Actually, agra-
rian unemployment is one of the most

_agonising features of our life in our

country. Sixteen per cent of agricul-
tural workers had no wage earning
employment at all during a year ac-
cording to the Secand Five Year Plan,
Rural unemployment is a  matter
which is of an excruciating character.
In regard to urban unemployment,
we have beeg given statistics recently
collected by the National Sample Sur-
vey. According to the . National
Sample Survey Eighth report, to
which Prof. Mahalanobis writes a
foreword, I find he estimates the
total unemployment in the  wurban
areas to be something like 5 million.
In the absence of unemployment
benefits, the urgency of the problem
can only be imagined. Therefore, I
wish that the Government comes for-
ward with a really tangible plan in
regard to the co-ordination of heavy
industries and allied aspects of the
programme as well as the. encourage-
ment to development of handicrafts
and small and cottage industries. I
am sorry, Acharya Kripalani has left.
But, he has been hammering this over

- and over again. Every time he opens

his lips in this House, he says, you
have to do something about handi-
crafts, you have to do something about .
cottage industries and so on. He puts
it on the plank of principle. He says
I stand for Gandhian ideals and wou
are betraying Gandhian ideals. He
is certainly entitled to his wviews.
But, I think he is very' right in one
sense, that is, large numbers of our
people who are engaged in occupations
which perhaps do not fit in with your
conception of modern economic life,
cannot be thrown over to the scrap
heap, and something must be done to
help them. Why not Government try
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to do something?. Government has
not made up its mind. There must
be some ways and means to secure
co-existence between development of
industries on a large scale and main-
tenance of employment as far as the
present levels go and handicrafts and
small and cottage industries. 1 do not
know, for example, why there is so0

" little arrangement made for the mar-
Leting of our handicraft products. 1
can tell you, for example, last year,
we had the International Industries
¥air and from every country in the
world, there was a demand expressed
by the representatives of those coun-
tries who were here. They would
jump at the idea of getting the
handicrafts produced in India. Per-
haps the most popular stall in the
whole of the fair was the Indian
handicrafts stall. But, I have heard
answers to questions on the floor of
the House where it is said that in the
International fairs, we really do not
try to push up the sale of handicrafts.
Now, so many countries are com™mg
forward to eat off our hands, so to
speak, they want to make friends with
us, they want to enter into economir
relations with us, and I do not =ee
why we do not try to push up our
sale of handicrafts in a larger Mcasure
than it is being done today. You go
and open in Delhi in Queensway or
Connaught Circus an expensive shop,
where the common man cannot even
walk into because everything is so
costly. It is supposed to be in keeping
with Gandhian traditions. But, it is no
good trying to sell these things to our
people here who cannot afford to buy
them, except people at the top level
You can try to sell many of these
grods, handicrafts of all sorts includ-
ing even toys and get a large amount
of foreign exchange as a result. There-
fore, I feel that some kind of effort, a
real, serious, thinking effort should
be made by the Government in order
to co-ordinate the emphasis on heavy
industries which must be there, which
have got even to be vaccelerated
more than it is in the Plan at present,
and the co-existence alongside of it,
for the time being, at any rate, of
cottage and sma'l industries.
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This reminds me how in regard tc
small industries of a different sort, 2
contribution to industrial production
can be made by the small’ undertak-
ings like what we find in the Howrah
region of Wes: Bengal We iini
machine tools of all sorts and al
kinds of gadgets being manufacturec
bv these small factories. They are in
a bad way and we do not try to assist
them in the way in which in the FPlan
period, people have a right to expect.

Then, I would turn to Education. In
regard to Education, it is very pecu-
linr that the G.vernment shows its
particular prediieetion = for _ cérfaia
fads, its obvieus ility- to  reatise
that educafion &nd health are matlers
which are not ertraneous to the nro-
biem of economuc and other kinds of
development. We all know how in the
directive principles of State policy,
the goal set in the¢ Constitution is that
in ten years tine, children in the age
#-up of 6 to 14 shall have the advan-
tage of education. The proportion of
children iri the age group of 6 to 14
years at school has risen from 32 be-
fore the First Plan ta 40 per cent at
the end of the ¥irst Plan and is likely
to increase'to 49 per cent by the
end of the Secord Plan. The Plin-
ning Commission’s report says in page
503 that this ctatement gives a:l-
India figures, tut the position varies
considerably belween the States and
in many States the averages are much
lower than those for all India. There-
fore, the position in many States is
much worse than what is vouched by
the fact that by end of the Second
Plan, 49 per eunt of the children of
School-going age would have the ad-
vantage of education. Government
does not seem to be worried much
about it. Goverament is worried more
aifout, let us say, prohibiticn. Prohi-
bition is a gc«.1 thing, and as far as I
am corcernad, { am willing to sup-
port it all thé way. But, you must
have your priorities. You must have
a sense of propnrtion. What is the
pood of our rushing ahead with the
programme of vichibition when there
is no real basic popular urge for that
:-thy'.' Only be~ause you have car-
tain fads, do you want to pursue that?
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You pursue proh:bition at the cosi of
education and health. This is some-
thing which I find very difficul. to
condemn in words which would be
adequate to the situation.

1 am sorry, I have to rush from one
to the other. In regard to health, I
find that there has, of course, been
come improvement. For example. the
nunber of beds for tuberculosis bas
increased from about 5000 to 20,000
during the First Plan period, and
shall increase ta 40,000 during the
Second Plan. This was stated by the
‘Health Ministes some time ago. But
there is a calculation of Dr. A C.
1'kil who was the President of the
Al-India Medica! Conference that for
West Bengal alone there should be
50,000 beds and ar least five afier-
care centres.

Then we are to'd that at the end
of the Second P'an there is expected
to be 90,680 doctors, 80,000 nurses
50,000 midwiver, 20,000 health visitors
and 143,000 haspital beds. This was
for a populatior of nearly 400 million.
Now, to get back our sense of pro-
portion, we should recall that the
Shore Committe: in 1946 had thought
thet the minimum necessary was
185,000 doctors, 740,000 nurses, 100,000
midwives, 74,000 health visitors and
some 400,000 beds. In the Plan Gov-
ernment provides only 5.5 per cent for
health purposes while as a matter of
fact the demand has been that there
sniuld be at least ten per cent of the
Union Government’s revenue allocat-
ed for health. Here again this ques-
tion of priorities comes up and you
have to find money for this kind of
nation-building activity without which
whatever else you do cannot possibly
enthuse the people. :

I shall turn from this to something
quite different and that is the ques-
tion of transport. About thi¢ trans-
port, o_f course ithe main factor is the
railways, but I feel that unless we
‘can step up the efficiency of our rail-
ways, unless as in war time we keep
our wagenhs moving. unless we can
check bottlenecks, in the railway ope-
rational svstem. unless we find out
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ways and means of covering up the
gap which at present is alleged to
exist of about 17 million tons or so
which the railways co not know how
th.y should move about, unlsss. that
is to say, there is a Cefinite wnprove-
ment in the operational efficiency of
ihe rallways, we cannot do very much.
And for that purpose it is necessary
first and foremost to have the willing
co-operation, (1 <nthusiastic  co-
operation of the railwaymen. I know
that 1 shall be told that there are
trouble-shooters all over the place
and things are happening here, there
ane everywher:, but actually, as 2
matter of fact, Government itself has
admitted in answers to questions in
this House that Government wanted
as a matter of policy, of principle, to
recure their co-operation, to sssociate
:he railwaymen in e working of the
ar‘ministration. But they have not
ver peen able to work out how they
should do it, and I suppose some dele-
gations would go abroad in order to
find out how railwaymen are associat-
ed with the administration. This is
most amazing.

A similar “thing happens in another
Departigent. The Post and Telegraph
workers with whose movement many
Members of this House are associat-
ed, have been offering every time,
even when they make militant de-
mands and all that sort of thing, co-
operation in the work of fulfilling the
targets of the Plan, in’ over-fulfilling
them enthusiastically and so on and
so forth provided they feel the glow
in their hearts, provided they get
some kind of advantage which they
think is legitimately their due, but
Government cannot work out the ways
and means of securing the co-opera-
tion of these people. Now, what is the
good of talking about people not
coming forward to co-operate in the
fulfilment ef the targets of the Plan
when your own workers in the rail-
ways and in the postal services are
offering their co-operation and they
are being shown the, door, they are
being given the order of the boot?
This is the kind of thing which is
happening.
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Then again, I do not know why in
. regard to road transport we have not
reached anywhere near even the Nag-
pur target which was fixed in 1943,
and from the Plan report we do not
quite know as to how the transport
requirements are going to be organis-
ed. For example, we can go through
the chapter on transport in . the
Second Five Year Plan without get-
ting to know either what is the pro-
bable size of the total transport need-
ed for the next five years or how this
total is to be distributed between the
railways, the roadways, the inland
waterways and so an and so forth.
We do not even possess figures or
statistics in regard to that. I am sure
the Planning Commission can get this
kind of statistics and I wish that the
Planning Commission and the Minis-
try of Planning take the Members of
this House into confidence as they did
in a somewhat niggardly fashion in
the discussions to which I referred in
the beginning of my speech. If there
is a continuous series of co-operative
discussion between the Government
and ourselves, then surely we cdn get
to know some of those facts, we can
get to know and appreciate even some
of the Government's difficulties and
then we ecan, suggest certain ways and
means, tangible, concrete steps which
can be adopted in order to get over
the difficulties of the situation. Now
perhaps we shall have some improve-
ment in the meter vehicles legislation,
maybe there would be some encou-
ragement given to inland transport,
but I want that there should be a co-
ordinated attempt to see that rail, road
and inland waterways transport are
all made to be moblhsed together in
the interests of the Plan and the deve-
lopment of our economy.

This reminds me also of what I read
sometimes ago about bullock carts in
our country which still continue to
carry a very large proportion of the
total load which has to be moved from
place to place, and I read also that if
you attach rubber tyres to these bul-
lock carts then their efficiency can. be
multiplied. In those areas where
without bullock cart you are
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completely frozen so to speak, you
cannot move about—and those areas
happen to be very large areas in our
country—surely something should be
done about it. I want to find out
what research work is being done by
the Ministry of Natural Resources
and Scientific Research or by which-
ever other agency it might be, and
what efforts are being made by the
relevant Ministries to see to it that,
our country being still, fortunately
for Acharya Kripalani or ‘unfortu-
nately for the rest of us, a bullock
cart country, we utilise it as efficient-
ly as we possible can at this present
moment. In regard to inland water-
ways also so much remains to be done
and I feel that we have been given no
indication on this point.

About the ports in our country, I
wish to gpeak especially about Cal-
cutta part. 1 do not know why in
regard to a matter like the Ganga
Barrage we should continue to be
told, as I find from the proceedings
of one of the committees on planning,
the international complications ' are
standing in the way. }f there are in-
superable international complications,
we should be taken inte confidence
and perhaps in regard to Pakistan cer-
tain steps might have to be adopted in
order to bring about a more friendly
atmosphere. And sometimes I have a
feeling—I wish the Prime Minister
was here—that if we offer Pakistana
kind of what they call in German
Zollverein, that is a customs union, so
that we can bring about a general
development of the economies of our
two countries and the present objec-
tion on the part of Pakistan to certain
common developmental projects and
certain other problems which agitate
and vitiate the relations between our-
selves might also be helped to be
healed.

The Calcutta port situation is bad
because the river there requires
dredging all the time, It is an ex-
pensive operation, it is an expert
operation and many of those who do
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the dredging are not Indian nationals
even now | understand, and the re-
sult is that unless you keep Calcutta
port in a going condition, the port
which is the largest in the country,
the port which is going to handle
4,000 tons of steel every day accord-
ing to Government in 1857 will be
in disrepair. Why do you not have
a satellite port at Sagar as Shri Nara-
simhan suggested in the committee
or at Geonkhali as some others have
suggested? Why can you mnot ftry
to bring about an improvement, let
us say, in the deltaic region of the
Sunderbans so that you can make
that area what it was meant to be,
the rice bowl of the country, a pro-
ductive arza, and settle many of those
refugees who want rehabilitation,
and why can you not link that up
with the establishment of a satellite
port for Calcutta which is absolutely
necessary? , in regard to Cal-
cutta port, if the Ganga  Barrage
cannot be pursued at the present
moment, there must be certain other
steps which you should take and I
think the question of a satellite port
either at Sagar or at Geonkhali
should 1eceive very serious consi-
deration.

I have been told also that in re-
gard to the other minor ports, a
great deal cou'd be done straight-
away. And I learn that Government
has promised that there would bea
road between Bombay and Cape
Comorin very soon. Between Bom-
bay and Goa, there are about twenty
minor ports: If we had road com-
munication between Bombay and the
furtherest south of the country, and if
we develop these minor ports which
are on the way, then, surely, we
can do a great deal in order to help
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Now, I would like to give you a
few figures which show how the
emphasis of Government is still on-
the red tape, still on the bureaucra-
tic apparatus. I am reading from
the chapter on community develop-
ment and national extension in the
Second Five Year Plan. The Prime
Minister, wherever he goes, says that
the community development projects
are a revolution in themselves. He
says it everywhere. We should all
be very happy, if, without our know-
ing it, a wonderful revolution has
happened in large areas of our
country. But I take him on trust
that a revolution has happened; it
is only that it escapes me.

But I find here that in order to
bring about this revolution, you
have tentatively defined a programme
of expenditure of Rs. 200 crores for
community development and national
extension centres. And the first
item, the largest item which eats up
more than a quarter of the total ex-
pense is personnel and equipment—
block headquarters. For personnel
and equipment, you have Rs. 52
crores, out of a total expenditure of
Rs. 200 crores. Why should this
happen? ' ' -

I find here a speech made by the
President of the Indian Medical Con-
ference at Jaipur in December 1955,
where he says that money is being
wasted in the buildings of sumptu-
ous structures, while we should not
do it. He suggests, and it is a very
sound suggestion, that:

“That general tendency in
our country today is to design
big buildings and sink most of
the available money in  bnick
and mortar, leaving very little
balance to discharge the fune-
tions, . Cheaper structures
enough to last for fifteen to
tewnty years, by which time
India would be able to replace
them by more stately and dura-
ble buildings should be designed
by those specially trained for
the purpose”,



6329 Resolution ro

Why can we not wait for some
time? Till we have got our indus-
try, heavy industry, our machine-
building industry, till we are really
industrialised, why do we go on put-
ting up enormous structures? And
we know what structurss are like,
these days.

I happened to hear about this very
building which cost us a shipload
of money, not very long ago, that
there are some chinks, there are
some very weak spots, and the Lib-
rary, for example, has been wamed
that the book-load should not be
too much, because, otherwise, this
enormous building which was built
may not last. These days, we build
structures which do not last. Our
ancestors, two thousand years ago
and more, have built structures
which are still there for all the
world to see. But we build contra-
ptions which are neither aesthetically
satisfying nor structurally efficient,
and ‘yet we spend money like water,
and we have to wait for cement, for
steel, for this, that and the other
thing. Why can we not stop this
kind of business?

You are spending Rs. 62 crores out
of Rs, 200 crores for community
development projects, on the item of
personnel and equipment. Similarly,
I find that in regard to education, you
have not got money for education,
because you are spending money for
your staff, for God knows, what kind
of bureaucratic necessity.

I shall give you some figures now.
In the First Plan, elementary edu-
cation got Rs. 93 crores. There are
some other figures given, but I need

not mention them. ‘Administration

and miscellaneous’ got Rs. 11 crores.
In the Second Plan, which is sup-
posed to be a great improvement, we
are spending Rs. 89 crores on ele-
mentary education, but Rs. 57 crores
on ‘Administration and miscellane-
ous’. This is absolutely the last gtraw.
This kind of expenditure, this kind
of wasteful extravagance, this kind
of playing ducks and drakes with the
money of the people, talkings in
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terms of crores, which to most of our
people is inconceivable, and at the
same time, not going ahead with those
programmes of re-construction which
are absolutely necessary, is some-
thing which must be said good-bye
to. This is something which must
be eliminated.

I am told, for example, that people
make their shramdan. You go to the
people; you make an idealistic appeal,
and they give their labour, And after
the shramdan, they perhaps build
some kind of an improvised road; but
you do not link it up with other
roads, so that that road can really
be efficient, 1 know of a certain
place where people are shouting for
a kind of flag-station, and they say,
you, railways, would not have the
money for it, we shall make shram-
dan, we shall give our labour, we
shall build the ramshackle construc-
tion which you need for a flag-sta-
tion. But there is no response, be-
cause the people’s enthusiasm, when
you rouse it, is treated with impuni-
ty, is treated with not only some
indifference, but with something like
contempt.

Mr. Deputy Speaker: [ have also
rung the bell twice, but there is no
response.

Shri H. N, Mukerjee: I wish to re-
fer also to another matter, and that
is that very often, we are lectured
that we do not offer as much of co-
operation and helpful participation as
we should. But at the same time, we
discover that certain organisation
which are almost entirely—why al-
most? entirely—in the pocket of the
governing party, like the Bharat
Sewak Samaj, for example, are there.
I have nothing to say against the
Bharat Sewak Samaj. Possibly, it
is doing very good work. I do not
say that a Congressman ceases to be
an indealist. I do not say that at
all. There are many Congressmen
who are doing very good social
service. But the Bharat Sewak Samaj
Is an adjunct to the Congress move-
ment, say what anybody will on the
matter that there is no such thing
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Shri D, C. Sharma: No.

Shri H. N. Mukerjee: My hon
friend Shri D. C. Sharma dissents,
but it is very necessary that ways
and means are found out for the co-
operation of all elements.

I shall give you one example. Take
the case of rehabilitation. 1 ask the
Deputy Minister of Planning who is
here to go to Sealdah station. Shri
Mehr Chand Khanna is not here. So,
1 shall ask my hon, friend the Deputy
Minister of Planning what the posi-
tion there is. I was in Sealdah Sta-
tion lately, because I was told the
refugees were being herded like—God
knows what kind of animals. There
1 stood at the enquiry counter, be-
cause there was no room anywhere
else, and I got a piece of paper al-
most as dirty as this, and 1 wrote a
letter in hell-hot anger—those were
my exact words—to Shri Mehr Chand
Khanna telling him what I saw. And
1 was told that in regard to the re-
habilitation of refugees, political par-
ties, and non-political organisations
are all willing to come and offer you
co-operation, but Government does
not take it.

Shrimati Renu Chakravartty (Basir-
hat): Government have refused it.

Shri H. N. Mukerjee: In that very
area in Sealdah station, medical as-
sistance was not being given to peo-
ple, and water was not being supplied
to refugees from East Bengal, who
live in a land of water, who bathe
ten times a day; water was not being
given to them. Medical assistance
was* not being given. There = were
organisations willing to help, but
they would not get the facilities, be-
cause Government imagines that
these organisations are going to ex-
ploit the misery of the people for
their own political objectives. It is
all very well for Government to ex-
ploit the miseries of the people for
Government's  political objectives,
but it is only when other political
organisations come into the picture
that Government takes up a sancti-
monious attitude and stops the
co-operation of people.
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T have seen, for example, Shri
Ramachandra Reddi, organising at
Nellore important social service, the
eye operation of hundreds and hund-
reds of poor people who came from
different parts of Andhra, and I
know how far Government co-opera-
tion was or was not forthcoming,
when Shri Ramachandra Reddi was
trying to organise. that particular
service, *

So, as I referred already to the
question of the railways and the
P. and T. employees, I should say
that when Government talks about
popular participation in the fulfil-
ment of the FElan, Government sure-
ly does not mean what it says. If
Government really whnts popular
participation, let it follow wup its
professions. It is a good thing, as I
have said before, that Government
has begun to take M.P's. of different
parties into some knid of confidence
over the operation of the Plan. Let
that process be improved upon, and
let the popular participation of dif-
ferent sections of our people be
really and truly ensured.

It is necessary, therefore, for me
only to emphasise that we must pre-
pare our country, psychologically and
technically and that we must not
merely talk about a sense....

Mr. Depuaty-Speaker: The hon.
Member should conclude now.

Shri H. N, Mukerjee: I shall finish
presently. We should not merely
talk of a sense of purpose from our
upholstered comfort in New Delhi.
We should try and see that condi-
tions at least begin to change.

So much is said about Buddha
Jayanti from time to time. This be-
ing the Buddha Jayanti year, let us
remember that the Buddha left his
home and gave himself to contem-
plation not in order to get bodhi for
himself, not in order to get enlighten-
ed for his own sake, but in ordfr
to find out the answer to the prob-
lem of suffering. That problem of
suffering has been almest the eternal

«companion of the Indian people, and
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that problem has got to be solved
and surmounted in our own fashion,
certainly, but with that kind of exhi-
leration which it is necessary that
we begin to feel. But we won't feel
that exhileration unless Government
is really serious. I say this particu-
larly because certain interests are
sharpening their weapons.

Only the other day big money in-
terests represented by the Chairman
of the Tata industria] family said
openly that his firm was going to
finance political personalities, pro-
Congress and independent elements,
who would look after big money in-
terests.

That is the atmosphere in which
we live and that is why Government,
if it really means business, should
try to translate some of its professions
into practice. Therefore, 1 suggest
that some tangible progress is made,
some objective, concrete improve-
ment visible to the pepple in the
near future is guaranteed, and then
and then only can you light that
glow of happiness and enthusiasm in
the minds of our people, without
which this adventure of the Plan
cannot possibly succeed.

Shri D, C. Sharma: I do not think
Shri Tata said that he was financ-
ing pro-Congress people.

Shrimati Renu Chakravartty: Why
does he protest so much?

Shri C. R. Narasimhan (Krishna-
giri): It is a happy augury that
when we are discussing the Plan, the
various State loans have resulted in
great success. Most of the loans
have been over-subscribed. That shows
that there is not only public co-
operation but even public confidence.

Someone was saying that there was
despair here and there. I do not be-
lieve it for a moment. I just remem-
ber what happened about a month
ago when the Deputy Minister of
Planning, Shri 8. N. Mishra, visited
my district. There, near the place
which is fairly well known to irriga-
tion engineering circles, near Mettur a
new canal was opened to irrigate
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50,000 acres of dry land Water is
already flowing. The people who were
accustomed to only dry cultivation
and frequent periods of drought, are
now having the sacred water of the
Cauveri river to irrigate 50,000 acres
of their land. Should we not consi-
der this as a silent revolution?
Actually their way of life has chang-
ed. Dry cultivation is one thing.
Wet cultivation is another. Now
people have to get ready for wet cul-
tivation,

I feel that this is really a silent
revolution. It has commenced, and
we need not be hoping for some in-
timation or news item to tell us that
the silent revolution has taken place.
We have to feel it. The people near
Mettur are actually feeling it. Shri
Mishra will bear me out when I say
that the whole people are full of
enthusiasm. They had gathered in
crowds and were standing at very
risky points just to witness the happy
event.

‘Therefore, it won’t be right to
imagine that there is despair here and
there or that there is no co-operation
or confidence. '

I

Similarly, I can cite another inst-
ance in my own constituency. It
was a year and a half ago when
another project of very ordinary size,
a two-crore project, was commenced.
It was started with a good message
from the Planning Minister. The
Chief Minister of Madras laid the
foundation stone, and thousands of
people had gathered there, in order
to participate in this function. It was
not like the other function which I
referred to previously, when actually
water was diverted into a new chan-
nel. This was just laying of the
foundation stone of a projeect which
is not yet complete, a third of which
is camplete but which the engineers
there hope to complete before time.

What does this mean? It means
that the people are hopeful and opti-
mistic. They see things being done,
brick by brick being laid. Thousands
of people come and see that. It has
become a regular feature, though it 18



6335 Resolution re

[Shri C. R. Narasimhan]

a very small thing; it is nothing com-
pared to Bhakra Nangal or any other
big scheme. This has created hope
for the simple reason that they hawve
taken up a new project. Ewverybody
in the south was familiar only with
one or two big projects. But here is
a project on the South Pannar river
consisting of two scl:uemes, Naturally,
the people feel a new hope.

Therefore, it is very wrong to
imagine that we have not justified the
confidence which the people have
placed in us or that things are not
moving. Things are moving. A silent
revolution has actually taken place,
and people are ready for it.

As for the” Plan itself, there is no
gainsaying the fact that our planners

have been foresighted. The wvery fact.

that great schemes for the develop-
ment and peaceful wuses of atomic
energy and large-scale schemes for
oil exploration are afoot, shows that
we are planning not only for the
immediate present but for the future
also. It also shows the confidence we
have in ourselves. Even though we
are on the eve of the elections, we are
not eager to produce immediate results
and just make the people feel that we
have done something, and then catch
their votes. On the other hand, we
are keen on building a solid founda-
tion, though we take the risk of dis-
pleasing people by not having shown
great success in front of them here
and now.

We are having largé-scale projects
for oil exploration and atomic energy
and there is no knowing when these
are going to come to fruition and
benefit us. But still we know we are
in the atomic age. We also know that
for economic independence we must
have our own fuel, particularly petrol.
We are, therefore, going with an all-
out programme in these matters. This
clearly shows that our planners have
a very farsighted view of things, and

- they are functioning rightly. Parti-
cularly to areas of the south which
are water-starved and fuel-starved,
~atomic energy is bound to be very

i
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important in the future. Luckily *we
have monazite from which thorium is
produced. If and when the experi-
ments with reactors become a success
and if it is proved that power can be
developed through atomic energy, it
will play a great part to enrich the
areas there. g

Coming to my own State, it is a
matter of great satisfaction that the
planners have agreed to push up the
lignite project which involves an ex-
penditure of about Rs. 70 crores. This
is the principal scheme for the south,
for the Madras State, in the Second
Plan, and if only it succeeds, the
soundest foundation for that part of-
the country would have been laid.
Thereafter, it is easy for that arem to
move forward on its own wolition.
Once the fuel problem is solved,
allied industries are bound to follow
and not much planning will be needed
thereafter., The people will be their
own planners and enterprising people
will start industries and the south
Madras State particularly, is bound to
take care of itself. The initial start
having been given with the lignite
project by the planners, fhere is
every hope for the south in this res-
pect.

It is also a matter of gratification
that in my own district, they have
promised to start a bauxite factory
for the production of aluminjum,
which is going to play a very great
part in our Second Plan.

While all this is really promising,
there is just one little complaint that
I have to make. When they have
done all this for the Madras State,
in the matter of lignite and bauxite,
the problem of transport has not been
properly attended to. It is not enough
to have all these schemes. We arc all
familiar with the expression that the
Plan is a perspective Plan and we
should see it far ahead. We are going
to spend Rs. 28 crores on lignite and
Rs. 10 to Rs. 20 crores on this bauxite
stheme but the strength of the parti-
cular area in the matter of railway is
a big drawback.
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4-0 p.M.
[Ser: Barman in the Chair]

It is no good having all these
schemes and forgetting the railway
problem affecting that area. The rail-
way capacity of the Neiveli area
known as the lignite area and the
Salem area, which is known as the
bauxite area should be strengthened
considerably. There is bound to be
.good trade between this area and the
Bangalore area. For this a new line
is necessary. But the Railways have
been toying with the idea of having
.a railway line between Salem and
Bangalore. Nothing has been done
except having a survey and that sur-
vey too is not going on as it should.
I am very disappointed about this and

I hope the Ministers, both the Plan- .,

ning Minister and the Railway Minis-
ter will appreciate this and see that
the matter of railways is also taken
up in right time along with these
schemes. There is no good in isolat-
ing these schemes and trying to do
something. Otherwise, it may mean
failure. In the case of the iron and
steel plants, they have given priority
for railways in the Second Plan. In
the case of the lignite and bauxite
schemes of the south also this priority
should be given and they should also
-get proper attention.

~ Shri B. & Muorthy: In Andhra
:also.

Shri C. R. Narasimhan: When your
‘turn comes you can plead for Andhra;
1 will plead for mine.

Shri B. 8. Murthy: Because his
father knows Telugu also, I am asking
him to support the claim of Andhra
also.

Shri C. B. Narasimhan: If any area
-gets, then he must be satisfied because
he thinks my area is the same as
Andhra.

!\Il._Cha.lrmn.: But there was a
time when there was no difference
between you and him,
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Shri C. R. Narasimhan: In this
particular case, it is not a very com-
plicated matter at all. There were
100 miles of dismantled line and they
have not been restored even though
it is so many since the war concluded.
If only Government approaches the
matter in a sympathetic spirit they can
easily solve the problem, the problem
of the restoration of the dismantled
lines and the building or laying of
new lines for the projects, if you com=
bine them and arrive at a solution.

In the matter of exploitation of
natural resources even small things
have been forgotten. People have
been captivated by big and romantic
ideas. Take the case of the wind-
mills. If only proper development of
the windmills in the areas where there
is lot of wind throughout the year is
undertaken, every village can have its
own windmill owned in a co-operative
manner by the village and some
amount of electricity can be got there. »
This will mean swavalambhan or self-
sufficiency- of the villages concerned.
I do not think enough tempo has been

+ given to the windmill programme.

There is some scheme and the usual
way for .Government is to appoint a
committee. No one knows about the
committee, not even members of the
committee. They do, probably, for-
get that they have been appointed tu
such a committee, because there are
other committees of which they are
members. When there are a number
of committees, some committees go
into oblivion. I think the Council of
Scientific Research should be asked as
to what is -happening to the windmill
programme.

Another thing that I would suggest
is that a Mathematical Research In-
stitute should be started. Several
Research Institutes have been started.
I am told by eminent mathematicians
of the country that a Mathematical
Research Institute is necessary. Here
there is good talent and at present
they have no particular way of utilis~
ing that talent. Mathematics is sup-
posed to be the Queen of scienced
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[Shri C. R. Narasimhan]

Modern sciences including atomic T § T w0 & 99§y far 4,
energy cannot proceed without higher & @

_mathematics. Therefore, a little more FTHIET F@TE |

attention should be paid and a regular 2 2 w1 for % Fordt fareir w1

and thoroughgoing Research Institute
should be started for mathematical
research.

T G § 1 AT gAIR AW ¥ T
et @ W 9T G & 5w

Another thing that Government
should do is to have a Nautical
Museum so as to develop research in
the matter of evolving proper ships
for use in the high seas as well as in
the internal waterways.

Finally, I must congratulate the
Planning Commission and the Minister
for ‘Planning in having incorporated
a Resolution, which was passed by this
House on prohibition, in the final
draft of the Plan. The Lok Sabha
passed a Resolution that prohibition
should become an integral part of the
Second Five Year Plan and that
» nationwide prohibition should be er-
forced as speedily as possible. This
was accepted by the Government and
it was incorporated in the Second
Five Year Plan. I hope Government
will not lose interest in the matter and
will see that the same is implemented.
Otherwise,. crores of rupees that we
are going to put into the pockets of
the people—I may say astronomical
figures—will be mis-spent unless we
properly implement it. Drink is a
difficult -thing to tackle and we find
it hard to manage even now, when
things are bad. If we do not take
steps to control it. it would become
much worse when more money goes
into the pockets of the people. This
ghould be very well remembered and
positive steps should be taken to en-
force nationwide prohibition.

st frrcromet Age ( foren
TS ) 7y fadr AT gATe
2 ¥ frrwie wd anfergi & gamai
1 aft@a 2, w394 s 2w & fawm
a anfa %1 1€ a3q dar ad qrer faw
qr gfe T = &Y 1 fer o e
& g o= o1 w7 ay v Ty

1 ST FAT & At 2w F Ff|w av
fardt qgfa & famp srefes 7
qfrae =T § 4 917 9 98w
2w fadmo g & o a9 3T H
dfgs @Al #7 F&r 3= g W
grat % g&ur <3 sl g s |

fagelt ATomT § STEEY 41 ATCEAE
o ey st s MU )
a7 &% 79FR A1 a1 § 6 fady deer
# qTa T F ¥ FOT TAT WY
F foar mar wafs ag W= fagr man &
for ay s F A A ATF YR

T ST 7 JfAaT oAl § oA
wzfedl & dear aga &9 & 1 qEer
% T 98 W1 & fF el & @O
& qga &9 & | fawe fefgw &
A1 TR aga FHY 3 | qETE FT AT
fae faeew &1 faame § fr oF & &
& qrere 7 ATOHIC AT § 97 % A9
Tga 3% ¢ WYT IR T AT FAT
wnfed |

TR 7 7z favwa fEar ar fe
Yo TT F HTT T TUF ¥ TG F &
Tt & fod ¥ A fraer 7 wiart
ferem &7 Tl 1 qTg AR a7 agT
TE gHT iF T gAq AT | §F gy
F oY (5%) a1 T T T W17 g e
¢ ‘el & HEa g 9T & gEer
QT FA FT AT H AT AT @
A H[ AN FEI TAT & T A
F oo aFar &)

TIAT IATA ATHT T T AFTqAT
2 f guTt 3w w1 S S A ey
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o Yoo 1 faAr afaardt &= ¥
q T | I3 T A TAT FTAW g TFA
# o 7% fod 3 fars Sugee wrAT A
&1 ST T FeaTie W A A1

FE AT WAT ?Yooo FIWH
M AT farf s @ g
O ST % TH FT 4T &1 T A7 6
TrT F 4 a9t F7 6T = g

7z wegaw 3@ w1 wfaeer gme
T & FHifE aras $1 FTHGH A=
I T 8, 97 gL AW F gvfeeE
AT & weqTOET 7 OF qorg AqIET
& ot Sav ww foaar @ G %0 F1E
g ¢ 7 Wk FEE | T &7
ATART TT IART HTATEA ALL AT T
I fraw 7 wgie 7 AgT T 90

o Fror & f& gemw anw
7 =g, gy frere) 71 A6 ¥ e
& form et 1 F<omrdy w7 @ ad
ST T 39 F o £ o

qFR d Ft gftafedr giew
FHA a4 # qg 9T &t & AT
gfrafeds &9 & 399 § agad a7 i
forame w1 %% fa=r 7 A gfafady
9 FT FTOW W FaT AE (Hear
forr o ‘T faame #Y e A

ufu® srasgwar &1 Yy w8 9

A EH AL #7 q=earg ag17 T 2,
9= Jg 79 & fa

AT 9 AT frY 7 7 7w g
TRiETE 0 FE AgE 7@ 0

W ¥ TG #T qTT HT 7w,
4], LW F Sy s waew Sr
TR FX G & I TwEAw )5
qq 97 Fy KT 77 GO | WIF AT
sTIMT AR N I AG

I 29T T qgiy T W zard
% fod @7 ¢ FUT ¥ AT ¥ @9 @
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ag 3, ag ¥4 2 | Wifs 9= g7 I 2
f& Zfam & a2 WY © "M TRY A
FHY 37 F 70T A I qg w0 QA
&1, 7R A AT T A R

fastae T & wgt s A o
7 3 smaf vz &1 TRl gome off
AT HEgW g2 £ 6 T AT 9e Ay
FT |G TG TAT | q71 g W T
ag7 Iwan fag grm oo

AISHA, W= Az Teq, TEA A
T W4T F1AW F7 I 2 fF aw fae
3w mATo ¥ § S faRsi A e €,
o7 qE WM T TAIC qgA WA
TET & W gt 3 A ww e
BT AW 5 AT H qTE 9AT AT |

w1 ag If=a T ger fF T T
G T % T T FCEET T A
AT AT IARY AT THET ANT AT
# ATC YT WA F AT A A FT T
9 9 | 9= 5T ¥ e 3w
FT T afqart & 1 IFT T A
oI 2 F aga w4 & oy sfewaw
A Tt # e § g s
n'faw#g‘fmrtl

T ZATT 2T § 7% 91§ @AY
For ¢ fF v g9 WA 9T oF A9
qEdr & | AWl ®@e atT § 6 f
gy S0t &1 fraar s e F &f A
Tadt | A famw Fw Oz @
& A1 avg g1 N I @A W
famar @ A Afr &1 w0 Ter wfew
&1 9% 971 Y farfer feaat &1 9w v
TF THA FTE WG9 7 GAT NG qF (6
4t %1 ffan, o afer sfeaa §
A A

AT F TR a9T @y &1
ufis orasgear &, @9 fag 3 g
wiEl § afesa gfaza ar @ gamgai
FT FATAT AT BF F 9TG T A9
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[ et faarorad dge ]
sl ¥ (oF 22 argai #1 AT A
T ¢
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9 I8T 8% ST IAh HAEE F I
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AW Fa E )

™ el § #1% fggwa T @
g% g weqarel & == A7 STEAT
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HEAFAT Lo AT AFEI F7 3 | TAL
TR F AT AT AT 28 F LeUL Y
TAAT FAAT WIS FF 9T AT FFAL
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-
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Tt F 7= A 39w @
CEFT 9T 4E & TR AT &A1 AT A
TR I 91T &Y HT AR FATA B
FIAAT ¥ GTST T AF, THHT g T
qTiEq |

g 7 @l A AW FE o
e it F F & fag qem €& famga
TFIAT T AHFATGE & | TE A AT
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g ad ad gaR T ag a9 T |
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Y #Y Fgrm 97 A= ==t a1y A@
a1 gATd wifus i AR )
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e IAGTT FreT FqTIE g1 S |
ST 2w & it sal ¥ g & gw
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TR T ATET |

7 4% S aga 9 ¢ W
T ¥ F A AT A goo F
wfa® FHT 7 warfew § fee sr 3| A
fRATH R QIR IR
s 3 for et ol wawy fwar s
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T TISHT | STHE §1 981 Tecd &
gfe gxaT geaT 2 AT A AEAT ¥
foraT sma AT fREmET 3 AT T a9
ST | WHETA & W7 AET R AT qqqL, ¢
duTaaeY ®T g4 TAle &l dg
SEEAT F4 G 9O AEF FEI T
ofY g WE ag % W 5 a
] FYL |
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@t Y T §

@ ot &7 wwTE & sl ¥ weat
H G FT ATE] T OAATH gAT &
WY 56 TI9AT HT G6T SAM | S0
qga HETEE & FHaT ¢ | 3@ F Fmor
FMAFIAFIISATE | Tgea A g
foe oo T AwfiaREIT @
Ao & ol =% F 7Y IGF G

T 9T T AT AERT T &, T
ag 1 7t & fF o = S T oA
1 95 A WEg M ar A ([qEEA
FIET &Y ST YT G TTST F T ARAAT
e o faeeft )

§ fodfra g ¥ frimrar
Y &t ET Ao T & o

& § W1 S8 Wity s 6 wew

ofO9W &Y FTE FETE |
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o SE=al FY FE7 qg TISAT 4TE
IR

9. O W F A 3 oy ey
Farfaal F1 &, 92, T @A,
fareT & @ oty w1 g
T TR |

2, T #1 s fawr g fomdr
oA wEE T A gW @
AT F HR W T 9T ART
a A=

3 g A T T ATHAG 7T
&1 YT T % w1 faer

¥ 3w § avafaee de w1 T
ey &), T W T ay,
WA T WE agT a g, A
wfew 77 |

T AT AT HT AHAAT H qH
o it e 6 gfe e v a2
R wedi s ag wa 2 fo g o @
T @ QU A g AT T g
T # Emy wfuE # g wm §
IR A A IWAT W1iEA i g O
2q & forat arem & &9, 7 9k W
e & St F wgeTe o a9 Wi
@ 7% T A g O
a5 § I8y wfws 4@ |

forgeft deradiy FomT 7 F0RT A
foars £t wgr Aot & Ff # Fr
wfa gf, T Fr gow F@—Fee o0
Tz W wET A R ) oww W fedw
IS § S gHIL 3 F WrEET A9,
T AT 7 frgm 3w dare @ and
T wo AT vy A& UFT Y7 9T wfiw
ferard &Y w391t | gomrdd uFe Fore fir
9 & AT s o @ R

W & gfafem & faart &
gt & w7 faet F gomd
T @ AW AT 9T @ 8 1
AT WY it q2Y T ST # Ay
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[t Raraoradr [gE]
et & ot @ T & g T
I Fregelt Ao & Y 2T 81 ST

6T Y ag Fa1 5 TIF Tgwar
ST & g Iwfa a7 afvems wre
fravidi & % em A ¥ EEwa
=TT T A2 |

wg T fawTe ¥ fF AT A R
FATL 39 ¥ IO S UFT FW 2
e 99EGT g1 § AR #T
WO QAT AT TW W W7 STREA
f& framt &1 #fa 1 qanfas e
& FE—IA &1 TG @ 7 AR 7
formd gaTt g F FIE T FuA 4T
2=} Y THTAT T F | JY THH TF
=g GFOTH 48 BN §W F aE T
3 fa o afagrl @ T § A
woR ¥ Al wow & &g W awa g
fer SITAIT, 37 W1 A AT A G50 |
gardr fagelt quadtn g & o €7
w19 ¢c giAwa § fgora ¥ a4 ) fed
TT & T aF UHT HAAT (F7 A
g fr y gidww Sf@ ad § ga ¥
y 7§ F 3y, ST T /7 &g Aa
F A1 1 qg ¥EA ¢ 1% g qgEr
TroAT FY ATT T AFE F FE FHIT
a7 § A9 G ATA—FANF 9 7 T4EY
gt & & fawew feam, aegd
w7 wgm W & AT A owviaE e d
¥ q7EA Agl @@ar | § Tl 59
a & @gwd T E |

7z =y g & @ F9E, W,
fagen, @ TanE 1 faan v
T TN TeAT W12 € a8 T Al e
&7 E—07 TR FEN F 9fEy ¥ @
et § g 7€ S, T & | G6 F
firghr ¥, & aul # W ww F fe,
worgdl, sr=qw =it & S & g A
§4T STF TEAERE I § i
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F1 =T T F90 320 fawar ¥ ) wAw
T T A F faear 20

TET & WTUF T AV T S0 #T
i’aﬁwéﬁmﬂtiﬁ‘fﬁquﬁ
FTAT |

oS TETH] FTHIT AT FL AT (war
tfe s s fioe A &
A FTHEET | TE F TIRT Y I7F T
&M | WIZ AT, ST, AT HT G
TF AT 9T FTEY F T AT AT

THH FTIT 2 7 Al o0
& T a7 W A W T TETE
g WY AT wATE A9 F7 E T /AT
A AT FT A E 99 [F 9wy =
¥ A TF 97 F IR, I, @ A
A far oA T I EEm AT g
AT F 49 F, 9T T AT AT X
T ATH fae gr @ qw £ wm
TaTy 37 a4 2

9] § ®REET § % 99 A% W
N wmar W dAvE A W g T
THAW A GO a9 aF A a1 wAS H
gt fgeTE M F W &Y T F
g faaar #1% T ¥ 7 FYeem
faeait w7 T oA & asAar § o
Ffaare a3

% fad & A0 & A TF
U TEdT § frEwr s qeanity
Tt & NG § AT 91fgw 1 ¥t
¥ fawrw 7 99 & fag qowe ot
e fo UHe #HF T FYME Tz
99 @ R AG AT HEA WA, AR
o it 7w ATfEE Ao & v
FT9ET @ & IAR! FAT G qee wE
2 fe g@ &7 wEmar g @ 1 Wi wEw
Soanl # geeaaE aa 9z & 5

oy g9t F gak dw  ovd Wi g
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T AN Agh TE ATYfeF Ao AT
T E : )
W FT 4 g gwe ¢ R dwm
¥ ws WA F 1 it amfew g
¥ g Gfaet ot # forr & o,
T UF AW Ig o gnm fR e
i & fed we fawmr @wA &
wrEAFAT A T @

' W F aE A% IEW AR o,
TR T (T FRW STE) ®T
A FET AT FATE IWF faww 7
Iufa F1 99w TITU {1 =W qW o
o9 T a1 | FFTE FT ST qTT
EV, guTE ¥ A ufw # w Ao
a gawr o qfF &7 &7 1 it
agd & @ foa & a0 wf = @@
F FTHI K AT IET AT TEY gATT
2o #Y qfw # wHT F AT FwEr
a7 ot 39 W & A

T 99 Adfy qroET ¥ <F  qew
H ¥ AT W TwfAwa 2f a for
wrar & | @z e @ fe i se
it & fag new yer 95 wfed:
UF A1 AR &1 FHEE9 ¥ qfoud
FH & fag  aqamry A wEwmEa
21 I P o wF T A g
T Zgfawe Ifam o gu aafeal #

. gEEEdE g, g9 & garg §
FOEHL T 8 ¥4 §7 @ & T2 a7
3% & | 70 W 4w &3 ¢ 5o
HAIAT Y W EY wEwA: gEL w A
Y & oY wrm § o g afe w
WER 'dmm g7 § 9w AT wiEes
= A fear mr &

T wwe ¥ wiv 2 5w
qeata gt # foral 1 W dwfase
mdtom, wifsqawneF
A | 5@ fgdm Qo & faan
aiwiET & AW & ahwar Ada
wfeT &1
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g WM sadr famre der g @
aft ¢ 5 @ g Y A A% FA
# Swar #1 aga wfas ofosw @
TUET FEAT TEA—AT F OFHT F
FRU T R wEfE
T AT FT T AT FE I IAG
FTFA A FE | WA F GFAAT F
fag Fo*r &1 AT SAET FT AR
=ifeg

Hﬁﬁ!aaomﬁiﬁﬂ?
St m far & oseR afromreEsy
ug F71 Iman 2 fw wwa @ w2 o e
Tw 9F, mE aw faasy §—
wife g a9 F & gag afonat
T AT T qF & |

man wfas gifes a9 @
mifE e & 3w Ha oL F
AR G A g WEr g
T T AT T FE FAW FIH AGS
FT q Wil 42T F2 & gEET
97 HTEA 9 FT §ET @AT IEaT 8 |

HeaET NI, % | oY, WX oAt
F ot a8 UF s wE ¢ 5 afge
&1 == g= Tgra 6T S5 w T 9w
o FL | K W A9 F FEA §
fr Foraet e g1 IaaT & &% darar
E 1|

¥ 7 ofge W ag ¥wr & f s
I fawfor &1 e wqET ¥ IIW T
FUTT R 1 T AT W e WA
@ 7@ g Tifed fF 97 w1 wvsmw
7 &1, 9T 7@ A 3w @ T ST &
FOrEl T fewma T wgfaa ¥
=i F1q @it JWar 1 qAw gEI )
guIY Wy AT ST 7 W WA A
wrifafadt o1 wEER FT AR
& &, & Tk w9 a g fE
TR AT F1 wATY 9§ qFAT § WL I

Ly T ¥ gEergfa A g A e T Y
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sfiwelt et F7€ ]

a7 gFA & | a9 fpe foamer o« 99
&1 |EAT 9T JAA1 & T A a7 T
13,000 ﬂzmi‘ﬁaﬁza’rm@'
wTaT | '

TR A TM A KT AR
AT ZATT 9N &eied F 9% £ |
g UF WgW FW § W Lwartedt
T wuAT wiE 7 FTHe fEe &
WA AAET T S & | FEe 7w
: fw

THa ¥ a9 # Wige AL e g,
gares gafesit 1 A5fy qufee &

FHL I A9 Fr & F oW AW &
o7 w917 fRar 91g fe Ao 3w e
ATEET 99 9 | HIX &g A S
&0 ¥ o 9 fF o #r wwear
& I T W F FFAaT g0

ag faame oA ga 3w & onyg
2 ®ifs gara T ot faoe §, T
o geqr AT faaw & ) afe ww =
W A I F 3% FAT  fow 7 femmw
HT 93 FUT T TAR! T a9
9T AT ATE AT L T ¥ A F T qEnr
59 FCH, AT W W @ AT -
gva &1

fox gaTR AaTs 7 U A ot
F 99 7 gt 1 femmr 4 @M A aTw
waTT AfFw gfte & gardl =K F|we
T§ wgm 5 ‘

TEEE T@®Y, Wb )
- g g ;ﬁﬂﬁﬂ
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Shri Debendra Nath Sarma (Gau--
hati): Mr. Chairman, sir, 1 welcome
the Second Five Year Plan which en-
visages big and bold programmes for
national development, and I extend my
wholehearted congratulations to the-
membets of the Planning Commission
for their strenuous labour and inves-
tigations.

During the post-war period meny
countries of the world have been
engaged in economic planning, but
India is the only countrv which start-
ed its economic planning on a demo-
cratic method according to he:s own
traditions, conditions and need:. The
results achieved of the First Five
Year Plan are tremendously encourag-
ing. Very few people, at the com-
mencement of the First Five Year
Plan, could realise its results, but now
it has opened a new chapter in our
national life.

As a result of the First Five Year
Plan our national income has increas-
ed by 18 per cent. and the per capita
income has increased by 10 per cent;.
the foodgrains production has increas-
ed by 20 per cent. the industrial pro-
duction by 22 per cent. and the gene-
ration of electric power has also
increased to almost double. But now
the Second Five Year Plan is a bolder
outline than the previous one the
objectives of which are: increasing of’
national income with a view to raise
the standard of living of the people,
and attain full employment and social
justice together with reducing the
existing disparities of wealth and
income.

The Plan has accepted the socialist
pattern of society as the objective of
its economic policy and so it has out-
lined community gain instead of pri-
vate profit as the basis of national
progress. It has aimed at progressive
reduction of accumulation of wealth
and concentration of income. The
main targets of the second Plan are
to increase the national income by-
25 per cent. and to create employment
opportunities for about ten million
persons and reduction of inequalities.
in income and wealth besides indus--
trialisation of the country.
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1 wholeheartedly support the indus-
trial policy of the Plan which is gov-
erned by the objective of socialism.
I believe that the State must play an
important role in industrial spheres
for the economic development of our
country. In a socialistic society, the
role of the public sector and the co-
operatives certainly must be greater
than that of the private sector. I hope
and believe that the directive princi-
ples of the State policy as stated in
the Constitution will be the guiding
factor in implementing the schemes
of our Second Five Year Plan.

There are some factors to make the
entire schemes of the second Plan
successful. The financial factor is the
main one. The second Plan for the
economic development of our country
involves a total outlay of Rs. 17,100
crores—Rs. 4,800 crores for invest-
ment in the public sector and Rs. 2,300
crores for investment in the private
sector. Out of thig total expenditure,
the Planning Cornmission has depend-
ed upon the resources from abroad up
to Rs. 800 crores; additional taxation
of Rs. 450 crores, and Rs. 1,200 crores
are to be provided through deficit fin-
ancing. Besides these, there isagap of
Rs. 400 crores to be covered by addi-
tional measures. If funds from the
foreign resources are not available,
then the country should surely have
to be prepared to the possible extent
to make good the deficit for financing
the Plan. Additional taxation of
Rs. 450 crores over the five year period
is. not excessive in comparison with
the need of the country.

In this respect, my humble submis-
sion is that taxes are to be levied
directly on personal incomes at the
higher levels. Heavy taxes ought to
be imposed on Indian monopolists and
foreign concerns and the Government
must create such machinery as would
be able to detect tax evasion. Besides

" these, the highest salary of the publie
servants should also be fixed.

1 must here strike a personal note
of warning about the deficit financing.
The result of the deficit financing is
the rise in prices and cost of living,
provided the supply of consumer
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goods does not increase sufficiently.
By all means, the supply of goods has
to be kept increasing to prevent an
inflationary rise in the price lével. To
build up a welfare State, an under-
developed country like India must
resort to deficit financing, as there is
a gap between total expenditure and
the total resources available. But I
hope the Government would take all
precautionary measures so that the
evil effect of deficit financing might
not occur in our country.

The First Five Year Plan emphasised
the need for the development of agri-
cultural production particularly food
production, but the second Plan has
given emphasis on industrial deve-
lopment. In the second Plan, a sum
of Rs. 890 crores has been allotted to -
industries and mining out of the total
central allocation of Rs. 4,800 crores.
Out of the total outlay of Rs. 890
crores for industries and mining,
Rs. 617 crores have been earmarked

* for heavy and medium-scale indus-

iries. It is really a significant step.
It will open opportunities to the peo-
ple of the country for productive
employment in industrial spheres.

But the problem of food is more -
important. It has been considered by
experts that 40 per cent. increase in
food production is necessary during
the Second Five Year Plan period. So, .
I hope that the Planning Commission
will revise the schemes for food pro-
duction and-will increase the alloca-
tion on this head.

I must point out here that the -
second Plan has nowhere mentioned
how many persons would be removed
from land and engaged in some other
occupations with a view to minimise -
the pressure on land. The pressure on
land is one of the main problems in
our country. Mare than 75 per cent.
of the total population of our country-
live in the rural areas and so, the
development of the rural areas must
receive: priority. But I am sorry to
mention here that the Plan has failed
to give any guarantee of minimum -
standard of living te the man in the
fields and factories.
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[Shri Debendra Nath 'Sarma].r

The successful implementation of
the Plan greatly depends upon the
. efficiept administrative machinery. So,
the “standard of efficiency of the ad-
ministration ought to be raised by all

means. But the Plan has failed to

put forward any concrete schemg fpr
the creation of an efficient adminis-
trative machinery to implement the
various schemes in the Second Five
Year Plan.

I do not like to go into the details,
but I cannot but mention here the
miserly allocation for the development
of our transport system. The rail-
ways are the main means of transp_ort
in our country, and for the expansion
and development of this vital trans-
port, only a sum of ‘Rs. 1,125 crores
has been allotted in the second Plan.
The existing railways are quite unable
to cope with the present demand of
both goods trafic and passenger
traffic. During the Second Five Year
Plau, both agricalturul and industrial
production will increase to a great
extent throughouti the entire country.
With the allotted amount, the expan-
sion and development of railways par-
ticularly in the under-developed areas
will be insignificant. I hope the
allotment for transport, and specially
for the railways, would surely be
increased. Otherwise, the progress of
development will be greatly hampered.

Sir, with all humility, I beg to
submit that the Planning Commission
has failed to do justice in the matter
of elimination of regional disparities
so far as the question of developing
a balanced ecopomy for the various
parts of our country is concerned. 1
would like to mention here the case
of Assam—the State from where I
come. 1 think 1 need not mehtion
here that during the British regime,
all States of India did not receive
equal treatment in the matter of deve-
lepment. The British administration
cared to develop areas according to
convenience in regard to their com-
mercial and imperial interests, and
the industries during that time were
located accordingly.
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After Independence, the people of
Assam entertained high hopes .of
quick development of their areas. But
it must be confessed here that Assam
remained under-developed even atthe
end of the First Five Year Plan. In
the First Five Year Plan, Assam was
allotted only Rs. 20°8 crores as the
total outlay. In the First Five Year
Plan, Assam failed to receive even the
minimum required finance for her
economic development from the Plan-
ning Commission, though her need
was greater. During the First Five
Year Plan period, nothing has been
done for the industrialisation of Assam
in spite of her enormous natural re-
sources.

In the First Five Year Plan, the
provision of development expenditure
by the Central Government directly,
amounted to Rs. 1,240 crores, and out
of this amount, the Central Govern-
ment had spent nearly Rs. 600 crores
in the wvarious development projects
in different States, but it is my pain-
ful duty to mention here that "Assam
got very little out of this huge expen-
diture, for her development. The
Central Government had executed
eleven multi-purpose projects in dif-
ferent States of India excluding Assam
in the First Five Year Plan, though
controlling of floods is of the utmost
necessity for any development in
Assam,

A sum of Rs. 140 crores was allotted
for large-scale industrial develbpment
programmes in the public sector in
the First Five Year Plan, but unfortu-
nately, in this head. Assam’s share
was nil.

From all this, it can easily be under-
stood that the First Five Year Plan
did not advance agricultural or indus-
trial development of Assam, and as a
result, the standard of living of the.
people of Assam did not rise, and the
problem of unemployment was also
not touched.

Adequate transport is very imf;or-
1ant to Assam for the fuller develop-
ment of her internal trade and com-~



#6357  Resolution re
merce, besides her linking up of con-
‘nection with the rest of India. The
division of the country left Assam
‘without a link with the rest of the
railway system of the country, which
‘necessitated the immediate construc-
tion of the Assam link line. But this
link line is unable to cope with the
‘volume of goods traffic. Besides this,
the link line generally remains
‘breached during the monsoon.

The present capacity of the link
line is about 170 to 180 wagons per
.day each wayv, but the present
requirement of Assam is much more.
“This link line is not only meant to
:serve Assam but also some districts
«f West Bengal, Manipur and Tripura.
'The capacity of the link is not ade-
quate even for the existing needs of
Assam, much less for the needs, as
they will be, at the end of the second
Plan period.

The First Five Year Plan did nothing
to develop the railway transport sys-
‘term in Assam. The Second Five Year
Plan also does not envisage the im-
provement of the transport system
of Assam. The Government of Assam
submitted a draft plan amounting to
‘Rs. 290 crores for the Second Five
Year Plan, but the Planning Commis-
sion has drastically cut that and
allotted only Rs. 57.39 crores. The
allotment under the head “Power
projects” is nol adequate and in major
industries it is nil.

It is my painful duty here to men-
tion that if these allotments made by
the Planning CTommission for the
‘Second Five Year Plan for Assam re-
main the same, then we must presume
that the future development of Assam
is not bright. I appeal to my leaders—
particularly to the Planning Minister,
the Railway Minister and the Prime
Minister—in all earnestness to deve-
lop this eastern part of lndia, which
is full of valuable resources. Besides
problems of floods, transport problems
and problems of industries are there.
“Therefore, I appeal to the leaders and
to this House to take immediate steps
50 that Assam is fully developed. If
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Assam is properly developed, it will
not only enrich itself, but it will
enrich the entire country.

=t Farmm ( Srem—faa—aafaa
mifew wnfaat):  =wefa w@Ew,
¢ ¢ W7 gEd A dg wT A
£ & fedrr A 0T S ¥ S
# 37 TR NAW TF ACTT AT & v
& Fgm T g
[Mr. DePUTY-SPEAKER in the Chair.]
4-53 p.M.

T F A | @y A greer |
- ag fomr g & 5 91 graiEw A
37 TE BT @ & | TW A & A
s, @71 AT 2y | forar gran & ¢
“During the first Five Year
Plan, considerable difficulty was
experi d in ing the pro-
gress of various programmes for
the development of tribal areas”.
grg g fafed  weam st
g f& vow gisd  wW AT
TF WEARSMIA  fR€ #1 AW g
“gyaluation organisation for
assessing work done for Scheduled

Tribes as well as for other back-
ward groups”.

FE9 ERit | FEEE & W s g
f& @ g9T T ARAATHI & a4
it |

sf & Fgar IE g . fF dwad
sfew (freg =if) . &  Fogax
(FeTor) & AL A T FIET 41 A
(Tt =i T ) FE0 30 9T
TS E, W T wwe T fear
T AW wIOU 98 £ fF 97 wwEe
SR TH ST R FTET F afefom
W I § 7wl # wif|a & wfa
R EAE | TR AT AT
AT (W) ¥ T e
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[5it 3wm]

AW FIF FE AR ¢ | G 2@r
g e e § aarfe &
Wt HAT § F | A AL oA w7 IO
Fa et o 2 2 § 90 4 weA
& qrw g gzaT & F o sifrft
¥ g9 § sfgnfedt ) Iwfa w7 &
w9 & 7 0 o AL A w7 I A
T FrETEwaT € TEHE T P & |
wafeg afs g TnEdt & fF sfzar
& & T B wwTT Ay A o
T o HAEL W9 Tifgg Wt F
wifzarfadt & searw @t & famedt
TEd g1 | W g § R awwe w1
I FT TF AFAL IT G4 A woA
qifgd | T AR TF EF AIfEd S
e @i & @ 1o A F A gadt
@ gl |

# HOHT I Agan § fw g
fsddfaaE I qFr &1 awT ¢
WX agl ST 9T g @, WEw
9T AT & : BT 9T A & g q
T AT\ F TR AR T g wEd
#1 dto HYo ¥ AT FATHEE FT WX
FH oF 71 Y e dq s s E
IR 481 W weErgTAw  wrEmfed
HrETEY (g e AgT afat )
t 39 ¥ af ¥ a1 g0 F& At
Hamam | Aamgfiagrar &
T 9T &1 qF1 # qw 7 fear g
afw mafgerse (Femar o) #H
T fear wmu, SfFw owElE & |9
T4 g Fem wwa § 5 A @ @ AQ
TCETA 9T I F1E FRATE I WK
T AH e A SO &
fore® fecdem § o § wwr sfee-
et (g ) & g A
9T & 7 Fa@r fF & g1 g9 O &
@ Fa qurfesd guam
wWE QY I W @ e

s .
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WA A A a9 F g -1
WHagagqg anama ¢ 7 aw@AA
rﬁm&:m@mzhﬂﬁﬁﬁgaﬁﬂqﬂ
aw fafaa gar &

% wfafea wc fawdi o
& ot e feerean famr &7 F-
®H afora 78 fFarmn 14w ks
Hoqsaa Fare § e gan @ -

“Article 46 of the Constitution
requires that special attention
should be given to the education
of children of the Scheduled
Tribes.”

@ Ay A g
1T mrw T & 79 T oo =
feamar =mEmT § | § (&R0t F
gt @ & e & qE-ee]
@A q | AT qH AT THAE & AT
FeqEary fF 937 0T O W mfEEm
H-A-IEFET G g | OHT g
# ¥ AWM AHT THC THA 6T §
f& wifgaret o fosm & swe &
#a Iufa #7940 § |

FEE HIET T W A (q=TE G
FaxAag faar ¢ :

“Tribal areas are mostly hilly
...... Special efforts are there-
fore being directed towards the
construction of wells and im-~
provement of irrigation facili-
ties.”

5 P

T & wit Wl &% 9§ e
1 a9 F 787 T T ¥ &AT AG v
@ & AT fw gt W e & &
feedt @ &7 i (faerd) @<
TR gF w1 o (F @d agg @
T &, aga AT w9 4 gAT 8, g
AT T @ g X W i oaw F
TEFIE @R AT TGS FEH
(v nfedl) WY degee e
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(wrafea sofewonfagt) & fod
I T ga FE a1 6 S99 ag A
foet g8 & f&  faard Y gvomr a=f
T gafed w67 @ oot § fr o4
AT STET 9% AT & @t Y FrHr @y
foet qraw & 1 qF AT 97 6 FT a@
w9 gt fr fonfaae o s 7
g S & 1 ag oAy serg & ferg Fasrd
TAT AT & S|T 97 9% A § g7
wfeer, & wofy fe £ w3 o A o
& wifz ama & fag st sfea arsza
Frar F wmae Arggw et § (I

T )7 STt § g 8, @t o A
Frdzadr T e 21 shETE A
AT 7g qwTE 2 5 Fr aue de w6
BT FT 977 9T 39 F1ar £ A7 T
wrgl ® @rX, o sgi 9 ad wf
9% q(T AT o7 g% a7 fa=rd Wt
FITAT JATE AT ;EF | FFIE FOT
wifgarfadi & a7 9@ & @ &
g ot 39 fear gan & fw ST AT
FAMATN T IGEA M IFIAT R E
IAEI (97 TAIE AN FT 99 T
e &1 AET S 1 graE gard Ao
gt & fF @ feowedt F &9 gatom
I T AT A FTA F o7 AMCET
TG AT FT

FILEE THIAAT F AT 7 foram gam
2 f mfeafaai #t srewa & @A
&1 |1 AT &7 Afgd | qfw T q7
FF  BICEA N AT T TS §
gafeg 3= +ft farem & afgg =)
% 1A% HOET oA @iwq q0hed |
W aX § W9 7 agi 9T g5 gay a7
o v foen 5 ag @t 22 v fawg
¥ &7 28 § arfewd & e,
grier fearifiz & w9 § 39 wmfewe
1 foar a7 S ag oaw faar fF
qrfearfadl &1 SIS wEaw (T
Wafmaed o gl &)
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gt o G g & ol A w
i Ft faram ¥ fod dar o 2
afrer o @ Pt |

TR F AL F T8 BET 3AT
i # foram gom ar ¢

“Considerable importance must
be attached to the education of
the people, teaching through

their dialects, text books in their
dialects should be written.”

F¥T BT O 9§ A o
aTa TREAE TE & 1 I TER AT w
= F FE AT WA | AT EET =47
i # AR ¥/ €9 § qfor A
A, TR AT gmﬂ' qRE HIH
gET & 1

AT ATH FAHEC TFE F g
H J5T WET ET HAH qar e fw
27w UF @H AT S9

“Multi-purpose co-operative

societies, Forest Co-operatives,
training-cum-production centres
—technical schools for mechani-
cal and civil engineering. So that
tribal youth can receive training
near their own areas.”

et i oaEw 0 A § wmfaEe
% fomr ¢ f& sfeafaai & fas
feafa gurea & fam weal 97 HHT9-
e ArETEE A, BT HETEAA
g,  gfwram- sﬁmﬁ =T g,

o & 930 & T g faer faea
& gfaar g1 1 fediw Geadt drer
FA92T = & 3y GU Fwmfer F
ot 2 fF qrmifors #eam #14 #vF
> ZTEEed &7 &M Angd fwed a8
Zraw of@s § ® &% 89} 9w &



6363 Resolution re
" zam)
s # faeft § a9 g7 faw &9

A9 & 7gE ¥ A 4 @ fF g g
AETT W oFgr T §

“Special emphasis is being
placed on getting as many tribal
officers as possible and training
them to work in their areas.”

# 2w § fo fam fefgee dm-

T wIfeE § 2% 94 AT F g A
T E 1 # 77 9% g i 9 % wfes

79 TF 7 Q19 $4 &1 87 qf - gy

g1 AR L

wafag & saw Fwav § 5 awe
S G,
it srfafadi & wrg guedf w@d &

Tt fefegwe aifeed €, o 3¢ a9

A & amq foswedt a9 &0 81 4%

W FIET WL WA & &9 F qfora

AgH g1 A%, IET qAE T A T AT

AEN &1 AW | g O W AT gH

FE AGT T A )

Shri Thimmaiah: (Kolar—Reserved
—Sch. Castes): Mr. Deputy-Speaker,
we are happy that the First Five Year
Plan has been implemented very
successfully, It goes to the credit of
the planners that Independent India
has, for the first time, drawn a Plan
and achieved the targets and imple-
mented it successfully. It has con-
siderably improved the economic
condition of the country and created
certain confidence in the mind of the
masses of the people, and they look

aheaj with expectation to the imple-
mentation of the Second Plan.

The First Plan laid stress on the
agricultural production, multl-purpose
projects and other things. It did
not lay emphasis on the develop-
ment of large industries. Today, we
are having a mixed economy. Under
the SBeecond Plan, we have to undertake
the development of large-scale indus-
tries all over the country. There is a

8 SEPTEMBER 1956 Second Five Year Plan 6364

definlte field for the private sector and
a definite field for the public sector.
Some of the industries are exclusively
reserved for the public sector and
some for the private sector. 1 wish
to submit that whenever the private
sector is not able to start industrles:
for certain obvious difficulties or lack
cf technicians or finance, the public

- sector should not hesitate to start the

industries that are meant ior the
private sector. It may be the Central
Government or the State Government,
but the initiative should be taken by
the Government to start those indus-
tries.

.

Though agricultural production has
increased in our country and we say
that we have achieved selt-sufficiency
in food, I think we have to do a lot
to improve the conditiorf of the rural
masses of India. If you seethe villages,
you will realise this. I shall first take
up the agricultural labourer ang the
poor agriculturist who are the back-
bone of our country. We can tell
these people that we have started so
many industrles and multi-purpose
projects. But, for the common man,
something concrete has to be done.
For improving the lot of the agricul-
tural labourer, Government has passed
the Minimum Wages Act. But, while
some of the States have implemented
the Minimum Wages Act, other States
have not implemented it, as is reveal--
ed in the Plan itself. I hope that the
Minimum Wages Act will be imple-
mented in all the States. That would
help the agricultural labourer. The
poor agriculturist has. to get some-
land. What have you done ' in the
First Plan? We talk so much of land
reforms. To some extent, we have-
introduced lang reforms, but not to
the extent of land to the tiller. We
have abolished zamindari and land-
lordism and intermediaries. But. land
reforms have not been introduced in
full, India Ts an agricultural country.
To the agricultural labourer, to the:
common man, some Jland must be.
given. In our country, it is a question
nf status to have some land. In the
Second Plan, it is said that Jland’
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reforms will be introduced and a
ceiling will also be fixed for holdings
of agricultural lands, I wish that the
ceiling is fixed as early as possible.
There is a lot of Government land
available in the country and the Gov-
ernment has assessed the amount of
land available in the country, It Is
also said that the Government will
asses the area of land that coulg be
made available after the introduction
of land reforms. All these lands can
be given to the poor agricultural
labourers.

In addition to that, the Plan says
that co-operative farming will be
introduced and the people will be
educated to take up Co-operative
farming. Though I wish every success
for this idea of co-operative framing, 1
feel in my own humble way that cn-
operative farming cannot bring suc-
cess to our country. I say this form
my own personal experience, because
there is one co-operative farm in my
own constituency. Whenever [ go
there, every farmer in that farm comes
to me and says, please see that my
share of the land is given to me and
registered in my own name. There
is lack- of enthusiasm on the part of
the farmers in co-operative farming.
Any way, 1 feel that land reforms
must be introduced: whether it is co-
operative farming or giving land to
every individual.

Merely giving lanj will not be suffi-
cient to the agricultural labourer.
When a man hag got land, he requires
certa‘n implements, He requires same
financial help for developing agricul-
ture. Today, Government gives tak-
kavi or some other type of loans. But,
what happens today in the villages?
Who is going to take these loans? The
loan goes to a man, who is influential
or who has influence with the officers.
These things must be eliminated as
far as, at least, the Second Plan
period is concerned. Government
should see that the small farmer who
gets some land is also given financial
help to develop agriculture. The assis-
tance should reach the hundreds of
small peasants anj not the rich land-
lord who wants to take away all the
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loan, because he is influential. Gov-
ernment will have 1o start some
secondary and cottage industries to
supplement the income of the agricul-
turists. We have got in the Second.
Plan a programme for ihe development
of cottage industries and viliage indus-
iries in the rural areas [ am very
happy that the Government has allol-
ted a large sum for development of
cottage industries. As I have observ-
ed, under the First Plan, these coltage

industries have not  helpei the
common man. If Government wants:
to see that the common man is rcally
benefited by these rottage indusiries,
it should see that the amount &llotted

is properly utlised and properly spent
for the man who deserves that help.
As the agriculturzl loars are taken
away by the influential people, in the-
same way the amounts to be utilised

for cottage industries are also taken-
away by those who have some industry

in their hands. It has benefited those

who have something, but not those who

have nothing in their hands. Even Shri

Shriman Narayan has said in the Mag-

zine Kurukshetra that these rural plans

have benefited those who have some-

thing, but not those who have nothing.

This must be borne in mind and we:
should see that every plan meant for-
the common man really benefits the-
common man and goes to raise the-
standard of living of the common man.

It is no use merely showing on paper

that we have spent so much for the

development of cottage industries etc.

It is the duty of the executive to see

that the money is spent for the cake

of the common man and that the benefit

reaches the common man, I stress this-
point very vehemently. and I hkope the

Government will take this in a sporting

spirit.

Today in the rural parts we see the:
thatcheg huts and mud walls and we:
say we want to change the whole face-
of India. How are we going to change:
it?

Shri Jalpal Singh (Ranchi West—
Reserved—Sch, Tribes): Why should
they change it?

Shri Thimmaiah: We want to change
it.
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Shri Jaipal Singh: Why?

Shri Thimmaiah: We want to see that
.rural India looks beautiful, but for
.rural housing a very meagre sum has
been allotted in the Plan. Industrial
_labourers have got very fine houses in
‘the cities. I do not grudge them. There
.are so many schemes for urban hous-
ing but a very meagre sum of Rs. 20
crores or so is allotted for rural hous-
ing. If you allot such a meagre sum
for the development of rural housing,
can you change the face of rural India?
The Government should understand
that the backbone of the country is
the rural masses, The backbone of
your democracy is the rural masses,
the backbone of this Parliament is the
rural masses. Therefore, I submit that
rural housing must be given its proper
share and Government shoulq allot
‘sufficient funds for it.

In the villages we see people who do
‘not have even a piece of land on which
to construct a thatched hut. In the
‘villages I have seen poor people being
driven from one place to another,
because the place does not belong to
them. The poor man does not have a
piece of land on which to build his
thatched hut. The municipality removes
him and asks him to go somewhere
-else and when he moves after one or
two months they will ask him to go to
some other place. This is how things
are going on. What is the good of
being a human being if a man does not
have even a piece of land on which to
construct his thatched hut -to live in.
“Therefore, I submit that Government
should see that such poor people are
-given free sités in every village at least
to construct dwelling houses, This
‘rural housing is as important as any-
thing else because it adids to the dignity
of a man to have a decent house, Even
if he does not have food to eat, he will
at least live in the house.

The Minister of Agriculture (Dr. P.
‘8. Deshmukh): He can let out the
‘house and live!

Shri Thimmaiah: Lastly I shall come
‘to the amelioration of the Scheduled
‘Castes and Scheduled Tribes. The Sche-
.duled Castes number more than five
wrores and the Scheduled Tribes more
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than two crores. I can say that the
First Plan has improved the economic
condition of the country gene-
rally, but it has not considerably
improved the economic condition
of the Scheduled Tribes and Sche-
duled Castes because of the lack of
proper and full attention paid by the
executors of the Plan. The State Gav-
ernments do not care to see that the
money allotted under the general sche-
mes is also utilised for ‘development
works among the Scheduleg Castes. For
instance, out of the money allotted for
cottage industries under the general
pool, let the Government show how
much has been used for the beneflt of
the Scheduleq Castes people? By giving
some land for constructing a few houses
here and there, can we improve the
economic condition of the Scheduled
Castes? Even the agricultural loans the
Scheduled Castes do not get, it is only
the influential caste Hindu ryot who
will get it for agricultural development.
Therefore, I say in every aspect of the
Plan a certain percentage should be
allotted for the amelioration of the
Scheduled Castes and Scheduled
Tribes. For instance, Government
should say out of agricultural loans
and out of the money for development
of cottage industries the Scheduled
Castes people will get so much. Under
the Centrally-sponsored schemes we
have allotted some money for the
development of :*ttage  industry
among the Schedulea Tastes people.
Mysore State was given under the
Plan Rs. 1,80,000 for the uplift of the
Schedled Sastes people. The result was
each taluk was allotted Rs. 120 for
development of cottage industries
among ‘Scheduled Castes.

Shri Keshavalengar (Bangalore
North): Each taluk has 400 villages.

Shri Thimmalah: I did not dispute it.
I say under the general pool you must
give sufficient money for the develop-
ment of cottage industries among the
Harijans.

There are so many industries that
are being established in this country.
Who will be the fitter, the chaprasi,
the officer or the clerk there? Hew
many will be Scheduled Castes or
Tribal people? You say you have
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allotted 12} per cent. of the jobs for g
Scheduled Castes. I am very happy. t
and thankful to the Government for.
ihat order of Reservation. But even:
to get the job of a fitter in a factory,-
the person shoulg be trained. At least =
the people to nil the 124 per cent.
quota must be trained. Therefore, I
suggest that round about big indus-
tries Government should open train-
ing centres for these people so that
the Scheduled Caste boys are trained
and absorbed in those Industries. 1 am
glad to note, under the Centrally-spon-
sored scheme Government are training
about 30,000 boys in crafts training.

The private sector doeg not observe
the quota system. I submit that Gov-
ernment should insist upon the private
sector following this system angq the
public sector also should follow the
reservation order. Let them not give
us the post of a managing director.

An Hon. Member: Why not?

Shri Thimmaiah: When they do not
give you even the post of a chaprasi,
how do you expect them to give you
the post of a managing director? 1
am glag certain factories of the Gov-
ernment have begun & absorb our
peaple, but Government must see that
private factories also do the same.

The Scheduled Castes people have

got some hereditary industries like
shoe making etec. Today no ITarijan is
worrieq about them. Why? Because

there is competition and some caste
Hindus have monopolised cur heredi-
tary industries because they are able
to invest money. Today, if Harijans
want to start some leather co-opera-
tive society or some shoe-making co-
operative society or some other co-
operative society, they have no money;
and they cannot compete with others.
Even if they get some contracts from
Government they 'cannot fulfil them,
because they have no capital. I would,
therefore, submit that Government
should encourage co-operative societies
organised by the Scheduled Caste
people, and they shoulg also find out
some means by which they could give
us some money for capltal invest-
ments, either in the form of loans or
grants, so that we may also thrive on

:
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some industry, and earn our living
and improve our standard of life.
My next suggestion is that wher-

.ever there are co-operative societies

organised by the Harijans, Govern-
ment should give them petty contracts,
without calling for tenders, and
without allowing any compeution, for
these are the ways in which ihe eco-
nomic condition of the Scheduled
Caste people can be improved.

To do all this work, to co-ordinate
all these efforts, and to concentrate
on the improvement of the economic
condition of the Scheduleq Castes and
Scheduled Tribes people, it is very
necessary that Government should
have a separate Minist:y.

Mr. Deputy-Speaker: After the
demanding of money and contracts,
Ministry is also being demanded. The
hon. Member might conclude now.

Shri L. N. Mishra (Darbhanga cum
Bhagalpur): Who will look after it? '

Dr. P. 8. Deshmukh: Otherwise the
contracts would not be given.

Shri Thimmaiah: Without the Re-
habilitation  Ministry, Government
would not have been able to solve the
problem of the displaced persons.
Therefofe, 1 do not hesitate in de-
manding a Ministry for the ameliora-
tion of the Scheduled Castes and
Scheduled Tribes. We, the Scheduled
Caste people, have ben enslaved for
centuries, and oppressed economically,
socially and in every other respect, so
to say, with the result that even now,
we cannot assert ourselves, because our
spirit is so much suppressed. We
think twice and thrice before we
speak anything.

One might speak desperately and
criticise Government, but the Schedul-
ed Caste people are faithful to Gov-
ernment. History shows that they
never betrayed their ~ountry, and it
was only others who betrayed it. Even
after we got power, we have been
humble angd we have been faithful to
Government,

Mr. Devuty-Speaker: There ir no
shynesg or humil’ty in taking the time.
The t'me allowed has already been
transgressed.



6371 Resolution re

Shri Thimmaiah: I submit, in all
numility, to Government that they
should think of having a separate
Ministry for the amelioration of the
oppressed ang depressed classes in
this country.

Shri L. Jogeswar Singh (Inner
Manipur): Before I come to the
Second Five Year Plan proper, I wan:
to give a short review of the working
of the First Five Year Plan and of
how far the administration and the
Planning Commission have succeeded
in their efforts, so far as the under-
developed and backward areas are
concerned. If we study the chapters
of the First Five Year Plan, we find
that it is to be regrettej that the pro-
gress of these backward and under-
developed areas hasg been at a srai''s
pace, especially in these Centrally
administered areas of Himachal Pra-
desh, Manipur and Tripura and the
hilly areas.

Now coming to Second Five Year
Plan. In these areas, no big pro-
gramme has been undertaken by the
Planning Commission, nor has any
been clearly stated in the Plan which
is now under discussion. It is true

that some small programmes have
been taken on hand, such as the
routine construction of some roads,

and the launching of some community
project centres, some digging of wells,
and so on. But no industrial pro-
gramme which will help in ameliorat-
ing the condition of the poor people
living in these areas has been taken
on hand so far. These areas have beer
totally neglected, so far as industrial
programme is concerned,

My complaint is this, Whenever we
approach Government for the explora-
tion of mineral resources in these
areas, whenever
for the starting of cottage industries,
medium and small-scale industries in
these areas, and whenever we appro-
ach them to tap the untapped Tre-
sources which are bountifully avail-
able in these areas, their only reply
hag been that there are no communi-
cations at all, and that there are no
transport facilities available.  And

we approach them °
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they say that because there are no
communication facilities, it is not
advisable to launch any industrial
programme in that part of the coun-
try.

If this is the position, thep we are
going to lag behind. These wunder-
developed areus will not be able to
go side by side with the rest of lruia,
and we will not be able to po olong
with the rest of India.

If you want to have equitable distri-
bution of the increased wealth, then
you should see that these wunder-
developed areas also get their proper -
share. Along with the exploration of
the mineral resources, and along with
the launching of the industrial pro-
grammes in these areas, you should
also try to develop side by side the
communication facilities in these areas.
If that is not done, if we have to
wait for the next ten years, for the
development of communications, and
then only you would launch industrial
programmes for the uplift of these
down-trodden people in these hilly
regions, then, in that case, I am afraid,
the progress ofy these areas will not
be up to the mdrk.

So, the essential question with
regard to these areas is how to develop
these areas according to the Plan.
For that, the first priority has to be
given to road development pro-
grammes. Road development pro-
grammes, railway development pro-
grammes, development of air commu-
nication—these are the essential things
with regard to these areas which are
not easily accessible at present, ¢wing
to lack of proper communications.

I have my own misgivings whether
the amounts allotted in the Second
Five Year Plan will be profitably
utilised in respect of these backward
and under-developed areas, especially
the hilly regions of India. Speaking
to the Committee ‘B’ on the Second
Five Year Plan, Dr. Ghosh said in the
course of his reply, with regard to
this matter, as follows—I am reading
from the Synopsis of Proceedings of
the Committee ‘B' on the Second Five
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Year Plan (Industries, Minerals,
Transport and Communications)—

“Referring to the Government
of India's special concern for the
States, of Manipur and Tripura,
Dr. Ghosh gave details of the pro-
visions made for the development
of roads in those States, during
the First as well as the Second
Plans. He stated that the roads
in Tripura had been constructed
practically up to the Assam border,
and that a sum of Rs. 304 lakhs
had been provided in the Second
Plan, for the improvement and

extension of these roads, Regard-

ing Manipur, he said that the pre-
sent road system there was go-
ing to be strengthened and develop-
ed between Imphal and Manipur,
and an alternate route would be
constructed between Silchar and
Manipur. He, however, pointed
out the present difficulties of the
availability of the materials re-
quired for road construction.”

My complaint s precisely on this
point. What is the trouble before
Government? What are the difficul-
ties in their way in the matter of
road development? They say, that
there is non-availability of the mate-
rials required. To my mind, these
words ‘non-availability of the 1.aic-
rials required’ are unconvincing. For,
after all, what are the materials ‘e
quired for road development? No-
thing is required except man-power
and labour, Stones are available in
plenty in these hilly regions for cons-
truction of roads. You can get ample
guantity of stones for this purpose.
As for labour, there will be no diffi-
culty, because these areas are almost
labour areas.

So these materials are easily availa-
ble. But so far as my information
goes, the delay is due to the non-
availability of technical hands. It is
because of this that they were not in
a position to push through the plan.
During the First Plan period, in*Mani-
pur State Rs. 12 lakhs got lapsed.
Why? The only reason was want of
technical personnel, This amount was
also for the construction of roads.
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Non-availability of technical person-
nel was the main reason given on the
floor of the House by the Minister.

In the Second Plan, provision has
been made. Dr, Ghosh in hig reply
in the ‘B" Committee has referred to
this. It is stated:

“He also referred to the special
provision for developing roads in
hilly areas which were not' grne-
rally remunerative. He summed
up the position regarding 1the
road development programme by
saying that there was a total pro-
vision of Rs. 246 crores for roads
for States, a provision of Rs. 7?3
crores from the Central Road Fund
for roads and special provision of
Rs. 11 crores for roads in hilly
areas, totalling a sum of Rs. 282
crores in the Second Five Year
Plan.”

Qut of thig amount, Rs. 11 crores
are meant for the hilly regions. But
1 have my own doubts whether this
whole amount of Rs. 11 crores can be
utilised profitably during the Plan
period, because we have the example
of the work dome in the -First Plan
period in this connection. The amount
for the development of these areas
could not be utilised. In Manipur
State, lakhs of rupees lapsed due to
the non-availability of technical per-
sonnel.

Here a proposal was made for the
construction of a road from Silchar,
Assam, to Imphal, the capital of
Manipur State. This was essential in
asmuch as our life-line via Kohima
which is the troubled area due to the
Naga situation, is now blockaded. It
is of no use. This life-line has been
totally cut off. So a new life-line is
necessary. Unlesg we have two liie-
lines, I think the State will be cut off
from the rest of India.

Recent experience has shown that
these areas should be developed in
so far as road communications are
concerned, because I have already
mentioned on the floor of the House
many times about the strateric prsi-
tion of these frontier States and
border States. During the Japanese
invasion, the Manipur State slen wa-
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[Shri L. Jogeswar Singh]
encircled. It was cut off from the
rest of India, because thers was no
l.ile-li.pe. Kohima was the omy Lfe-
line and it was cut off.

So the urgency of having a road in
this part of the country has been
taken into account. The only gquestion
is whether the programme can be
pushed through in the Plan period.
According to Dr. Ghosh, this would be
completed before 1961, ihat is, within
five years, I think that this reriod is
too long, because the people are al-
ready starving. No communications
are available. They are cut off from
the rest of India. No daily necessities
are available. Even if available, the
prices are soaring up, So the general
masseg are put into great difficulty.
You must take up this programme
on a war footing as the Britishers
did. Here you could not construct
a road within five years, whereas
the Britishers constructed a road
within 40 days. This should be
borne in mind. During wartine the
Burma Road was orened by the Bri-
tishers within 40 days. It is a very
nice road. Even now it is a very
good road.

As-against this, in the First Plan
period, a road was to be constructed
from Imphal to Kangpokpi and frem
Kangpokpi to Tamenglong. This road
was being constructed during the Fivs'
Plan period. Even that road, which
s about 50 miles distant, hag not been
completed within five years, Then
how can you be optimistic about
constructing a road which is 130
miles long in the Second Plan? This
road is from Silchar to Imphal. Un-
less action is taken on a war footing,
I think this part of the country will
be totally neglected. This is my point
of view.

Similar is the problem of Tripura.
Some amount had been provided for
construction of roads in the Firsf Plan
period, and in the Second Plan period
a sum of Rs. 304 lakhs is to be pro-
vided. But up till now, the road link
between Assam and Tripura has not
been completed. So the people are
still suffering. Whenever a famine
+
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takes place, the people are in great
difficulty, because everything has to
be flown from Calcutta by air. At
the same time, 13. has to be remem-
bered that Tripura is only four or five
miles from Pakistan. If it is invaded
by Pakistan, there is a grave risk to
Tripura; it could be conguered by
Pakistan in five minutes. This is the
position in areas which are sirategi-
cally important. Why should we not
apply our mind to this question?

The main problem is in conne.tcn
with the road construction pro-
gramme. I request the hon. M:inister
in charge to apply his mind specifi-
cally to the problem of road davelop-
ment in these areas,

Another point is regarding railway
development, I would ask the Minis-
ter to go and see what is taking place
in Katihar. The train from Calcutta
up to Assam presents & horrible
scene. People are sitting upon people
and there are all sorts of difficulties
being experienced by them. There
have been cases of people being run
over by the train. Thesz are almost
daily occurrences in this part of the
country, on the Katihar-Amingoan
line. During the flood season, that
area is cut off. Everybody has to fly
from Calcutta to Gauhati or from
Calcuttta to Agartala, capital of Tri-
pura, or from Ca'cutta to Imphal,
capital of Manipur State,

So far as this rail communication s
roncerned, in the Second Plan no pro-
vision hag been made for the exten-
zion of the railwayr line tn Assam
areas. We have been demanding the
extension of the railway to Manipur
from part of Assam and from Assam
to Tripura States. Only if these com-
muniratinng are developed, will the
aconomic condition of the people he
;mproved.

Another point I have to make i»
that barkward and under-developed
areas should neersssarilv be taken
snecigl care of. For this the Planning
Commission should have a Standing
Committee or a Sub-Committee.
That Sub-Committee of the Planning
Commission should exclusively devote
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its attention to that particular area.
Thig sub-cornmittee will report to the
Planning Commission the actual posi-
tion in that particular part. of the
country and that could be profitably
utilised. According to the suggestions
made in that report, you can mak:
developments regarding road and in-
dustries and all sorts of difficulties
that are experienced by those people
may be removed. Otherwise, I am
a‘raid. this Plan which iz meant for
the whole of India. the 400 million
people of India. will be devoted only
to the big industries and big schemes
which you are thinking of and the
difficulties experienced by these poorer
people will be forgotten though they
are living in strategic points of India.

Therefore, I request the hon, Minis-
ter and the Planning Commission to
set up a sub-committee in order to
come in close contact with residents
of these areas so that they may bhe
well posted with the conditions obtain-
ing 1 this part of the country.

Shri Gadilingana Gowd (Kurnool):
Mr. Deputy-Speaker, Sir, I am very
murh interested in the development of
agriculture which is the main industrv
of this country and also in the com-
munitv projects and N.E.S. Blocks
which will surely benefit the people, it
properly implemented.

When I was first elected to this
House about 3 years and 3 months
zgo. I was under the impression that
se A Member of the supreme body of
the country I can be of use to the
people in getting these schemes imple-
mented properly,. But my experience
1= thaf I have not been able to do
anything. As the acting President of
the Distriet Educational Council and
as President of the Panchayat Board
for the last about 27 years, till 1 was
elected to this House, I was ahle to
do, I feel better than what I have now
been doing. I must say that these
schemes, if properly implemented, are
sure to benefit the people and develop
the country,

I should not be misunderstood to be
criticising the Government because I
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am in the Opposition. My intention
in speaking is only to bring to the
antice of Government the facts about
ihese schemes, as to how they are
peing implemented in the districts. I
submit, I was elected as tha Chairman
of the N.E.S. sub-committee of Kur-
nool district. When- I was elected 2
years and 3 months back, I thought
that I would be in a position to use
the experience that 1 have gained
here as a ‘'member of the P.AC. and
the Estimates Committee in working
those committees also. But to my
disappointment I was not able to
ronvene even a single meeting. With
much difficulty I was able io convene
only a formal meeting in which a
resolution was passed to set up a sub-
committee for framing the rules for
working. But even that resrlution
wag not given effect to by the Coller=
tor of the district. Thereupon I had
to bring it to the notice of the State
Government. The Government, after
six months ‘directed the Collector-to
ronvene these meetings, whenever the
Chairman of the sub-commi*tee asked
him to do so- But the Collector
informed me that according to the new
G.0., a new committee hag to be
consttuted. Even though I was there
for about 2 years and 2 months as
rhairman® I could do nothing. The
new committee was also constituted.
But I am told that a non-official
cannot be chairman hereafter and the
Collector is going to appoint some
official as chairman. Most of theé reso-
Jutions passed in the District Develop-
ment Committee of which the Collec-
tor is the Chairman and I ag Member of
Parliament is an ex-officio member—
and 1 have always taken care, during
the recess period, to attend these meet-
ings in spite of many other works
because I am personally convinced
that something can be done through
these committees—but to my dis-
appointment most of the resolutions
passed are not given effect to.

I brougaiscme of these things to the
notice of - De~rty Ministar of
Planning and how somectimes po.itizs
2-¢ brought into the working ci these
committees, The hon. Deputy M.nis-
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ter wag pleased to tell me on the floor
nf the House that he was investigating
into the matter but the matter has not
been completely investigated. I receiv-
ed a communication from his Minis-
try, of course, upholding the action
taken by the State Government: I am
afraid that these N.ES. Block; are
being used more for propagating party
politics,

After we achieved independence 9
years ago, I must say that indiscipline
has set into a majority of the officers.
Probably, these people also seem to
think that they are independent to do
as they like. They do not care to go
through the schemes, nor do they give
effect to any of the rules,

I may bring to your notice that in
a certain Block in Alur in Kurnool
Aistrizt, loan applicationg were sent to
the Block Development Officer—they
were sent through me—about 1} years
ago but no action has up till now been
taken on them. The Development
Officer did not even care to reply to
my letters and when I asked him. he
said that his superior officers had
asked him not to reply direct. I
brought it to the notice of the Collector
and the Collector has been writing to
him several letters and sending copies
to me but the Development Officer has
not carej to take action in spite of
the directions from the Collector. That
sort of indiscipline hag now s<et into
the working of these.

Similarly, about 2} years ago reso-
lutions were passed for the construc-
tion of certain buildings. The people
also contributed 50 per cent. of the
estimate as their share but no action
has beep taken till now.

The Rural Credit Survey pilot scheme
{s now launched in every district and
there also local politics are coming in.
Some of the centres that were selected
under this scheme have been stopped
because of local politics. Certain group
leaders do not want them to be located
there because they fee] that one section
of the people would become influen-
tial. '

Just before my election 3} years ago,
all the co-operative institutions of
which I was the President were super-
seded just two months before. They
are still under supersession. One of
the societies for which I had collected
about Rs, 17,000 as share capital, it
pains me veéry much to say that Gov-
ernment has spent Rs. 8,000 for manag-
ing it alone.

6 pP.m.

You know how d:fficult it wil?! he
for these poor agriculturists who earn
only about eight annas a day. Those
people, with the hope of getting some
loans, have contributed and we were
able to collect about Rs. 17,000, That
society was one of the best societies
having invested about Rs. 70,000, and
on account of the local politics, it was
superseded. Though it was placed in
the grade of good working societies,
for the last 34 years, it is still under
supersession. Last year when the
Registrar of Co-operative Societies
called a conference for selecting
centres for the Rural Credit Survey,
this village was selected as one of the
centres because this is an important
village having villages around it.
According to the scheme, the Govern-
ment bears the management charges.
Though the society is under super-
session, I told the Registrar that I
was not anxious to be the office bearer
of the Society. I told him that if it
is converted into a large scale society,
the salary of the Special Officer might
be borne by the Government accord-
ing to the Scheme, and it would still
be under the management of the
Government and thus the burden of
the society will be lessened. He
accepted my suggestion and Govern-
ment also allotted about Rs. 10,000.
When this was inaugurated last month,
I was here, at Delhi and the local
Deputy Registrar T. B. Project was
probably won over and he has written
to the Registrar to withhold the
Rs. 10,000 allotted to that Society on
the ground that it is indebted to the
Kurnool Co-operative Central Bank to
the tune of Rs. 20,000. How can the
people of that village be held respon-
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sible for the indebtedness of the
Society when it is not under their
mangement? For the last 3% years it
js under the management of the
Government, and the reason given
here is this, and if you will kindly
permit me, I will read out the reasons
completely so that the hon. Minister,
now that he is here, may know how
things are going on in the States.
This is the report from the Special
Deputy Registrar to the Collector:

“] submit that the Gudikal Co-
operative Credit Society was re-
gistered in the year 1947 and
started on its work on 14th Feb-
ruary, 1947. As the affairs of the
Society were mismanaged by the
Board of Directors of the Society,
the Committee was superseded by
the Registrar of Co-operative
Societies, Madras, with effect
from 2nd March, 1953, (just three
months before my election).
Since then the Committee has
been under supersession.

On the date of supersession the
dues to the Kurnool Co-operative
Central Bank Ltd, Kurnool,
amounted to Rs. 42,821 while the
dues of the members to the Society
under principal alone amounted to
about Rs. 72,872. The successive
Special Officers (Departmental
Inspectors) were able to collect
Rs. 39,090 under principal due
from members. The dues to the
Kurnool Co-operative Central
Bank as on the date of superses-
sion, namely, Rs. 42,821, was re-
duced to Rs. 20,171 as on 30th
June, 1958."

You will see from this that Rs. 42,821
was due to the Bank on the date of
supersession, and they have collected
within these 3} years about Rs. 39,000
and still the Bank is short of
Rs. 20,000 or so.

“174 loans are outstanding as
on 30th June 1956, of which 167
cases are under departmental exe-
cution and 7 cases under arbitra-
tion. On two loans where heavy
amounts are involved, the bonds-
ure allowed to be barred by
limitation.”
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It is the Special Officer’s mis-
management that is responsible for
allowing this thing to be barred by
limitation.

“On an examination of the
statement of assets and liabilities
of the Gudikal Co-operative
Society on 30th June 1956, about
Rs. 10,000 from out of Rs. 33,782
outstanding and due from mem-
bers under loans is likely to prove
bad and irrecoverable and the
realisable assets may not be suffi-
cient to pay off the liabflities in-
clusive of the share capital of
members.

In the circumstances submitted
above, and in view of the fact that
the Society is heavily indebted to
the Kurnool Co-operative Cen-
tral Bank to the extent of
Rs. 20,171, I have recommended
to the Registrar of Co-operative
Societies (Andhra), Madras,  to
withhold payment of the State
aid of Rs. 10,000 till the overdues
to the Kurmool Co-operative Cen=
tral Bank are paid...... -

This is the report that has been
submitted. Of course, the Registrar
who selected this centre is now on
leave and the local Deputy Registrar
takes decisions himself and writes like
this, and the scheme has not been in-
augurated. I do not know how much
money they are going to spend over
the management of the Society. This
is how the administration is going.

I submit if these schemes are to be
properly implemented, there must be
a machinery which should go and ins-
pect the Block Development Commit-
tees, Community Projects and other
schemes and which must take severe
action on the persons responsible if
they fail to implement the schemes
properly or if they wviolate any of
these rules. It pains me to say that
in some Blocks they are taking a
commission of 5 per cent when they
grant loans. That is the reason why
whenever these applications are sub-
mitted through important persons,
they do not get loans because they
are afraid of taking money from such
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men whose applications pass through
important persons. That has come to
my notice, and it is a fact. In im-
plementing some of the schemes of the
N.ES. Sub-Committees, 10 per cent
commission is being taken. 1 want
that this should be checked. Unless
this is checked, the schemes cannot be
implemented and the people will not
be benefited.

As I already said, though nine years
have passed since we attained Inde-
pendence, we have not developed our
country as much as we expected. It
is not only my personal view, but also
the view expressed in Rural India
which I had just occasion to read to-
day in the Parliament Library. It
saySs—

“Building the Nation: It is now
nine years that this country has
achieved complete freedom. But
it is" difficult to say that the prog-
ramme of building the nation has
been started on the right lines
notwithstanding the first and the
second Five Year Plans and all
that is claimed to have been
achieved by them.

Elevation of Character: The
essential test of building a nation
is in the development of charac-
.er of its people. Even the great-

" est protagonist of the present re-
gime could hardly have the cheek
to say that the character of the
péople has risen high in this
country after we have attained
.Independence. On the contrary,
one can easily testify it by his
everyday contact with the people
and the machinery of public ad-
ministration that there has been
catastrophic fall in the character
and standards of morality of the
people after the attainment of
freedom. And all this is to be
attributed to the wrong policies
of the administration and wrong
personal examples of those sitting
in places of authority.”

It is a long thing and T do not want

to take the time of the House in
reading  wer the whole pf it
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I would appeal to the Government
through you, Sir, that a special
machinery must be set up if the Gov-
ernment really wants these schemes
to be properly implemented. .

.

I have only one more appeal to
make. In 1953 I had suggested the
construction of a railway line from -
Siruguppa to Kurnool via Adoni,
Yemmuganur, Gonegandla and Kodu-
nur, and the Railway Ministry was
pleased to say that it had been admit-
ted for consideration during the Sec-
ond Five Year Plan. I also learn that
the State Government and the District
Planning Committee had recommend-
ed the construction of the line. I
request that some provision for at
least surveying this line should be
made during the Second Plan.

Dr, Rama Rao (Kakinada): Speak-
ing on the Second Plan, I want to say
a few words on the land policy of the
Government. The Plan has gone
through various stages in its policy of
agrarian economy. What has been
originally suggested has been watered
down and my complaint is that even
what it has suggested is not being im-
plemented. No steps are taken to
implement the suggestions. The majo-
rity of the population is agrarian,
ranging between 70 and 75 per cent
of the total population. In States like
Andhra, more than 50 per cent are
landless agricultural labourers. T70-
80 per cent of our people depend
upon agriculture and of them landless
agricultural labour is more than fifty
per cent of the total population. So,
we must remember these people living
entirely on agriculture, whatever we
may do. There is not any subsidiary
industry for them and agriculture
gives them work for two or three
months in a year. Therefore, they
live a life of hand to mouth. We
want land to the tiller and land to
the landless. I will first take the
instance of Andhra.

Mr. Deputy-Speaker: He wants land
to the tiller and land to the landless
even though the Ilandless are not
tillers. Is it?
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Dr. Rama Rao: Thank you. You
helped me to clarify my . position.
When I say land to the landless, I
mean land to the landless agricultural
labour; I do not mean other labour
such as a weaver, etc. I do not want land
to be given to such landless. By land
to the tiller! I mean land to the
tenants. I am making a landless
tenant and a landless labourer, - dis-
tinet from each other. There is also
the self-cultivating peasant.

Mr. Deputy-Speaker: Those who are
tillers and those who are prepared to
become tillers—both.

Dr. Rama Rao: What I mean is this.
The landless agricultural = labourer
tills the land, not as a tenant, but for
wages. Still, he lives on agriculture;
there is no other avocation. Such
persons are good cultivators but they
are not tenants; they work for a pit-

tance. I now come to the Andhra
State.

At the time of the last general
elections in Andhra, the Congress

Party gave three points in its election
manifesto, almost the same points that
the Communist Party gave in its mani-
festo, but with a slight difference. I
shall first say what we said: twenty
acres of best land, something like a
standard acre, should be the ceiling
on land, but it can be raised up to a
maximum of sixty acres, according to
the quality. The best land will be
only twenty acres. The second point
was protection to tenant and the third
was about the distribution of cultiva-
bie waste land in the possession of the
Government to the landless agricultu-
ral labour, free of charge.

The Congress Party, in its mani-
festo, has said the same thing. There
must be a ceiling on land; tenants
must be protected and the wastelands
must be distributed. The only differ-
ence is that they never committed to
the ceiling which we said—about 20—
60 acres.

The present position of the Andhra
Government is typical of the Congress
mentality. I charge it is not honest
about the land reforms. 1 will read
a few extracts, with your purmission,
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from the statement placed on the
Table of the Andhra Assembly by the
Government. I want to draw the
attention of the hon. Planning Minis-
ter to this in particular, because this
is typical of the attitude of the land-
lord section and the vested interest
there. They sabotage your whole land
policy. They do not want any ceiling
on land. I know a few Congressmen
honestly wish for these land reforms.
The Minister is one of them. But,
they are not firm nor have they got
the determination to enforce this prin-
ciple. The new Congressmen, some of
them land-lords, who have entered the
Congress have great influence and are
carrying the day. The same Congress-

-men who pledged themselves in their

electoral manifesto for a ceiling on
land now say certain very curious
things which are very queer. They
clearly show that they do not want
any ceiling on land or any land re-
form.

Shri Keshavalengar: Who are the
vested interests that ask for it?

Dr. Rama Rao: I know them. I
need not mention them and take much
of the time. For instance, in my own
district of Godavary, there is an MLA,
who owns about 700 acres; he got
Congress volunteers beaten just a few
years ago. Another is a zamindar
with 1200 acres. After being elected
and after receiving the information
that he was going to be a Minister, he
bought khadhar for the first time
while going to Madras. These are the
type of new Congressmen. There is
a saying that new Vaishnavaites have
too many caste marks. These new
Congressmen put on the whitest of
white caps and therefore, they carry
the day. That is worse. They are
influencing the Government; they are
almost threatening the Governmient.’

The statement of the Andhra Gov-
ernment says:

“A rigid application of the ceil-
ing on land holding would be
neither possible nor desirable.”
Suddenly, two years after the elec-

tions, they have found that fixation of
ceiling ir neither ~possible nor
desirabl-. )
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“Fixation of ceiling in terms of

acreage or assessment will involve
a continual revision of the ceil-
ing according to the rise or fall
in the price of agricultural com-
modities. As the ceiling is at all
times to be related to income, it
would seem both necessary and
desirable to express it directly in
terms of income instead of indi-
rectly in terms of acreage or
assessment.”

If they are honest about ceiling, why
should they claim that ceiling must
be fixed in terms of income? It is
queer logic. If you fix ceiling on land
in terms of income, is it permanent?
It is the income that changes; the
price changes; so many things change.
We want to give a fair and comfort-
able living to the people, we fix a
ceiling. It is twenty acres according
to- the manifesto of the Communist
Party of Andhra or thirty acres
according to the Plan.

Another very wonderful argument is
given here.

It is not mentioned here as to what
a low ceiling’ meant.

“If a low ceiling was fixed, the
more enterprising agriculturist
will migrate to towns in search
of more profitable avenues of in-
vestment unhampered by ceilings.
Such a situation would result in
depriving the rural sector of its
most progressive elements on
whom the prospects of agricultu-
ral and other advancement in
villages depend.”

These wonderful progressive ele-
ments will shift from village to towns
and heavens will come down, the
whole Indian agricultural economy
will collapse according to our wonder-
ful Andhra Congress Government. If
these people can find alternative em-
ployment on the industrial side, they
are welcome to do so. Then they say
that the financial position of the State
does not allow taking over and paying
far extra land. You take over the
extra land and pay them in bonds or
something like that. There are so
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many ways of doing it if only you
have the will to do it. Because they
have not the will to do it, they find
all these lame excuses,

Now I will give one more instance.
Yesterday 1 was in Patiala. There I
attended the Assembly and saw the
demonstration of the kisans. In the
evening I attended their meeting also.
It is a very significant thing. You
know, Sir, sometime back under the
President’s Rule there were tenancy
laws according to which a cultivating
tenant could pay a certain amount and
get the land by paying in convenient
instalments. For three years Acts
have beenr passed year after year, one
Act at a time postponing the enforce-
ment of that particular section. Now
the Bill is under consideration. A
Select Committee has gone into it, but
has not reported. Yesterday when I
was present in the Assembly they
were asking for time for the pre-,
sentation of the Select Committee's
Report. 1 was glad to find that two
members belonging to the Akali Party
objected to this delaying tactic,
because everybody knew, and it was
quite clear, that it was only a delay-
ing tactic to sabotage the whole
thing. The Government did not yield
to that objection and the Communist
members walked nut of the House.
QOutside there was a huge demonstra-
tion of about 5000 to 6000 cultivating
tenants who wanted tb hurry up this
legislation. In the evening there was
a meeting which I attended. I need
not say anything about the meeting,
but an old prominent worker, when
he just walked out of the meeting on
to the road, was beaten. Afterwards
when he came to the meeting blood
was flowing from his head. He was
beaten by an agent of biswedars.
There ,was no quarrel, but he was
struck by the agent who ran away.

In this connection I also want to
mention another thing, and I am men-
tioning this with a purpose. On the
previous day—that is, daybefore-
yesterday—there was a demonstration
by the landlords and biswedars with
their tractors, their agents and their
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hirelings. It is very significant. I
was reminded of the British calling the
Army and sending warships and para-
troops in connection with the Suez
crisis just to show their strength, Is
it that our landlords want to show
their strength with tractors?

I will tell you a third thing.

Mr,_Depnl‘J-Smler: These are very
good illustrations, but not relevant to
the discussion today.

Dr. Rama Rao: Now I come to the
Planning Commission. I am reliably
told that the Planning Commission
gave direction to the PEPSU Cong-
ress organisation that all big and orga-
nised farms should be excluded from
any ceiling that is to be fixed an hold-
ing of lands. That is my information.
Now these biswedars and big land-
lords who have got big farms are not
affected, The rich can grow richer
and they can enjoy their 500 or 1000
acre farms. That is why they want to
show their strength to the people,
They want to tell to the people that
the .Planning Commission is behind
them. Though they cannot use tanks
at least they want to show their trac-
tors and that gives them courage to
beat a kisan leader in the open
street. Therefore, I charge the Plan-
ning Commission with vacillation.

Mr. Deputy-Speaker: The question
of that beating and mention as to Who
did it ought not to have been made
here. That is not relevant here.
Moreover, we cannot say Wwho beal
him; it might be under investigation.
Therefore, that ought not to have been
mentioned.

Dr. Rama Rao: I have not mention-
ed any names. Anyway, I am guided
by you. 1 only charge the Planning
Commission of siding with vested in-
terests. It is their actions and
thelr directions that are ecausing
loopholes in the work so much so, in
the ultimate analysis nothing is com-
ing out in the form of proper cellings
on land-holdings or agrarlan reforms.
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Now, the Planning Commission, the
Government and all of us want to
create enthusiasm among the people.
Recently one of our senior officers
returned from China and in an article.
we have read it in the Press, he has
stated—I am referring to the Thapar
Statement—that one remarkable thing
which he found in China was the
enthusiasm among the people and he
goes on to say how this enthusiasm
has been created, He says there that
the main cause of their enthusiasm
was the land policy, the land distri-
bution of the Chinese Government.
Therefore, if you really want to en-
thuse the people you must do some-
thing substantial and not merely talk
loud about the socialist pattern of
society and then give directions to
see that large farms are not touched
This is an acid test of the honesty of
the Government, If they are honest
about establishing a socialist pattern
of society, they must take firm steps
for land distribution and fixation of
ceilings.

I need not go into the other details
of tenancy Acts and distribution of
cultigable waste-land in Andhra. They
are distributing good cultivable waste-
land to so-called political sufferers, but
to the landless agriculture labourers
they do not give anything.

In this connection ] alse want to
mention another thing. It is reported
that the Prime Minister was making
anxious enquiries from people who
returned from China. It is said he
asked them: “You are telling me
many things, I want to know what .
according to you is the cause of
enthusiasm among the people. How
is it that the Chinese Government has
been able to create that enthusiasm?”
The Prime Minister wants to know
why the people of China are enthusias-
tic about the Government’s action.
Why is it that our people are not so
very enthusiatic? All of us are

, anxlous to create that enthusfasm. Let

him study the agrarian problem. Let
him see how his own Congress Gavern-
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ment are sabotaging the whole thing
and deceiving the people. Then h2 will
realise that our. socialist pattern of
society is anything but reality.

In this connection I want to raise
my firm voice against the Ministers
and high officials indulging in  this
Bhoodan Movement. I have already
once spoken about it. I have no objec-
tion to a man like Vinoba Bhava pro-
pagating that idea. But it is fantastie,
.unrealistic, hypocrisy for a responsi-
ble Minister, when he ig in a position
to bring in an Act and see that land
reform is carried on, to indulge in
that. He does not do anything that
is in his own hands, but goes on to
Andhra, Tamilnad and other places
and says: “Come on, give land.” This
is downright hypocrisy. I do not
want to mention names.

Mr. Deputy-Speaker: He may be a
helpless person here to guide all the
policies alone and, therefore, he directs
his energies outside.

Shri Nanda: Is he referring to some-

body in Andhra? %

Mr. Deputy-Speaker: He is referring
to somebody here who had gone to
Andhra,

Shri Nanda: Some Minister?

Mr. Deputy-Speaker: Yes, he says,
some Minister.
Dr. Rama Rap: I do not think I

should mention the name.

Mr. Deputy-Speaker: No need of men-
tioning names.

Dr. RBama Bao: My point is, for good
or bad, the Congress is in power in
an overwhelming majority in all the
States and in the Centre. Because
that organisation is still powerful,
why not they utilise the opportunity,
if they are honest about the socialist
pattern of society, honest about
agrarian reforms, to see that laws are
enacted and implemented -effectively
and expeditiously? (Interruptions).
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Sir, I do not know if the hon, Mem-
bers who are interrupting me have any-
thing to say, because in that case 1 am
prepared to yield. I am very , keen
about this land reforms, becauze that
is the very foundation of our socicty.
If you do not do that, all our plans, all
our programmz2s and all our propa-
ganda would be sheer waste. But, If
you do that, if you go, say, to PEPSU,
and take up this land reform effective-
ly—even with a section of the Cong-
ressmen—you will see the rzal enthu-
siasm coming. Will the Government
do that and go to that extent? If they
do that, then they will see the real
enthusiasm of the people.

Now, I was taking of Bhoodan. Per-
sons occupying very high  positions
should not go about with this activity
and they should not start a!l sorts ol
fantastic things in connection  with
Bhoodan, especially when they 2o not
utilise their position to put same prin-
ciple into effect by legislation. 1 would
not mention names,

Mr. Deputy-Speaker: The hon. Mem-
ber is not against Bhoodan ar: the
equitable distribution of land though it
may be by any methods and by any
persons. Why should he oppose it?

Dr. Ram Rao: You have said it. I
am not opposed to Bhoodan,

Ch. Ranbir Singh: (Rohtak): Ques-
tion. .

Dr. Rama Rao: If the hon. M.mber
is patient, he would understand me. I
do not believe that the land problem
will be solved.

Mr. Deputy-Speaker; Though the
method may be different, he believes
in Bhoodan.

Dr. Rama Rao: But this is no Bhoo-
dan.

Mr. Deputy-Speaker: H= wants that
distribution of land should be equit-
able.

Dr. Rama Rao: That is right. But

vhere, it 1s charily. That is the differ-
ence,
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Mr. Deputy-Speaker: He wants it to
be done by the Government. If some
other agency does it, he should not be
opposed to it.

Dr. Rama Rao: [ am not opposed to
it.

Bhri B. Y. Reddy: Otherwise, it is not
possible. Bhoodan is not the method.

Dr. Rama Rao: I do not want to be
misunderstood. The land problem can-
not be solved in {the way in which it is
now sought to be solved. The Con-
gress is not doing it honestly and effec-
tively. That is tha point.

I should like to say just a few words
about industries. I have said . many
times in this House and in the Com-
mittees, about the industrial policy,
but it deszrves repetition. In respect
of foreign capital in India, even at the
very beginning we must make a dis-
tinction between Joans and aids and
other things, as distinct from capital.
:By foreign capital, I mean the
foreign industries and ths foreign ex-
ploitation that is continuing here. For
example, the Lever Brothers and other
tea estates and so many other things
are still continuing here.

I have previously given so many ex-
amples. You know what Iran did and
what happened there. We know what
happened in Guatemala. We know
what is happening in Suez. But for
the powerful international opinion
behind President Nasser, the British
would have occupied the Suez Canal
by this time. Because he has got a
powerful public opinion behind him,
too powerful friends all over the
world, the British Government, while
rattling the sabre and calling up arms,
is still hesitating, and now better
sense is prevailing, Of course, our
friends may think that warships
would not come to Bombay if \we are
nationalising our industries. Warships
may or may not come, but the danger
is there. Anyway, there are other
types of metaphorical warships
coming.
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Mr. Deputy-Speaker: Should we not
limit our dicussions to mnaticnai issues
now?

Dr, Rama Rao: I give the instanre of
Kolar gold fie.ds. It has been mention-
ed so many times in the question hour
and on other occasions. I repeat it
once again. The Mysore Government
was prepared to give full compensation
at the market value of shares, but be-
cause it concerned foreign inter-sts, and
because foreign interests wer: invclved
the Central Government interfered and .
advised—that is the word—*"advised”
—the Mysore Government to pay a -
huge compensation amounting nearly
to Rs. 1,60,00,000. Of course, the Bri-
tish people want stil more. In this
connection, the Deputy High Commis-
sioner saw the Government authorities.
What he said, I do not know, nor is it
my business to enter into that matter.
But the Central Government should
not go out of their way just because
it is a foreign concern.

I have pointed out one more instance
also. In the dispute regarding the
Madras Tramway Company, .he arbi-
trator gave a decree in favour of the
workers about the bonus. Then the
Central Government entered the field,
even though it had no business and in-
duced the Tribunal to change it, with
the result the whole thing was squash-
ed. Why should the Central Govern-
ment, just because a British or some
foreign concern is involved, go out of
its way and use its influence, I will
not say influence, but join the party
against the interests of the workers?
These are the ways how the foreign
concerns influence the Government and
it is always a danger.

Regarding industries, there ~re many

‘but I want to draw the attention of the

hon Minister to the leather induetry,
There is big money in leather. About
Rs. 25 crores worth of hides, skins and
some leather are being exported from
India every year. If we manufacture



6395  Resolution re

[Dr. Rama Rao]

the leather goods here, we may get
anything between Rs. 50 crores and
Rs. 100 crores every year. Also, the
workers employed in this industry are
the lowest and the most suppressed
section of the communiiy, Lcig
mostly harijans. Therefore, the
Government should take up the manu-
facture of leather goods on a large
scale, not in the sense of concentration,
but on a wide scale they should supply
finished tanned leather. The industry
can be carried on as a cottage indus-
try, as the Government wishes to do;
it need not be concentrated, but they
should supply high quality leather
and have an organisation for sales and
co-operative credit. If the Govern-
ment can do these things, it will earmn
huge profits for itself and also for the
workers.

Lastly, I want to say one point
about the railways, though the Rail-
way Ministry is not represented here.
Our Kakinada-Kotipalli railway which
was dismantled during the war has not
been restored. The whole land is
there; the bund is there and they can
develop it by spending a little money.
It is in the midst of the Delta District
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of East Godavari at the terminal of
the Godavari river, and so much so,
on the other side, the delta is the only
outlet for that place. )

I hope Government will take steps
to build a socialist pattern in earnest.
They should take effective steps and

.brush aside all opposition from vested

interests mostly from the Congress.
They should see that the socialist
pattern is set afoot and some enthu-
siasm is created in our people.

Mr. Deputy-Speaker: [ find no hon.
Member wants to speak now.

Shri 8. C, Samanta (Tamluk) rose—

Shri Eamath: There is nu quirum.

Mr. Deputy-Speaker: The bell is
being rung.

The House stands adjourned ti'l
10-30 aA.m. on Monday, as there is no
qguorum.

6-42 p.M.

The Lok Sabha then adjourned till
Half Past Ten of the Clock on Mon-
day, the 10th September, 1956.



